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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
INTERLOCUTORY APPLICATION NO. 197 OF 2024
IN
APPEAL NO. 134 OF 2024

In the matter of:

Tanaji Balasaheb Gambhire ... Appellant
Versus
Union of India & Ors. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 9 TO
THE CAPTIONED INTERLOCUTORY APPLICATION:

I, Mr. Suresh Sakharam Tingre, an adult Indian Inhabitant, the
Authorised Signatory of Respondent No. 9 in the captioned matter
having my address at D-701, One North, Hadapsar, Pune - 411028 do

hereby solemnly declare and state as under :-

1. T am the Authorised Signatory of Respondent No. 9 having my
address as mentioned hereinabove. I have gone through the above
Interlocutory Application (“IA”) along with the Appeal and the

documents filed along with said Appeal by the Applicant/Appellant. I

(MAHARASHTRA)

Regd. Ns. - .
b am familiar with the facts of the case from my personal knowledge as

well as from the records and I am competent to depose to the facts in

this Affidavit in Reply.
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2. I am filing the present Affidavit in Reply on behalf of Respondent
No. 9 to the present Interlocutory Application filed by the
Applicant/Appellant seeking condonation of delay in filing the

present Appeal.

3. 1 vehemently deny all the averments, contentions and allegations
made in the present Application and the Memo of Appeal in the
captioned Appeal which are contrary to and/or inconsistent with what
is stated herein and nothing stated therein shall be deemed to have
been admitted due to want of specific traverse or a specific denial. I
crave leave of this Hon’ble Tribunal to file a further affidavit or
affidavits along with documents in support thereof, if the

circumstance so warrants.

4. At the outset, I say that the Hon’ble Supreme Court and also several
High Courts in a catena of judgments have categorically held that the
Court, Tribunals or Authorities should first decide the application for
condonation of delay before hearing of an Appeal/Revision and s

should refrain from granting any injunction/reliefs before deciding¥o)\\ s

the Application for Condonation of Delay. Therefore, it is respectfully : ‘:-\
prayed before this Hon’ble Tribunal in view of the above well settled

position of law, present Application filed by the Applicant/Appellant
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seeking Condonation of Delay in filing the captioned Appeal be heard

and decided first by this Hon’ble Tribunal.

5. At the further outset, I say that the present Affidavit in Reply is being
filed without prejudice to the rights and contentions of Respondent
No. 9 in the captioned Interlocutory Application and also in the

captioned Appeal.

BRIEF FACTS:

6. The Respondent No. 9 is a developer engaged in the business of Real
Estate as part of its business. Respondent No. 9 took up the
construction of residential development of “Palladium Homes “on
Survey No. 16, Hissa Nos. 2 and 4 at Dhanori, Taluka Haveli, Dist.
Pune for total plot area of 24,550 sq. mtrs. for Buildings A to F and

Club House (“said Project”).

7. The Applicant/Appellant, by way of the present Appeal filed under
Section 16 of the National Green Tribunal Act, 2010 (“NGT Act”),
has sought to challenge the Environmental Clearance (“EC”) dated
9™ February 2024 granted to the present Respondent No. 9 for the

said project by Respondent No. 2, the State Level Environment

Impact Assessment Authority (“SEIAA”) on the ground that the
immpugned EC was issued when Respondent No. 2-SEIAA was not in

operation on the date of issuance of the EC, the tenure of Respondent
3
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No. 2-SEIAA was over and that the impugned EC is purportedly an

ex post facto EC which is impermissible in law.

8. I say that the relevant facts leading up to the issuance of the

Impugned EC are as under:-

a) On 11"™ January 2021, Respondent No. 1, the Ministry of
Environment, Forest & Climate Change (“MoEF&CC”) issued a
Notification reconstituting Respondent No. 2-SEIAA for a period
of three (3) years from the date of publication of the said
notification, i.e., till 10™ January 2024 in supersession of
Constitution Notification dated 17™ March 2017 (dnnexed at A-

10/ Pg. No. 184 of the Appeal).

b) On 7" July 2021, Respondent No.l-MoEF issued an Office

Memorandum (“OM”) establishing the Standard Operating

started the work on site and/or expanded the production beyo ) MENT 0‘%‘

the limit of prior EC or changed the product mix without
obtaining prior EC under the EIA Notification (dnnexed at A-11/

Pg. No. 187 of the Appeal).



c)

d)

On 31* January 2023, Respondent No. 9 made an Application for
grant of Terms of Reference (“ToR”) for grant of EC in
accordance with the OM dated 7" July 2021 for the said project

along with all requisite documents. Hereto annexed and marked as

Exhibit-“A” is a copy of the Application dated 31* January 2023

for grant of ToR.

On 21%, 22™ and 23™ March 2023, Respondent No. 3, the State
Environmental Appraisal Committee-III (“SEAC-III"") considered
the proposal of Respondent No. 9 in its 167™ meeting on the basis
of documents submitted and presentation made by Respondent
No. 9. After careful deliberation, Respondent No. 3-SEAC-III
decided to issue the ToR for undertaking Environmental Impact
Assessment (“EIA”) and preparation of Environment
Management Plan (“EMP”) for the said project, subject to the
terms and conditions stipulated therein and decided to recommend
the proposal to Respondent No. 2-SEIAA for grant of ToR. Hereto

annexed and marked as Exhibit-“B” is a copy of the 167

minutes of the meeting of SEAC-III dated 21% March 2023.

On 2™ May 2023, Respondent No. 2-SEIAA considered the
proposal of Respondent No. 9 in its 260™ meeting and after

careful deliberation decided to grant the ToR as per the

966
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recommendation of Respondent No. 3-SEAC-III. Accordingly, on
2" June, 2023, Respondent No. 2-SEIAA issued the ToR to
Respondent No. 9 along with the detailed guidelines to be
followed for submission of EIA/EMP reports. Hereto annexed and

marked as Exhibit-“C” is a copy of the 260™ minutes of meeting

dated 2™ May 2023 granting ToR, Exhibit-“D” is a copy of the

ToR along with the screenshot of the ToR proposal flow.

f) On 2™ August 2023, Respondent No. 1-MoEF&CC issued an
Office Memorandum regarding the procedure for consideration of
category ‘B’ proposals at Central level due to non-functionality or
delay in constitution of Respondent No. 2-SEIAA or Respondent
No. 3-SEAC. It was noted that due to the non-functionality or
delay in constitution of Respondent No. 2-SEIAA, many

proposals submitted to Respondent No. 2-SEIAA are held up at

SSBRP
different stages of EC process at the state level. One of th_{,f »_xg.ﬂﬂ%‘“‘
instances enumerated by the Authority was regarding proposa.
approved by Respondent No. 2-SEIAA but the minutes/letter not
uploaded on PARIVESH portal wherein the Authority noted the
minutes/ letter to be issued for grant of EC which were already
decided and granted by Respondent No. 2-SEIAA during its
tenure could be uploaded on the PARIVESH Portal till the

reconstitution of Respondent No. 2-SEIAA is notified based on

6
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the request from the respective State Governments and/ or

SEIAA. Hereto annexed and marked as Exhibit-“E” is a copy of

the OM dated 2™ August 2023.

g) On 10™ August 2023, Respondent No. 9 made an application for
issuance of EC for the said project along with all the requisite

documents. Hereto annexed and marked as Exhibit-“F” is a copy

of the EC application dated 10™ August 2023.

h) On 11™ October 2023, the Respondent No. 3-SEAC-III considered
the proposal of Respondent No. 9 in its 182™ meeting on the basis
of documents submitted and presentation made by Respondent
No. 9. It was noted that the construction activities were initiated
on total plot area of 24,550 sq. mtrs. as per the building sanctions
received for the same. The work completed on site was total built
up area of 42,954.29 sq. mtrs. and completion certificate has been
received for Buildings A, C, D, E and F from Respondent No. 8,

Pune Municipal Corporation (“PMC”). It was also noted that

environmental facilities like STP, vermicompost pits, rainwater
harvesting pits, and solar hot water panel are also provided. All
issues relating to environment as well as social aspects were
examined and as per the Office Memorandum dated 7" July 2021.

The penalty costs arrived at was Rs. 34,86,954/- and the damage
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assessment value arrived at was Rs. 1,42,93,136.22. After caréful
deliberation, Respondent No. 3-SEAC-III decided to recommend
the proposal for environmental clearance to Respondent No. 2-
SEIAA subject to compliance with conditions stipulated therein.

Hereto annexed and marked as Exhibit-“G? is a copy of the 182™

minutes of meeting of SEAC-III dated 11 October 2023.

On 28" December 2023, Respondent No.2-SEIAA considered the
proposal of Respondent No. 9 in its 272™ meeting. Respondent
No.2-SEIAA accepted the recommendation of Respondent No. 3-
SEAC-III and decided to grant environmental clearance to
Respondent No. 9 subject to compliance of the terms and
conditions stipulated therein including submission of bank

guarantee of Rs.1,42,93,136/- towards effective implementation of

remediation plan and natural and community Resource
Augmentation Plan and submission of penalty of Rs.34,86,954/-. R
say that Respondent No. 2-SEIAA therefore, made a decision to
grant EC for the said project of Respondent No. 9 on 28™
December 2023 which was during the tenure of Respondent No.2-
SEIAA. I say that accordingly on 31 January 2024, Respondent
No. 9 submitted the penalty charges of Rs. Rs.34,86,954/- and on

3" February 2024, Respondent No. 9 submitted the requisite bank

guarantee of Rs. Rs.1,42,93,136/-. Hereto annexed and marked as
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Exhibit-“H” is a copy of the 272" minutes of the meeting of

SEIAA dated 28" December 2023.

On 9" January 2024, the State Government made a request to
Respondent No. 1-MoEF&CC for access to operate the
PARIVESH Portal for a period of one month in order to upload
the pending minutes of the meeting of Respondent No. 2-SEIAA
as the tenure of Respondent No.2-SEIAA was expiring on 10®
January 2024. Thereafter, Respondent No. 1-MoEF&CC activated
the PARIVESH Portal for 15 days for the period w.e.f. 10®
January 2024 till 25™ January 2024 vide email dated 18™ January
2024. Hereto annexed and marked as Exhibit-“I” is a copy of the

Jetter dated 9™ January 2024 of the State Government.

k) On 24™ January 2024, the State Government further requested

Respondent No. 1-MoEF to allow access of the respective login of
Respondent No. 2-SETAA and SEAC on the PARIVESH Portal
for further 15 days w.e.f. from 25" January 2024 till 9" February
2024 as there was huge volume of documents to be uploaded and
accordingly, the said request was granted by Respondent No. 1-
MOoEF and the decisions already made by Respondent No. 2-

SEIAA during their tenure was uploaded till 9™ February 2024.

970
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Hereto annexed and marked as Exhibit-*J” is a copy of the letter

dated 24™ January 2024 of the State Government.

) On 9" February 2024, the decision to grant the EC for the said
project was uploaded on the PARVESH Portal in accordance with
the minutes of Respondent No.2-SETAA dated 28" December

2023. Hereto annexed and marked as Exhibit-“K” is a copy of

the impugned EC dated 9" February 2024.

9. 1 say and submit that Respondent No. 2-SEIAA considered the
proposal of Respondent No. 9 and accorded Environmental Clearance
on 28" December 2023 and the same was uploaded on 9" February

2024 which is evident from the Environmental Clearance issued as

well.

10.1I say that the present Appeal has been filed under Section 16 of the TTNE
G |

PR g

NGT Act. Section 16 of the NGT Act specifically prohibits the\g \\\@:‘s@‘ﬁﬁl

entertainment of any appeal filed under Section 16 of the NGT Act,
which is filed beyond a period of thirty (30) days from the date on
which the order/direction/decision/determination is communicated to
the Applicant/Appellant. As per the proviso to Section 16 of the NGT
Act, this Hon’ble Tribunal may, if it is satisfied that the

Applicant/Appellant was prevented by sufficient cause from filing the



972

First Appeal within the said period of thirty (30) days, allow it to be

filed within a further period not exceeding sixty (60) days.

11.1n the present case, as per the case status of the captioned matter, the
present Appeal was filed on 7" May 2024 and registered after
removing defects on 18" May 2024. The impugned EC was issued on
9™ February 2024 and therefore, the present Appeal was filed beyond
the period of limitation of thirty (30) days. Thus, the
Applicant/Appellant was required to plead and demonstrate the
sufficient cause as to why they were prevented from filing the

captioned Appeal within the statutory period of 30 days.

12.1 say that on a bare perusal of the present application, it is evident
that the Applicant/Appellant has given no cogent reasons or made any
averments in the captioned IA or the Appeal to demonstrate that there

was sufficient cause preventing the Applicant/Appellant from filing

the captioned Appeal within the statutory period of thirty (30) days.
The only explanation vaguely given by the Applicant/Appellant for
supposed delay of filing the Appeal is that the Applicant/Appellant
was in personal difficulty and that the documentation was
voluminous as the Applicant/Appellant was in the process of filing
several Appeals before this Hon’ble Tribunal and was not able to

upload the same due to time consuming process.

"
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13.The Applicant/Appellant has also attempted to rely on the Order
dated 29™ April 2024 passed by this Hon’ble Tribunal (annexed at
Annexure-A-2/Pg. 950 in IA No. 197 of 2024) in a batch of
unnumbered matters wherein the Appellant herein had purportedly
uploaded a number of ECs without any proper proceedings and the
Appellant has averred in the captioned Appeal that purportedly the
impugned EC was also filed before the Registry. However, there is no
averment made in the captioned Appeal or the present IA to
substantiate the said claim. In fact, the Order dated 29™ April 2024
passed by this Hon’ble Tribunal reproaches the Applicant/Appellant
herein for attempting to adopt a wrong practice of trying to claim the

period of limitation from the date when the ECs were uploaded

instead of actually e-filing the cases to circumvent the provisions
the NGT Rules and the Hon’ble Tribunal was pleased to reject t

said matters accordingly.

14.1 say that the Applicant/Appellant has made repetitive, vague and
ambiguous statements for the reasons for delay in filing the captioned
Appeal without giving any material details or particulars of why the
delay has occurred in filing the captioned Appeal. The
Applicant/Appellant has casually proceeded on the presumption that

the delay in filing the captioned Appeal would be condoned by this

12
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Hon’ble Tribunal as a matter of right. It is well settled that delay of a
period till such time as it is condoned is a valuable right/plea and
defense of the Opposite Party. Thus, nothing prevented the
Applicant/Appellant herein from filing the captioned Appeal within

the statutory period of thirty (30) days.

15.In light of the aforesaid facts and circumstances, it is submitted that
the Applicant/Appellant has failed to plead and demonstrate the
sufficient cause as to why they were prevented from approaching this
Hon’ble Tribunal earlier within the statutory period prescribed under
Section 16 of the NGT Act. For the aforesaid reasons, it is submitted
that the Applicant/Appellant is not entitled to any reliefs whatsoever
and the present application as well as the captioned Appeal ought to

be dismissed by this Hon’ble Tribunal in limine and with heavy costs.

Solemnly affirmed at Pune)

=3 DEC 2024
This Day of 2" December 2024) _Ag@/, X
DEPONENT

Advocates for Respondent No. 9

Executant Has/Have Signed

in my Presence. | identify

the Signsature/s of Partylies

Name of Advpaate AADESH M- PATT
Signature A

Enrolment No. Hniq]S)g[Tol
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VERIFICATION

I, Mr. Suresh Sakharam Tingre aged about 63 years, an Adult, Indian
Inhabitant, Authorised Signatory of the Respondent No. 9 abovenamed,
having my address at D-701, One North, Hadapsar, Pune - 411028 do
hereby solemnly declare that what is stated in Paragraphs 01 to 15 are
true to my own knowledge, information and belief, and I believe the

same to be true.

Muris
f}( Solemnly declared at Bane

On Day og“d December 2024) DEPONENT
DEC .
i BEFORE ME

P\ NOTED 2 REGISTE | ol
\ DR.T. G, KAUSHIK
’t 4 ) " .
| |

ADVOCATE HIGH COURT &
NOTARY, GOVT. OF INDIA
REGD. NG. 309
FLAT 0. 804, BLLS. MO 11,
¢ JONNF SUILDING, NAHAR AMRIT SHAKTs
NEAR JAIN TEMPLE, CHANDIVALL,
ANDhzH (2], MUMBAL-400 072

o

Eook

Seen
1D/ Aadner/ PAN/DL/EID

No.. X}Q}(}( C\C\ l....
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EXHIBIT-A

Trnpusil Moo s STAMEINERADS 59102028
Praject Mame® © Paliadimm Hones
Praject Sector ¢ [MFRA-L
Dare of submission™ 1 31 Jan 2023

Cruery fur Areepied T T — |
Sobmitted “oo 0 Resubimission | by SKIAA | Query for Resubmission R
Short f A el Liety TOR
bw orfromingli of Proposal mire Shorteemingif  of Proposal coep (W SEIAN 2 m:;;d TR

F‘m-pn-nrur nny) by hy Peaponent  forwnriled | any) by SEAC by Peoponom gLt fiar TOR
SEIAA On
10 SEAL |

012023 NA I T T T e T T
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Project Details

Commaon AREIREation Form

. Bawlis of Project

11 Mame of the Praject Pollodiirn Hofres

l.Z Project Propgsal For PR

L3, Project 1 (Snglewindow Numbar) swneade/a0ae

1.4, Description of Praject Huiliing ond construction Froject

4 petalsal rna.t:urnpnnl,ra’ﬂ-rgun}zmun niUser agency making application

21 Legol Stotusaf the Company/Orgoniration (User Agency Private Lmited

2.2, Marme of the Campary Crganization/Usss ngancy WS RACIEE CONSTRUCTIONS

Cornespondance Qodrass

Reglstared address

2.3, Address Sr Mo 17182 Dhanor, Puna
2.4, vilags [Town | Cliy Dhanaot

| 25 s MAHARASHTRA

6. plztrict PUME

17 PinCode 41015

2.8, E-mall oddrsss rocjsetonstructions.gaulam@gmall.com
2.9, Landline Kumber Da0IT0aEI22

210, mMobile nurmbar B830660437
3. Detniis of the person moking opplication

i1 Mome Gautam Tingra

32 Deslgnatlen Fariner

1.3, address S, b, 1714 /2. Dhonoy, Pune
) aa Willage (Town | City G
15 stote RMAHARASHTRA
L. District PLINE
3.7. FinCode ANHE
18, E-mall addrass ranjeaconsirusicnsgoulammgml com
3.9. Landling Murmbar TTOLRZIZ
370: mobile nurmiber ABEGESATI0

Frojact Location

&. Loootion of the Profect or activity

41, Upload kML Project_sitekml

4.2, Whathar the project/octivity taliing in the state/UT sharing 56
inteenational borcdarg '

£ Shope ol the Project Mo = Linear



e 978

. e e —

Lecation Datalls

Toposheet No StotefUT District Sub District Village Flot/Survey/Khosro Na.
Ed3H14 MAHARASHTRA Purng Purne City Bhonor SNOISH vo, 2 &4
Rernarks

NiA

& Land Requlrement (in Ha) of the project ar activity

&0, Noture of Land invalved

6.2, Mon-Forest Land |4 2455
§.3. Forost Land [8] 0
6.4, Totol Lond [a+8] 2455
Project sctivity Cost
fi. Project{activity Cost
5944
8., Total Cestof the Project al curtent price level {in Lakhs) arnount in Wends : Five Thousand Ning Hundred Forty Nine Lakh(s)
only
7. Empleyment likely to be gensrated
.1 Durlng construction phosa
Barridrieal it Uyrmien
711 No.of peimanant employment (He.s) [a] 5
7.1.2. Period of employrment (Mo, of daye) (8] 66
7.3, Mo.of man-days [x1=[a]*[8] 1835

lampuresy amplopmimt

74, Temporory [ Controctual employment (Mo, of Mon doys) B

[v]
715, Total [x] «1v] 20075
1.2, During cperational phase
Pefmtinent smpldymsnt
2.0, Ho.of permanent employment (Nos) [a] io
7.2.2. Period of empioyment {No. of days) [8] 345
3E30

7.2.3. No.of man-days [x]=[a]*[s]

Termparory oraployrsent
7.24, Temporary [ Contractual employrment (Mo, of Man days) —
[v]

725 Total [x]+[¥] 1Gasn
Othears
8 Whathar Rehobkiitation and Resattlement (R&R) involved? S

4. Whather praject areo Invelvesshifting of
watercourss froad) il Transmission line/water pipeline, ste. MO

recuired?
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10, Whether any alternative site{s) sxamined or port thereal for ; :
: I
i hor Rl aRe il CarapohaTie Aot opploable as the project or aetity Is site specific

1L wWhether thare is any Sovarnmant Order of Pr.:lir:w' Court oradar O
rélevant or restricting fo the site?

1% Whether there is any [iigotion pending ogainst the projact -
ondfor land In'which the praject is proposed to be sat up? '

13 Whether the proposal Invalves vielatian of
) VES
ActfRula/Regulation [Natilication ol Central{State Gavernment?
Fype af Lirection Direction [Hrection
Act winlation Yeor lasuad 0y Dl Copy Surmmiary
Ela Notification NA 200 i 4293428 sgy m of AUA constructed on site
1984 / 2008 B without ebtaining prior EC

Repert

N/A



Application for ToR (Category A, B), and 4 Violation) [EC (Category B2) - Form 1

Basic Infarmation

1. Categary of the Praject[activity

11 Whethers muliiple fterms {Components) os per tha notification
invalved in the propozal?

LLL e Moo as per schedule to BIA Metltocatsaon, 2006

Capocity

2 Whether prajest/actvity altracts the Senaral Candltion
specifiad in thve Schaduis of LA Natifiootion?

3. cCatagory of the Projact as per 214 Netification, 2006

3). Whether proposal is required ta be appralsed ot Central
layel?

4. Whether Proposal hos ntarlinked | Interdepandeant projects or
octivities?

4.. Reoson thereof

5. Whether any Forast Land Invislved in the project or parl thereal

6. Whather NSWL recommendation ls requlred?

Project Details
7. Detolls of CTE

7L Whether consentunder Alr & Waoter Act has been obtained
from S8CE | UTRCG?

7.1 Reason thareof

8, Whether the project/activity located in Netified Industrial
Area?

B. Whether the praject/pctivity lncated In CRT o ICRZ area?

10, Whether the project proposed (o be focoted In Terrltorial
waters (Olt-shaore)

. Whether project factivity attracts the Specific Condition
spealfiad in the Schedule of £14 Natification?

12 Whsther profect) cetivity locoted in the Eco-gensitive Zone
natiied/proposed to ba notified under Enviconment (Protaction)

Act, 1985

Product Details

8la) Bullding | Construction

SHEGHETE

o

Nia

el

MNa

o

No

Kot appliod

o

Mo

Ho

Mo

Residential building(z)

smitr

980
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13, Cetoils of Products & By-progucts

Pradurt | By Quantity |
rame of Froduct  Predust Gopacity
Building A - P+ 10 Product i

Building -2 + 10  Proguct I

Buliding £+ P 4+10  Froduct |
ChubHouss -G+ 1 Froduct 1

Building D =P+ 1} Produst i

Bullding C-P+10  Product ]

Hesiclantial

Buiidings Prodiict ABE59.70

Bullding 8= P+ 10  Product I

unit

(3 e]

Mo

[ibw3

MoE

Mos,

ks

14, Whether any ather Environmental Sensitive arao exists within

10 K fram the projecl/octivity boundary®

141, Areos protected under Internotional conventions: national or
lncal leglslation for their ecologleal, landscope, culturl ar ather

raloted valueg

14.2. Areas which are Importont or sensitive for écologicol

reasons- Wetionds, watercourses ar other water bodies, constel

7one, blospherss, mountains, lorests
Heme

Lobegoon Lake

14,4, Areas used by pretected, important or sensitive speciss of

flora or taund tar breeding, resting, loraging, resting,
overwintering, migration

144, infand, coastal, marineg or underground wWolens
M e

lehegaon Lake

1.5, Routes or focllities used by the publlc for occesa to
recrection or other tourist, pligrim oreas

Hoarme

Pune Mogar Highwoy

18.8. Defance inslallaotions

Norme

Alrforce station Pung

14.7. Dansely populated or Lullt-Up ored

Marme

Mode of Transport [
Tranzmission

A

A

Ma
hid,

Ha

MA

Rood

A

hi=H

Mo

Yas

Sheatest distungs from the progect

oundoanyinkm

5

He

Yes

Shoilest distance from the project

boundany in Km

15

Yes

Shorlest dislance frcm the project

boundory In Km

1B

Yob

Shotest distance frony the prajact

Brourcon in km

Yas

Ghorlest dislanca from the piojact

beundary id ke

Rermarks

33 m haight = Complation
recetved

33 mehight = Compaation
raceived

43 m haight = Complation
received

H:26 m halght

33 m height = Completion
receivad

33 m height - Complation
received

2620 m kalght - P+
constructed

Remarks

rnearest ke

Remorks

nedrest ioka

Rarmorks

nagrest mojor Rood

Rermarks

neorest delenss
Inztaliotion

Remrks
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14.8. Areas ccoupied by sensitive mon-mode (ond uses
Harme

Aptech Intemotiona! Freschool
14.9, Aregs contoining invportant; Righ qualily or scorce resgurces

1430, Arens susceptible to nataral hozords which could couse the
project to present enviranmentol protiems similor eflects

16, Status of collectlen of boseline dota

16, Mumtier ol Moenitoring lecotions for

15.), Mateorology (Nos)

16.2. Armblant Alr Quality (Nos.)

16.3. Surface Water Quality (Nos.}

16.4. Graund Water Quality (Nos)

18.5. Ground watar lavel (Mas.)

16.8. Noise Level (Nos.}

18.7, Soll Quolity (Nos.)

17. Briel sumymary on the proposed baseline collectlon

18. Map shawing the monitoring lecations

Consultant Details

18, Whether GCI [WNARET docredited E1A Consultant engoged?

18,1, Reason for not engaaing the Consultant

982

0.0 B A
res

Shortast clslanca from the projeat
moundary In Km

Remwarss

028 nearast Schogl

Mo

W

To be collactedd

i

41

5
5
fAonitoning schedulaepdl

tonitoring locatons.pf

Mo

Weare in the procsss of enenoging the consultont
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Project Detaoils

L. Intraduction of Projact or activiey

L1 Head tor the project or activity and its importonce to the
nnumqu"rﬂginn

1.d. Demand - Supply Gop and Domestle and export morkets, |
any

2. soclel Infrastiucture

2L Reodiy ovallaple

2.2, Fropoesd ta be devaloped

3. Connectivity to the project or astivity

1), Mearest rallwoy station and lis distance (in €m)
32 Mearest dirport ond I1s distoncs (In kmj

3.3, Mearsst Town/City/Dlstrict hend quorter and its distance
{In km)

4, Soll clazsilication

8. [Mstonce from the HFL of the rivarin m, IF any

G ‘Banellts of the prajact

6.1, Soclal beneflts of project or octiviny

&2 Financiol benalits of project or ootivity

7. Project! activity Construetion Status

7. Likely dote of stort of censtruction octivity (start of mining
opefations in case of minlng proposals)

7.2, likely dote of compistlon of sanstruction activity {end of
mining opetations in case of mining proposals)

Construction Detalls

2, Use of resources for consiruction or operotion of tha project
2.1, Whathar requirement of watar invoivad in the project?

[retoils of Water requirement during Construction stoge

Application for ToR (Category &, B, ar R Violation)/EC (Category B2) - Form 1

Project will contribule w economic devoloprnant by satisfying
pogic oofectives of davelopmeant

hol opplicokbie

Yis

e

Purie railwioy station B30
Pane Imtermationol Arport 240
Pune Municipal Corparation 270

Weathered basalt Sitond Clery

e

Houging davelopment & improving sociol infrostructura

Cenerdiion of revanue

To be Started

2508/ 2008

ANfafanz;

Yas

Quontity I K10 Quontity In KLD with  Method of water mlstance from Mate of Detoils of
Source Prosent Expansion withd rawel Saures inomitr Transport Permission
Tanker "
Tanker S000 Tonkers
: 1 g ers
Detaila of Woter requirerment during Operationol stoge
Quantity In KLD Quantity in KLDwith mMethod of woter Distones from Mode of Cretoils of
Expongicn withdrawal Souroe in mir Transport Permission

Source  Present



Cther 30 0

Other 312 0

2.2 Other infarmation, if any

hers

{:!{hnrs

2.3. Whether reguirement of Minerals and/or fusls invalved in the

project?

2.4, Congtrueton moatatlal

Canstruction matarial Quantity in MT Source

Steel 1598 Lot Supphier
Aggrecoies 445 Lacal Supplise
Cement 1130 Logal Suppliar
5. Timber

26, Elactrie Power:

261 Total Electrieity reaulremant (W)

242, Maln Source:

163, Renswoble energy proposed to install {Kw):

2.8.4. Percentoge contributian of renewable anargy:

2.6.5. sStondby arrangsments {detalls of 06 setg);

246 Stack helghtin m {RE set];

28.7. Energy conservatlan meosures

2.7. whetherany other natural resources [ ottier raw moterils

reUired?:

2.8. whather ony use ol substatces or materials, which ore
hazrordous {gs par MSIHS rules) ta human health or the
anvironment ({loro, foung, and woser tupplies) required?

2.9 ‘Whather.ony rasource E"Ji;‘.]EI'IL‘","f pptimization .I' tacycling
and reuss envisoged in the project?

2481 Detalls

Fhyslcal Changes

1. constructlan, oparation or dacornmizsioning ! the Praject involying octlens, which will couse physical changss in the iocality:

31, whathar any permanent ar temporary changs in land use,
lond eaver or topagrophy due to praject activity ?

3.2, whether ony cleqronce of existing vegetation due to project
activity?

3.3, Whather any lass of native species or genetic divarsity?
3.4, Whathaer any demolition works involved in project octivity®

A6, Whether any lineor structures proposed lor civersion of

PRIt ¥ T U S S L SIS | (LT, IR Re e PRSIV PR Y THRR

oo Fipeline
l a.01 Pipeline
A
NG
Y

Mode of tronspart

Dlstanee from source In Km

Road 15
Rood 12
Foad 15

Mo

Yiag

0:833

MSEDCL

2

]
210G tal of 825 KVA

=
2

Sodar PV one Solar Hot wotsr

o

Moy

YEs

3R principle will be liplemented oneits

2]

No

4]

984
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demolition dua o praject activity? [a.g. toads, transmisskon lines, Mo
rall ling, pipating conveyor, ete.)

3.6. whether any clesure or diversion of existing transport routes
or [ntrastructure dua to proect leading to changes in trallic 1=
rmovernents?

4.7, whethear any closure or diversion of water bodigs pregent in
project area <or realignrment of woter courses passing thiough ha
project areas

3.8, whathar any dismaniling or decommlssinning or restoration

Mo
works or reclamotion works (Long-term/ short-tarm)?

2.9, whether any construction works jor termporany use for project
acthvity?

310, Whether any cut ona [ excavations proposed for the project No
aativity?

301, whether ony underground works including tunnelIng? N
312, whether any dredging Involved in project? Mo
313, Whether any oflshore structures invelved in project? Ko

114, Whather any new rood, rall, sed, alrperts, helipog, sto. during
construntion of operation?

2[5}

305, Whethesr ony con struction of naw llnear esructures? {ﬂ.g.

i . s
transmission lines, pipelines, stc.)

316, Whether any Facillties for storage of goods of row materials?  No

307, Whethar any Facilities for tong tarm/ permanent housing of
ppemtianal workers) steaf(?

318, Whether any Impoundment, damming, culvarting,
realignmant or othar changes to the hydealogy of wotarcoursasar Mo
aquiferg?

318, Whethat any Stream crossings, temporary ond permanent®  ho

3.20. Whether any Infiux of peopie o an area in elther temporanily

or pErrmanant|y? e
3201 Mool people el o Infiuy o an area ternporarkly a
3.20.2. HWo.of people likely to Intiux to on area Permanently 250
2:20.3. other Information, If gy min
3.21. Whetherany atber Infarmation would ke to submis? M

Pollution Details

4, Refeossof pefutants I Alr ond Mitigoticn measures
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4.1, Whathar any proboble alr pollutonts geresroted® ey
Alr Pollution Source Probuable Pollutants Mitigation Meosures
DG gets P CE, Mo, 30 CPCE pporoved cooustic DG Sats will be used during pawar Tailure
4.2, Otherinformation, if ony mia

4.3, Generotlon of Nolse & Vibration end mitigation measures

4.3 Whether any proboble gensration of Neise and vibroton

Yes
fram the propased project?
4311 Sources of Nolse Construation activity and tralllc moyermeant
4,312 Sourges of Vibration A
4.3..3, Detolls of blosting, If any Mia
4,304, other inforrmation, it any il a,
4315 Whether any mitigation meosures proposed lor Noise & -

Vibratlon?

refae laviel within the fevels pressribed by CPOE duning day aned

¥ (i ]
4.3.LE1 Mitgutlon measures proposed lor control of Nolse Hight - U & Usa f Figh eFiciericy rauffiss

430582 Mitlgation measures proposad far contral of wibration MA

4.315.3. Other Information, if any TN

4.3.2. Whethar any prebable genaratlon of Light ¢nd Heat? Yieu

4.3.2.0. Sources ol Lght Isninatlon at night

4322, Sourcesof Heot DG sats & concrete sinsclures

4.2.2.3. Other Information, If ony M

4,33, whetherany mitigation meoscres praposed For Light & yes

Heat? ==

4.3.3.). Mittgation measures proposad lor control of Light Hight intensity lights will be cvsided in the nights

CPCE opproved DG sels will be used and heot kslond effect will be

4.33.2 M & af trol af H
tgatlon medsuras propose 3 for contra eat rediced USing GpprapiS MeuBUres

4333, other Information, il any i &

a4, Discharge of pallutants to woler and mitigation measuies

A4 Whether any proboble water paliutonts generatad? ]

4.5, Probable sources of walsr pollutant Ho

petails of reves [ recycle of wostewater

Details oty  Capacity
4.8, Quantity ol wasts water genaration par day (KLD) 262
4.7, Quantlty of treatad woter propasad to use par day (KLD) i3
4.8, Quantity of treoted watar proposed to-dischorge outside the
133
pramises (K10}
4,9, pyrpose for which treoted woter |5 proposad to use Flushing & Landsoaping

A1 ikflRathar IF e mesmaead fo aet F el mmrmrre s Ao - lta
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410, Whether it Is proposed to opt/avall common oll-site

Sewage Treatment Plant (CSTP] [Elfluent Treatment Plant (CETF}  (Hp

laacillty?

4.1V Whether it is proposed 1o setup on-site Sewage Treatment
Plant {STP)/EHluent Treatment Pant (ETP) faciity?

4111 Whether 100% of the waste water generoted will be treated?
412, Type of treotment plant olse

4.13. ETPISTP Cupacky

414, ET8[5TP Technaloay

435 Whather the cgeguacy of the Sewags Treatment Plant [STR)
or Effluent Treatmant Plant certified by.an Independent axpern?

4.15.1. Details theraol

4.18. Whether any cther mitigatlon msasures proposed?

477, Whatner Dual Plumbing System proposed ta ba
Implemented?

4,171, Delolls thersof

4.8, Whether ony dischargs of treated sffiuest involved?

4,18.1. Mode ol discharge of treated effluent
4,182, Pioce of dischorge of treotad alfiuent

4,183, Other inforrmation; it any

'Water Requiremants

7. Ground woter Intersection ond water canservation measures:

1 wWhether ground water tabile Intersection involved in tha
project activites?

7.2, areo cotegory from Sroundwater avallabllity perspective?
T4, Whether Ralnwater nonesting proposed

7.3, Copaclty of facillties provided

7.3.2. Daserlption of facilities provided

7.3.3. Description

7.3.4. Total Quantity of water reguirsments mat from water
harvestingin KLD

7.3.06. Storoge copocity of raoin water honvestad In cubic meters

T 4 whather nnug nther wakar coneanifinm mens mes rrnrnsacn T

Yas

¥as
3TP
51
770 kLD
T
Hfa MR
5T# TP

MBEF Wi

Yos

It will e cartified by an skpest

g1x]
Yes

Racycling of trealed sewage lor flushing of building 8 Wwith dua!
plumixing ond gerdening

Yes

Pipeline
Munioipal Dvoinoge

mia

HG

Sofe
Yes

1ELES
4 nos of {WH pit howving copacily

235y K 225 e k475 m, (Or eguivalant volumea) with 60 m. Deep
6" Lo, Bore Wellwia | no.of 0.8 m, Dig. 1.0 m. Deep de-slitotion pit
for Rool Top & 225 m. X 225m, % 150 mu (Or squivalant volume)
with f m. Dasge 5 i, Boce Well via 2 na.

{5183

Yas



T4, Whather any sthar water conserdallon measures proposad?  Yas 988

7.4 batalls theraol watar afficient fixures will be provicled
7.5, Whather the 10 |z proposed? Mo
8. Greenbeit
8.1, Arag proposed for green belt (in Hea) 02276
B2 Wicth of green belt {in m} olong the poundoryot the project or s
activity '
BE.3. Parcentoge of the total areo covered under gresn belt 10
B.4. Detalle of the specles proposed for plantation 487 nos.of Native lrees ore alreody plantad on sie
B.5. No.of tree soplings to be planied 0
B.&. Funds allocated for plontation in Lakhs, 856
Weaste Ganeration

8. Production of wastes during canstruction or operation or decommilssioning

81 Whather any generation of Solid waste (domestic wastes)? TEs

Nome of the waste Source g (TPA) Mode of disposal Mode of Transport
Weat waste Fasdential uliding 235428 Owe Cart

Oy woaste Rasldentiol bullding 15695 Honded over to authorzed agancy Ao

8.2, Whather any genaration of piostic woste? o]

8.3, Whether any gengration of @-wasla? Yes

Hame of the woste Source aty (TPa) Mode of disposal Mode of Transport
E woste Restcientic] builcing i Honoea gver to autherised agency Rood

8.4, Whether any generation of batierlas wasie? Mo

8.8, Whather ony generation of Blo-medical woske? e

@6, Wwhethar any generation of haza:dous wastes (as per

Hazaordols Wosts Management Rules)? he
8.7, Whathae any generation of construction or gemolltion No
wostas?

9.8, Whather any genemtion of other wostes? Wz
2.89. Whetherany genatatlon ol surplus products? No
B10. Whether measures lor woste minimization proposed? Yoo

8301, Deigils thereol Reduts, redse and recydie principle will be mplementad on site
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Risk Assessment

10. Whisther any risks ossociated with project octivitles which could alfect human health or the envicanrmant, -

10.1. From =uplosions, spilloges, lires ete, from starage, handling,
uae or production of hazardols substances?

10.2 From arny other coukas?

10:3. Could the praject be atlactad by natural disasiers cousing
environmental damoge (e,g. flocds, eorthguakes, londslides,
cloudburst ats)?

10.3.). Details thareof

10,4, Chonges inoccumance of diseass or affect dizense veators
{e.g. insect or water harns diseases)

L5, Could projact cdversaly alfact the wallbaing of peopls in
project aren e.g- by ehonging fiving conditions?

108, vulnorakle groups of padapis who could be advarsaly
affected By the project &g hosnitol potisnts, children, the elderly
Bic,

10.7. Risk Manogement Bian

10.7.1. Detallz theraol

10.8. ‘Whether any llkely Impacts of the proposed activity on the
exbsting lociiities odlocent (o the proposed site due bo ganeratian
of dust, smake, odarous fumes ar other hazordaus gozes?

Hew

Mi

Va5

Londsiices-ora nol sxpected in the arso, Disastsr Mandgemeant
lan for leoo and earthguoke is préponad,

4n)

M

Yex

CAP willl be prapared for construction and sperational phese.

M

1. Fectors which should be considered {such o= consequential development) which could lend to environmental effests or the
potential for cumulative Impocts with other existing or planned octivitles in the locality

1LY whathss lead to developmaent of supportive faeilitias, oncifiary
development or development stimulated by the project which
coutd have impoact an the anvirenment e.0: Supparive
infrostructure {roods, mower sUpply, woste or waste water
treatment, atc.); housing develapmaent; Industries In sugply chaln
and downstreom; any other?

ML Betalls there of

2. Whethar iead to after-usa of the site, which could have an
impoct on ke envirenment? {u.g. mine vold, dump sites, sta.)

1.3, Whethst sat a precedent for latar devalepments?

IL3L Detaisthersol

11.4. Hove curmulotive slfects due to proximity to other exlsting or
planned projects with similor effects?

1.4.). Detalls-thereot
1.6, Whather |eod to growth of alien species; I any?

116, Is thara any threat of the project to the biodiversity {inciuding

i i P o e i el Bt o e B il B ST o il - s i e

Vs

project will provide business and employment opporiunities This
will Tead to avernll deveopmant in the surrouncing araa

N

Yes
Wil create joh eppariunity in constryction and oparation phose
with suppart stoff Ike securnit,, maintenonoe, shop keepers,

profmsslonals ere

Yeas

Impaets-on watas availability, storm woter drainoge, availobllity of
alectrizity, Imaitic e

L1=]

Brw
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displpcement of founae-both terrestriol and agquatic and ovi-fauno
or creation of barriers for their movemant)?

1.7, Wil the proposed project In any way restult In the obstruction
af @ view, scenic amenity or landscopes?

fal=]

1.2, i5 there ony impoct on anthropological or archosolegical
sites or any important site teature in the vicinity of the proposed o]
sie hove been consldered?

1.8, Will the proposed project result in any changes to the

Yes
demagrophle structui of local pepulation?
.81, Details thersal fopulation will be increased
iLI0. Wil the project couse adverse elfect-on local communities, .

disturbonce w socred sites or other cultural valles?

12. Buliding or Construction projects or Arsa Davelopment projects and Townships Proposals

120, Mdjor Broject Requirement In terms of the land oreo, bullt up area, gréen Lell, porking neacs atc.

Existing Expansion

1211 Nenfsiarea  osass N
121.2. Paved Area (54, m) 37627 mia

1204, Bulld uparea (29 m) 4865078 NiA

1214, Propased FAR 2768017 MNia

121.5. Green beit Arec (sq. m) 2778.25 HiA

121,6. 5TF & Solld Waste area (sq.m) 154 Hi B

12.1.7. Open Arao (sg, m) 2066.03 A

1218, Total number of dwelling unies 430 [F1E8

12,09, Mewlrum number of flooes 1 TS
1220, Total Lond/pist area (sq m) 24850 NfA

T2, Mumber of parking Required 238 nia

12102, Surface Porking Area (3g, m) 3087.58 NiA
12113, Unpaved Area (sq.m) 163076 riA

12.2, Whether managemant ol drainoge in and around site is

proposad o3 per the Central Public Health & Environment Yas

Enginearing Organization (CPHEFD) Manual an Starm Water
Drainoge System, 2018 to avold llooding or water legging?

Excess storm wabér Lreated sewage will be conmzciad to municipal
12.2). Details thereaf " ge B

lires.
12.3; Datails regarding meosudres are token to prevent the ran-off
trom constuction acth/ities palluting land & aquifers? (Give Tatal 4 kes, ol reeharge pit will ba pravided 1o pravent run ot
ditalls of guantitiss ond the meosures taken te avoid the adverse ' ge P P
impatts)
Vet RO Fr T jang Lse Changss “FUWIHE ceto ti'!e Incramental runat! 15.09 rd/day wil Be recharged through RWH
proposed preject an the runoil choractanstics ol the ared in post e
censtruction phase on o long term
12.5. will there be any signiticant lond disturtbance fegulting In -

erosion, subsldence and instability?



991 12.5,1. Reosons thereol Ippsnil wos rewsed Ot Site for plgntotion of rees.

126, whather soil erosion control measures proposed to conlorm
to best manogement practices highighted (n the Hational a5
Buliding Code (NBC) of India, 20157

12.6.. Detoits thereof Wil provide silt trop Defore rechorge pits to ovold soll erosion

12.7. Breakup ol water regquirernant for vorious doily uses

Dally Use Dally quantlsy (KLD)
During Construction Ouring Dparatlon
Diefrikinig Wik 1 282
Greser Halt 20 20
Flusting D B
Dust Suppression 02 1]
Dolly Uze During Canstruction During Dperaticn

12,8, Detais of tralfic manogement ot the entry & &xit (o the
project slite In construetion and speratitn phose with compdrsan
to the present level of traffic

Wider entry gxit is proposed Lo reduce troflle congestlon. Detalls
will be covered in the toffic feport

12,8, Whather bulldings or bullding complexes have a connectad
load ol 100 kW o greoter or 0 controct dernand of T20 kva of Mo
greater and are intended to be ussd for commerciol purposes:

12,10, Wheit isthe Energy Perormance Index (EP1) of a building In
kilowatt-hoUurs per sguars meter ser year of the puliding and EPI- 004
measures (o minimize enongy consumption?

1221 whather Complianceto the ECEC normg is applica ble? Yok

1211 Whather compliaonce ta ECBC

1272, Datalls for Energyeticlency leval
Bullding snvaiop

12.12.). Fenestrotion
f

Farameer Detatls  Ramarks

U-Faotor (W/m2.k) .50 Single Glazed Units Foi Proposed Bulldings Gniy
‘Solor Heat Goln Soeflicient 042 Single Glozed Units For Proposed Bulidings Only
Visual Light Tranemittance A% Singie Clazed Units For Fropogsed Bulldimgs Cnly

1202.2. Day lighting

Parameter Oetails  Rerndrks
. ubl [Compliont arec af o typical fisar (habitable spoces]
[ 435
% Usatul daylight llurminence (LB 5 e WA G5 SCRAGHO]
i Ul {compliont ared of o typical floer (habitoble spaces)
area par foar (89, ) VDI require ment during 90% of the year B4.35 AT T——

Total daylight area {sq. m) in Building rmesting UDI requiremant 6435  Forhabitble spoces in worst case scenario orly
during 80% of the year

Bullding Envelops Sealing
1212.3. Roof
Paramater Letalls Rarmorks

Roof assembly U-foctar (w/m2 «) 0.47 for paropesad bullding
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Climote Zons Wearm and Humio for proposed buailding

2124, ExternalWall

opooue Assembly Moxmurm U-toctor (W/m2 K] 085 tor ropased buliding

Climate 2ong 1] Wiorr and Hurmic

Rerteriol D AAC Binsks

R volus Lig Soy Mk W

uc::iil:ﬂﬂfﬁ? elermrigin Fnermal Gornoft systerrs ang gnerny efficient Air Conditioning Syster with High COFP
[ = (4

” Uee of LED Lights to roduce the Ught Power Dansity, Timar Bosed
122,86, Energy sfliciency in Lighting ond Electrical systems and Controls for External Aren Liohting, Ensray Effitient Lilks with VWVF

controfs x
Lilt Drive and Energy Effickent Purmps dnd Motors

1213, Doos tha loyoulof sireels & buidinags modrmize the potential

will be covered in ECBC rapoil
for solar energy devices? substontiote with deions. P

1204, whaot extenl the nen-conventionol energy technologies org
utilized in the everoll energy consumption®Provids detalis of the
ranewable energy technologles used

Salar Photovaltons Fanels:howve been proposad loochieve
maxmum savings through renswobiea anergy

1215, ‘What are the likely sltects of the building octivity In altering
the riloroclimates? Provide a-sell-oseessment on the Hikaly
Impocts of the proposed construction an creation of heot island &
Imversian effects?

will be covared In ECHC repan

1218, What precautlons & sofety measures are propesed againgt  Frelghting sysleom will be designed ag par KOC from Chigl Fire
fire hazards? Furnish detoils of emergensy plans Officear

Applicatien is submitied o cancarned autnority to abtdin

1217, Detalis of NOCs Hable tar the ect {jl
ayotaissrihe prot ity nRcegsary permission,

Enclosures

13, Loyaut Plan shewing the components of the project and green
belt propozad; general locatlun and specific location of the project  Maoster lgyaut with lacation gl
glong with coordinatss

14. Concegtual Plan for Bullding and Construction projest consaptul layout.pol

15, Schematic reprezentation of the leasibllity drowings which

Mastar layout.pdl
giva informotion for EI4 purposs o e

18, Additional Information

5. No, Docurmant Noame Remark Doeumant

1 Farm 1a Farmm 1A Frarom T pedl

2 Form | Farre | Forrr 1ol
Undertaking

16, i#| horeby give undertoking thet the data and informotion given in theapplication and enclosures are ue to be best of my
knowiadge ond belisl and Larm oware thal il any part of he data and infermation is found (o be lales or miskeoding of any stage, the

project will be rejected ond cleorance glven il ony 1o the project will be revoked ot our rlsk ond cast. In ad=ition te the aboye, | hearby
give undsrioking thal no aetivity fcanstruction [sxpansion has been laken up

18.). Name Goutom Tingra

16.2. Designation fainer

163, Compoany WS RAOJEE CONSTRUCTIONS
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164, Addrese Sr. o 17NAf 2, Dhariar |, P s

18.5. Dote 3fa1/2023



EXHIBIT-B

Minutes of 167" SEAC-3 Meeting Scheduled on 21st, 22nd & 23rd March, 2023
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SIA/MH/INFRA2/415917/2023

Palladium Homes

11.

Representative of PP was

present during the meeting along with environmental

consultant M/s. Sustainera Solutions Pvt. Ltd..

It is noted that, the PP has submitted the application for fresh Environmental Clearance

for proposed building construction project with total plot area of 24,550.00 m2, FSI area of
27,680.77 m2, Non FSI area of 20,978.99 m2 and total BUA of 48,659.76 m2.

Brief information of the proposal is as below:

1 | Proposal Number SIA/MH/INFRA2/415917/2023
Residential development “Palladium Homes” on S. No. 16 H. No. 2
2 | Name of Project & 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee
Constructions
3 | Project category 8a (B1) Application is submitted as per OM dated 07.07.2021
4 | Type of Institution Private
Name Mr. Gautam Tingre
, Regd. Office S. No. 17/1A/2, Dhanori, Pune 411015
5 | Project Proponent address
Contact number |020-27028222
e-mail dhanoriec@gmail.com
6 | Consultant Sustainera Solutions Pvt. Ltd.
7 | Applied for Fresh EC — ToR Suo moto violation case
8 |Details of previous EC NA
9 | Location of the project S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune
10 | Latitude and Longitude igﬁg?ﬁie{ 870 33 05 53,704395;',1,;]3
11 | Total Plot Area (m?) 24,550.00
12 | Deductions (m?) 2 :gijgj (RW and Reservation area) + 3,520.00 (amenity) =
13 | Net Plot area (m?) 15,605.66
14 | Proposed FSI area (m?) 27,680.77
15 | Proposed non-FSI area (m?) 20,978.99
16 | Proposed TBUA (m?) 48,659.76
17 | TBUA (m?) approved by In Process
18 | Planning Authority till date Pune Municipal Corporation (PMC)
19 | Ground coverage (m?) & % 6494.00 & 33.95 %
20 | Total Project Cost (Rs.) 59.49 Cr
71 CER as per MoEF& CC circular| We will follow the conditions mentioned in OM vide no. F.No.22-
dated 01/05/2018 65/2017-1A.111 dated 20.10.2020
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Details of Building Configuration:
<Please use following legends: Floor = F, Parking = Pk, Podium = Po, Stilt =S, Lower Reagon fgr
Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> M/oglhﬁcatmn
Previeus F-C-/ Existing Building Proposed Configuration ange
Building . . - . . Completion
Name Configuration | Height (m) | Building Name |Configuration Height (m) received for
Building A P+ 10 33.00 Building A P+ 10 33.00 | Building A,
79 | Building B P+1 Building B P+ 10 35.20 Cclilllr))’h}:;l’lfé
Building C P+10 33.00 Building C P+10 33.00 No change
Building D P+ 10 33.00 Building D P+ 10 33.00 prOpﬁ)sed in
Building E P+10 33.00 Building E P+10 33.00 these
buildings.
Building F P+ 10 33.00 Building F P+10 33.00 Building B
(P+1) will be
Club House G+1 8.26 Club House G+1 8.26 constructed
up to P+10
23 | Total number of tenements 430 Nos (Population — 2150 Nos)
Dry Season (CMD) Wet Season (CMD)
Fresh Water 282 Fresh Water 282
Flushing (Recycled) 09 Flushing (Recycled) 09
24 | Water Budget Recycled (Gardening) 20 Recycled (Gardening) 00
Swimming Pool 01 Swimming Pool 00
Total 311 Total 291
Excess treated water 233 Excess treated water 253

Water Storage

Fire tank for UGWT - 375 CMD

25 | Capacity for ) .
Firefighting/UGT Fire tank for OHWT — 20 CMD for each wing
26 | Source of water | Pune Municipal Corporation (PMC)

27

Rainwater
Harvesting (RWH)

Level of the Ground
water table:

Summer Season — 13.33 m. to 18.67 m. BGL. (16.00 BGL
Avg.)

Rainy Season — 5.67 m. to 8.67 m. BGL. (7.17 BGL Avg.)
Winter Season — 9.50 m. to 13.67 m. BGL. (11.59 BGL
Avg.)

Size and no of
RWH tank(s) and
Quantity:

NA

Quantity and size of]
recharge pits:

8 Nos. (4 for Roof-Top & 4 for Surface Run-Off)

Size:

a) 2.25 m. X 2.25 m. X 1.75 m. (Or equivalent volume)
with 60 m. Deep 6” Dia. Bore Well via 1 no. of 0.9 m.
Dia. 1.0 m. Deep de-siltation pit. for Roof Top

b) 2.25 m. X 2.25 m. X 1.50 m. (Or equivalent volume)
with 60 m. Deep 6” Dia. Bore Well via 2 no. of 0.9 m.
Dia. 1.0 m. Deep de-siltation pit for Surface
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Details of UGT

tanks if any: NA

Sewage generation in CMD: 262 KLD
Sewage and )
28 Wastewater STP technology: MBBR
Capacity of STP (CMD): 300 KLD
Quantity .
Type Treatment / disposal
Solid Waste (kg/day)
Management Dry waste: 05 Will be handed over to authorised agency
29 | during Wet waste: 08 Will be handed over to authorised agency
Construction debris from
Phase Construction waste construction | Debris will be reused within site
activity
Quantity .
Type (kg/day) Treatment / disposal
Dry waste: 430 Will be handed over to authorized agency
Solid Waste Wet waste: 645 Will be treated in OWC machine within
30 Management site
during Opera‘[ion Hazardous waste: NA NA
Phase Biomedical waste NA NA
E-Waste 06 Will be handed over to authorized agency
STP Sludge (dry) 36 Used as Manure and rest will be handed
over to nursery
Total RG area (m?): 2276.50
Existing trees on plot: 487
31 Green Belt Number of trees to be planted: Required — 196 Nos
Development
Number of trees to be cut: 00
Number of trees to be transplanted: 00
Source of power supply: MSEDCL
During Construction Phase
(Demand Load): 18 KW (1 DG set of 25 KVA)
During Operation phase 1998 KW
Power (Copnected logd):
32 requirement: During Operation phase (Demand 833 KW
load):
Transformer: 2 X630 KVA+1X31I5KVA
DG set: 2 X 82.5KVA
Fuel used: HSD
Energy Conservation Measures in %: 21%
. e Solar water heating
33 Details of Solar PV system

Energy saving

[ ]
e Energy efficient LED
e V3F drive motors
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Environmental . Cost
Type Details .
Management plan P ' . ' ' (Rs. in Lakh)
34 | budget du'rlng Capital A1r3 water, lapd, blc?loglcal environment and 14.91
Construction socloeconomic environment
phase oO&M Air, water and Noise Monitoring 1.25
Capital
oO&M
Component Details (Rs. in .
Lakh) (Rs. in Lakh/Y)
Sewage treatment | STP 34.00 11.84
RWH Recharge pit 10.00 0.80
. Solid Waste oOwWC 16.75 4.25
Environmental
35 Management plan SWlmmlng Pool - 17.98 1.26
Budget during | Green Belt Plantation 95.60 2.29
Operation phase | Development
Energy saving Solar water heating + Solar PV 64.0 1.28
Environmental MoEF & CC
o EMP costing approved 15.67
Monitoring
laboratory
Disaster :
Management DMP Budgetary Allocation - -
Tvpe Required as per Actual Area per parking
Traffic P DCR Provided (m?)
36 Management 4-Wheeler 235 302 12.5
2-Wheeler 900 915 2

37

location if any.

Details of Court cases / litigations w.r.t. the project and project

NA

Deliberations:

After detailed deliberations on the proposal committee confirmed the case to be of

violation of the EIA Notification, 2006 and as per Office Memorandum- F. No. 22-21/2020-

IA.III dated 07.07.2021 issued by the Ministry of Environment, Forest & Climate Change,

decided to issuing following Term of Reference for undertaking EIA and preparation of

Environment Management Plan (EMP) :

Terms of Reference for EIA and preparation of Environment Management Plan (EMP)

The following Terms of Reference (TOR) for violation cases shall be read along with Ministry of
Environment Forest and Climate Change orders no F.No.22-21/2020-IA.III Dated 7th July 2021
and F No. 22-21/2020-IA.I1I (E 138949) dated 28" January 2022 and Approach for Assessment
for Environment Damage and Estimation of Remediation Costs for Building Construction Projects

for Violation Cases

Initiated Without Mandatory Environment Clearance™ 2018.
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The following TOR are drafted with reference to Ministry of Environment Forest and Climate
Change impact assessment division TORs for Violation Case a) For Construction Sector vide
Notification S.0.804 (E) dated 14"™ March 2017 in the matter of IA/HR/NCP/63612/2017 and b)
For Mining Sector dated 12" November 2018 in the proposal No IA/MH/MIN/68113/2017.

A Project Description

A 1 | Project description, its importance and benefits.

A 2 | Project site details (location, topo-sheet of the study area of 10 Km, Coordinates,
google map, layout map, land use, geological features and geo-hydrological status of
the study area, drainage). hydro geological survey report with graphs & data.

A | 3 | Land use as per the approved Master Plan of the area, Permission/approvals required
from the land owning agencies, Planning / Development Authorities, Local Body,
Water supply & Sewerage Board, etc.

>
I

Land acquisition status, R & R details.

A | 5 | Forest and Wildlife and eco-sensitive zones, if any in the study area of 10 km. Any
sensitive areas in impact zone such as archaeological structures, reserved forest, noise
sensitive zones etc. Clearances required under the Forest (Conservation) Act, 1980,
the Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986.

>
a

High Tension lines or Hazard lines if any on the plot.

Plan showing HFL/CRZ lines.

>
2

A 8 | Permissions granted by State Government in tabular and chronological form.
Comparative statement of components approved and components constructed
including tis configuration as per earlier EC (if applicable) and proposed
development.

A 9 | PP to submit the detailed master plan indicating already completed construction and
proposed construction. PP to submit the certificate from registered architect for
completed work, built up area and configuration.

A | 10 | Project cost shall be based on government notified stamp duty ready reckoner at time
of application including cost of land and construction including civil, MEP works,
environment services, site/land development, horticulture/landscape works etc
complete

B | Base Line Data

B 1 | Baseline environmental study for ambient air (PM1o, PM2 5, SO2, NOx & CO),water
(both surface and ground), noise and soil for one month (except monsoon period) as
per MoEF&CC/CPCB guidelines at minimum 5 locations in the study area of 10 km,
The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental
laboratory duly notified under the Environment (Protection) Act,1986, or an
environmental laboratory accredited by NABL, or a laboratory of a Council of
Scientific and Industrial Research (CSIR) institution working in the field of
environment.

B 2 | Detail on flora and fauna and socio-economic aspects in the study area. Details of tree
cutting, tree transplantation and survival report of existing trees including conformity
to prevailing Tree Act.
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Likely impact of the project on the environmental parameters (ambient air surface and
ground water, land, flora and fauna and socio-economic, etc.)

Source of water for different identified purposes with the permissions required from
the concerned authorities, both for surface water and the ground water (by CGWA)
as the case may be, Rain water harvesting, etc.

Socio-economic infrastructure details including public transport arrangements on the
site; PP to mention details of socio-economic in EIA.

PP to submit contour map with slopes, drainage pattern of the site and surrounding
area. Layout showing natural water courses on site; total runoff calculation before and
after development.

PP to submit details of existing trees, proposed to be cut, proposed to be transplanted
along with tree survival report conforming to prevailing Tree Act.

Land use of the study area delineating forest area, agricultural land, grazing land,
wildlife sanctuary, national park, migratory routes of fauna, water bodies, human
settlements and other ecological features should be indicated.

Proximity to Areas declared as ’Critically Polluted’ should also be indicated and
where so required, clearance certifications from the prescribed Authorities, such as
the SPCB should be secured and furnished to the effect that the proposed Activities
could be considered.

Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the
authorized agencies demarcating LTL. HTL, CRZ area, location of the mine lease
w.r.t. CRZ, coastal features such as mangroves, if any, should be furnished. (Note:
The Projects falling under CRZ would also need to obtain Approval of the concerned
Coastal Zone Management Authority).

The water requirement for the Project, its availability and source should be furnished.
A detailed water balance should also be provided. Fresh water requirement for the
Project should be indicated.

Necessary clearance from the Competent Authority for drawl of requisite quantity of
water for the Project should be provided.

Description of water conservation measures proposed to be adopted in the Project
should be given. Details of rainwater harvesting proposed in the Project, if any, should
be provided.

Impact of the Project on the water quality, both surface and groundwater, should be
assessed and necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will
intersect groundwater. Necessary data and documentation in this regard may be
provided. In case the working will intersect groundwater table, a detailed Hydro
Geological Study should be undertaken and Report furnished. The Report inter-alia,
shall include details of the aquifers present and impact of mining activities on these
aquifers. Necessary permission from Central Ground Water Authority for working
below ground water and for pumping of ground water should also be obtained and
copy furnished.
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B | 16 | Details of any stream, seasonal or otherwise, passing through the lease area and
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be examined.

B | 17 | Information on site elevation, working depth, groundwater table etc. should be
provided both in AMSL and BGL. A schematic diagram may also be provided for the
same.

C | Traffic Impact Study

C 1 | Traffic Management Plan for the development — Internal circulation indicating road
width and turning radius. Cross section of roads at four places showing clear road
width, distance left from building line, spaces left for plantation, footpath, service
lines etc.

C 2 | Traffic Volume Counts and Turning Movement Counts on all the external
surrounding roads of the proposed project showing the time period taken.

C | 3 | Topographic details of roads and intersection of the surrounding roads where counts
are taken, actual geometry on ground to be shown with dimensions.

C 4 | Traffic generation values of similar development to be given by actual count by actual
count as support data for assumption made to the particular project.

C 5 | Impact on local transport infrastructure due to the Project should be indicated.
Projected increase in truck traffic as a result of the Project in the present road network
(including those outside the Project area) should be worked out, indicating whether it
is capable of handling the incremental load. Arrangement for improving the
infrastructure, if contemplated (including action to be taken by other agencies such as
State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

C 6 | Parking statement mentioning parking as per DCR & parking provided actually.

C 7 | Basement ventilation plan: Fire Tender Movement Plan showing clear road and
turning radius. Cross section of roads at four places including UGT, OWC and DG
set location showing clear road width and distance left from building line & spaces
left for plantation, parking, service lines, foot paths, etc.

D | Environmental Impact and Management Plan

D 1 | Identify sources of air pollution, indicate mitigation measures to reduce Air
pollution/Noise pollution.

D 2 | Debris management plan including (a) debris required for refilling, (b) contour plan,
(c) details of site where excess debris will be disposed, capacity of the site and NOC
of plot owner. PP shall also ensure that debris disposed on other plot shall not be
disposed on another plot. If to be disposed on another plot, the same shall be carried
out as per prevailing environmental laws.

D | 3 | Management of solid waste and the construction & demolition waste for the project
vis-a-vis the Solid Waste Management Rules 2016 and the Construction &
Demolition Rules, 2016. Transport, collection, storage and disposal for all types of
wastes like hazardous waste, non-hazardous waste, solid waste, E— waste, and
debris/excess earth etc. PP to provide the detailed solid waste management plan along
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with marked locations on the master plan. Design details of waste processing
equipment such as OWC/biogas plants confirming to the technical requirements to
meet the quality products.

Waste water management (treatment, reuse and disposal) for the project and also the
study area. Design of all STP’s along with BOD load, oxygen requirement
calculations and sizing of the tanks with respect to the design criteria. PP to submit
detailed calculation for the disinfection of the treated STP water; PP to submit cross
sectional drawing of STP’s showing dimensions and ground level; PP to provide
ozonation for tertiary treatment. PP to mark the area required for all STP’s on master
layout with dimensions

PP to show internal storm water drain and sewer line arrangements up to final disposal
point.

Provision of mandatory RG area on virgin land and submit the drawing with
calculations, ensuring entire mandatory RG is provided on the plot where residential
buildings are proposed.

A detailed phase wise development plan with safety planning where occupancy has
been given.

If any site specific structures such as creation of water body, alteration of natural storm
water, large alteration of slopes, creation of green areas abutting to water bodies /
natural storm water drain / river etc, is involved, detailed environmental protection
approach for the same shall be provided.

Separate chapter on Renewable energy in EIA report. PP to submit terrace plan for
installing solar panels& calculations of energy saving; Energy efficient measures
(LED lights, solar power, etc.) during construction as well as during operational phase
of the project. Report on ECBC compliance.

Provide details of Solar PV and Solar water heater in the specific format. PP to
carryout shadow analysis for identifying the roof-top area for providing solar panels
Minimum 5% of the total connected load shall be provided with Solar PV.

Environmental status report including analysis reports of all environmental pollution
reduction facilities if any commissioned.

PP to submit Disaster management plan.

Preparation of site specific, executable and auditable environment management plan
(EMP)

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular
form (indicating the linear and quantitative coverage, plant species and time frame)
and submitted, keeping in mind, the same will have to be executed up front on
commencement of the Project. Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted. The details of plantation already done should
be given. The plant species selected for green belt should have greater ecological
value and should be of good utility value to the local population with emphasis on
local and native species and the species which are tolerant to pollution.
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D | 16 | Benefits of the Project if the Project is implemented should be spelt out. The benefits
of the Project shall clearly indicate environmental, social, economic, employment
potential, etc

Environmental Modelling and additional Studies

1 | Fugitive dust modelling by using local meteorological data.

Ecological footprint calculation using LCA approach.

= = = o=

2
3 | Estimation of Carbon footprint of the project and its analysis to be included.
4

Assessment of ecological damage with respect to air, water, land and other
environmental attributes. The collection of data and sample analysis shall be done by
an environmental laboratory duly notified under the Environment (Protection) Act,
1986 or Environmental Laboratory accredited by NABL, or a laboratory of council of
Scientific and Industrial Research (CSIR) institution working in the field of
environment.

E 6 | Gate mass balance analysis for environmental parameters related to solid/liquid waste
material coming to site, waste generated and its treatment and disposal from site.

E 7 | Public health implications of the Project and related activities for the population in
the impact zone should be systematically evaluated and the proposed remedial
measures should be detailed along with budgetary allocations.

E 8 | Measures of socio economic significance and influence to the local community
proposed to be provided by the Project Proponent should be indicated. As far as
possible, quantitative dimensions may be given with time frames for implementation.

E 9 | Detailed environmental management plan (EMP) to mitigate the environmental
impacts which, should inter-alia include the impacts of change of land use, loss of
agricultural and grazing land, if any, occupational health impacts besides other
impacts specific to the proposed Project.

E | 10 | Public Hearing points raised and commitment of the Project Proponent on the same
along with time bound Action Plan with budgetary provisions to implement the same
should be provided and also incorporated in the final EIA/EMP Report of the Project.

E | 11 | PP to refer “approach paper for assessment for environmental damage and estimation
of remediation costs for building construction projects initiated with obtaining
mandatory environmental clearance” available on the portal : “ecmpcb.in”.

F | NOCGs, Undertakings, CER and Litigations

F 1 | NOC’s required: a) CFO, b)Water supply with quantity, ¢) Drainage, d) Non-
biodegradable waste disposal, e) Aviation f) HRC, G) PESO , H ) Defence/NAD etc

F 2 | Undertaking to provide DG set backup to all Pollution Control Devices, Water
Supply, Emergency Services including emergency lifts, etc.

F 3 | Include condition of “maintenance of all Pollution Control Equipment’s and
functioning of Environment Monitoring Cell in PP’s MoU with society /maintenance
agencies /vendors.
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PP to submit details of CER activities in consultation with the affected people in the
project area as per MoEF&CC circular dt. 01.05.2018, along with details of fund
utilization & agreement or consent of executor.

PP to submit Roles and Responsibilities of developer etc for compliance of
environmental regulations under the provisions of EP act.

Details of litigation pending against the project, if any, with direction /order passed
by any Court of Law against the Project should be given.

Q

Specific Term of Reference

Q

1

The State Government/SPCB shall take action against the project proponent under the
provisions of section 15 read in conjunction with Section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be issued till the project
is granted EC.

As per extant regulations at the time of scoping, if it is viewed that the project activity
is otherwise permissible, Terms of Reference (TOR) shall be issued with directions
to complete impact assessment studies and submit Environment Impact Assessment
(EIA) report and Environment Management Plan (EMP) in a time bound manner.

Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Plan
and (¢) Community Augmentation Plan.

Assessment of ecological damage with respect to air, water, land and other
environmental attributes shall be done before arriving at quantum environment
remediation and natural and community resource augmentation.

The methodology of calculating this quantum shall be as specified in format for
Assessment of Environmental damages in the paper titled “Approach for Assessment
for Environment Damage and Estimation of Remediation Costs for Building
Construction Projects Initiated Without Mandatory Environment Clearance” 2018

Preparation of EMP comprising remediation plan and natural and community
resource augmentation plan corresponding to the ecological damage assessed and
economic benefits derived, which shall be based on cost of project derived from
prevailing rates of construction and land of government approved ready reckoner, due
to violation. The cost of the Project (capital cost and recurring cost) as prevailing in
Annual Statement of Rates / District Schedule of Rates/ Government Ready Reckoner
Rates as well as the cost towards implementation of EMP should be clearly spelt out.

The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental
laboratory accredited by NABL, or a laboratory of a Council of Scientific and
Industrial Research (CSIR) institution working in the field of environment.

The remediation plan and the natural and community resource augmentation plan
shall be prepared as an independent chapter in the EIA report by the accredited
consultants.

It should be clearly stated whether the proponent if it is a Company has a well laid
down Environment Policy approved by its Board of Directors? If so, it may be spelt
out in the EIA Report with description of the prescribed operating process/procedures
to bring into focus any infringement/deviation/violation of the environmental or forest
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norms/ conditions? The hierarchical system or administrative order of the Company
to deal with the environmental issues and for ensuring compliance with the EC
conditions may also be given. The system of reporting of non-compliances / violations
of environmental norms to the Board of Directors of the Company and/or shareholders
or stakeholders at large, may also be detailed in the proposed safeguard measures in
each case should also be provided.

G | 10 | Besides the above, the below mentioned general points are also to be followed:

a) All documents to be properly referenced with index and continuous page
numbering.

b) Where data are presented in the Report especially in Tables, the period in
which the data were collected and the sources should be indicated.

c) Project Proponent shall enclose all the analysis/testing reports of water, air,
soil, noise etc. using the MOEF&CC/NABL accredited laboratories. All the
original analysis/testing reports should be available during appraisal of the
Project.

d) Where the documents provided are in a language other than English, an
English translation should be provided.

G | 11 | In case of continued violation after issue of TOR, the ToR/Environmental Clearance
shall be terminated forthwith.

Project Specific emerged points

1 | PP to submit the DP Plan.

2 | PP to submit the detail Architect Certificate stating current status of the construction
along with building wise construction done (FSI, NoN- FSI & Total built up area) on
site along with the chronology.

H | 3 |PP to submit the all-approvals details (CC, OC etc) regarding project under
consideration.

H | 4 | PP to submit the details of Court cases / litigations w.r.t. the project and project
location, if any.

H 5 | PP to submit details of implementation of points mentioned in point number 68 along
with financial requirements for same with ETIA

==ff==1}==

Decision: -
After deliberation, Committee decided to recommend the proposal to SEIAA for

grant of ToR.

skoskoskokoskok
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EXHIBIT-C

Minutes of 260" Day 1 (Part - E) meeting of SEIAA held on 02" May, 2023

Item no. 43

Proposal No.:- SIA/MH/INFRA2/415917/2023

Tvpe of Project: EC

Subject- ToR for Residential development “Palladium Homes” on S. No. 16 H. No. 2 & 4 at
Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee

Constructions
Project Details-

Representative of PP was present during the meeting along with environmental consultant M/s.

Sustainera Solutions Pvt. Ltd..

Brief information of the proposal is as below:

1 | Proposal Number SIA/MH/INFRA2/415917/2023
Residential development “Palladium Homes” on S. No. 16 H. No. 2

2 | Name of Project & 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee
Constructions

3 | Project category 8a (B1) Application is submitted as per OM dated 07.07.2021

4 | Type of Institution Private
Name Mr. Gautam Tingre

5 | Project Proponent Regd: Office S.No. 17/1A/2, Dhanori, Pune 411015
Contact number | 020-27028222
e-mail dhanoriec@gmail.com

6 | Consultant Sustainera Solutions Pvt. Ltd.

7 | Applied for Fresh EC — ToR Suo moto violation case i

8 | Details of previous EC NA

9 | Location of the project S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune

10 | Latitude and Longitude Il:?)trigflfdelg;g 05 5'2,76%39;3\];

11 | Total Plot Area (m?) 24,550.00

12 | Deductions (m?) g:gijgj (RW and Reservation area) + 3,520.00 (amenity) =

13 | Net Plot area (m?) 15,605.66

14 | Proposed FSI area (m?) 27,680.77

15 | Proposed non-FSI area (m?) 20,978.99

16 Propoéed TBUA (m?) 48,659.76

17 | TBUA (m?) approved by In Process

18 | Planning Authority till date Pune Municipal Corporation (PMC)

19 | Ground coverage (m?) & % 6494.00 & 33.95 %

20 | Total Project Cost (Rs.) 59.49 Cr

1 CER as per MoEF& CC circular| We will follow the conditions mentioned in OM vide no. F.No.22-

dated 01/05/2018 65/2017-1A 111 dated 20.10.2020

Ay
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Details of Building Configuration:
<Please use following legends: Floor = F, Parking = Pk, Podium = Po, Stilt =S, Lower Reason for
Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> M;)glhﬁcatlon
Previous EC-/ Existing Building Proposed Configuration ange
B;:ﬂi:g Configuration | Height (m) | Building Name Configuration|Height (m) r(fazg;s iz[ig;
Building A P+ 10 33.00 Building A P+ 10 33.00 | Building A,
22 [BuildingB|  P+1 Building B P+10 35.20 gii’}%ui; |
Building C P+10 33.00 Building C P+10 33.00 No change
Building D P+10 33.00 Building D P+ 10 33.00 | proposed in
BuildingE| P+10 33.00 Building E P+10 33.00 bu;?jisrfgs.
Building F P+10 33.00 Building F P+10 33.00 Building B
(P+1) will be
Club House G+1 8.26 Club House G+1 8.26 constructed
up to P+10
23 | Total number of tenements 430 Nos (Population — 2150 Nos)
Dry Season (CMD) Wet Season (CMD)
Fresh Water 282 Fresh Water 282
Flushing (Recycled) 09 Flushing (Recycled) 09
24 | Water Budget Recycled (Gardening) 20 Recycled (Gardening) 00
Swimming Pool 01 Swimming Pool 00
Total 311 Total 291
Excess treated water 233 Excess treated water 253
s \Czi;iifytofr;fe Fire tank for UGWT - 375 CMD _
Firefighting/UGT Fire tank for OHWT — 20 CMD for each wing
26 | Source of water | Pune Municipal Corporation (PMC)

27

Summer Season — 13.33 m. to 18.67 m. BGL. (16.00 BGL

Level of the Ground| Avg.)

water table: Rainy Season —5.67 m. to 8.67 m. BGL. (7.17 BGL Avg.)
Winter Season — 9.50 m. to 13.67 m. BGL. (11.59 BGL
Avg.)
Size and no of
Rainwater RWH tank(s)and |[NA
Harvesting (RWH)| Quantity:

Quantity and size of
recharge pits:

8 Nos. (4 for Roof-Top & 4 for Surface Run-Off)

Size:

a) 2.25 m. X 2.25 m. X 1.75 m. (Or equivalent volume)
with 60 m. Deep 6” Dia. Bore Well via 1 no. of 0.9 m.
Dia. 1.0 m. Deep de-siltation pit. for Roof Top

b) 2.25 m. X 2.25 m. X 1.50 m. (Or equivalent volume)
with 60 m. Deep 6” Dia. Bore Well via 2 no. 0of-0.9 m.
Dia. 1.0 m. Deep de-siltation pit for Surface

g
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Details of UGT

e Energy efficient LED
e V3F drive motors

tanks if any: NA
Sewage generation in CMD: 262 KLD
28 | Sewage and )
Wastewater STP technology: MBBR
Capacity of STP (CMD): 300 KLD
Quantity .
Solid Waste Type (kg/day) Treatment / disposal
Mapagement Dry waste: 05 Will be handed over to authorised agency
29 | during . Wet waste: 08 Will be handed over to authorised agency
Construction _
Phase debris from
Construction waste construction | Debris will be reused within site
activity
Quantity .
Type (kg/day) Treatment / disposal
' Dry waste: 430 Will be handed over to authorized agency
Solid Waste _ Will be treated in OWC machine within
Management Wet waste: 645 site
30 gﬁg:eg Operation Hazardous waste: NA NA
Biomedical waste NA NA i
E-Waste 06 Will be handed over to authorized agency
STP Sludge (dry) 36 Used as Manure and rest will be handed
over to nursery
Total RG area (m?): 2276.50
Green Belt Existing trees on plot: 487
31 Development Number of trees to be planted: Required — 196 Nos
Number of trees to be cut: 00
Number of trees to be transplanted: 00
Source of power supply: MSEDCL
During Construction Phase
(Demand Load): 18 KW (1 DG set of 25 KVA)
During Operation phase
39 P ower (Connected load): 1998 KW
requirement: : :
/ Durlrfg Operation phase (Demand 833 KW
load):
Transformer: 2X 630 KVA +1 X 315KVA
DG set: 2 X 82.5KVA
Fuel used: HSD
Energy Conservation Measures in %: 21%
Details of e Solar water heating
33 | Energy saving e Solar PV system

k.
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Environmental . Cost
Type Details .
Management plan P . _ . _ (Rs. in Lakh)
34 | budget du}rlng Capital A11r3 water, lapd, b1c?10glcal environment and 14.91
Construction socioeconomic environment
phase o0&M Air, water and Noise Monitoring 1.25
Capital
. oO&M
Component Details (Rs. in .
Lakh) (Rs. in Lakh/Y)
Sewage treatment | STP 34.00 11.84
RWH Recharge pit 10.00 0.80
Environmental Solid Waste OWC 16.75 4.25
35 | Management plan | Swimming Pool | -- 17.98 1.26
Budget during Green Belt
Operation phase DI(;VCI;Opfnent Plantation 95.60 2.29
Energy saving Solar water heating + Solar PV 64.0 1.28
Environmental . MoEF & CC
Monitorin EMP costing approved 15.67
& laboratory
Disaster .
Management DMP Budgetary Allocation - -
Tvpe Required as per Actual Area per Earking
Traffic yP DCR Provided (m?)
36 | Management 4-Wheeler 235 302 12.5
2-Wheeler 900 915 2

37

Details of Court eases / litigations w.r.t. the project and project
location if any.

NA

et

SEAC Deliberation —

After detailed deliberations on the proposal committee confirmed the case to be of violation of
the EIA Notification, 2006 and as per Office Memorandum- F. No. 22-21/2020- IA.III dated
07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, decided to
issuing following Term of Reference for undertaking EIA and preparation of Environment
Management Plan (EMP) :

Terms of Reference for EIA and preparation of Environment Management Plan (EMP)

for Violation Cases

The following Terms of Reference (TOR) for violation cases shall be read along with Ministry
of Environment Forest and Climate Change orders no F.No.22-21/2020-IA.1II Dated 7th July
2021 and F No. 22-21/2020-IA.101 (E 138949) dated 28" January 2022 and Approach for
Assessment for Environment Damage and Estimation of Remediation Costs for Building
Construction Projects Initiated Without Mandatory Environment Clearance™ 2018.

_\\\Q\w‘
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The following TOR are drafted with reference to Ministry of Environment Forest and Climate Change
impact assessment division TORs for Violation Case a) For Construction Sector vide Notification
S.0.804 (E) dated 14" March 2017 in the matter of IA/HR/NCP/63612/2017 and b)

For Mining Sector dated 12" November 2018 in the proposal No IA/MH/MIN/68113/2017.

A

Project Description

A

1

Project description, its importance and benefits.

A

2

Project site details (location, topo-sheet of the study area of 10 Km, Coordinates, google
map, layout map, land use, geological features and geo-hydrological status ofthe study
area, drainage). hydro geological survey report with graphs & data.

Land use as per the approved Master Plan of the area, Permission/approvals required
from the land owning agencies, Planning / Development Authorities, Local Body, Water
supply & Sewerage Board, etc.

>

Land acquisition status, R & R details.

>

Forest and Wildlife and eco-sensitive zones, if any in the study area of 10 km. Any
sensitive areas in impact zone such as archaeological structures, reserved forest, noise
sensitive zones etc. Clearances required under the Forest (Conservation) Act, 1980, the
Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986.

>

High Tension lines or Hazard lines if any on the plot.

>

Plan showing HFL/CRZ lines.

>

Permissions granted by State Government in tabular and chronological form.
Comparative statement of components approved and components constructed including
tis configuration as per earlier EC (if applicable) and proposed development.

PP to submit the detailed master plan indicating already completed construction and
proposed construction. PP to submit the certificate from registered architect for
completed work, built up area and configuration.

10

Project cost shall be based on government notified stamp duty ready reckoner at timeof
application including cost of land and construction including civil, MEP works,
environment services, site/land development, horticulture/landscape works etc complete

Base Line Data

1

Baseline environmental study for ambient air (PM10, PM2.5, SO2, NOx & CO),water
(both surface and ground), noise and soil for one month (except monsoon period) as per
MOoEF&CC/CPCB guidelines at minimum 5 locations in the study area of 10 km,The
collection and analysis of data shall be done by an environmental laboratory dulynotified
under the Environment (Protection) Act, 1986, or an environmental laboratory duly
notified under the Environment (Protection) Act,1986, or an environmental laboratory
accredited by NABL, or a laboratory of a Council of Scientific and Industrial Research
(CSIR) institution working in the field of environment.

Detail on flora and fauna and socio-economic aspects in the study area. Details of tree
cutting, tree transplantation and survival report of existing trees including conformityto
prevailing Tree Act.

s — | it
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Likely impact of the project on the environmental parameters (ambient air surface and
ground water, land, flora and fauna and socio-economic, etc.)

Source of water for different identified purposes with the permissions required from the
concerned authorities, both for surface water and the ground water (by CGWA) as the
case may be, Rain water harvesting, etc.

Socio-economic infrastructure details including public transport arrangements on the
site; PP to mention details of socio-economic in EIA.

PP to submit contour map with slopes, drainage pattern of the site and surrounding area.
Layout showing natural water courses on site; total runoff calculation before andafter
development.

PP to submit details of existing trees, proposed to be cut, proposed to be transplanted
along with tree survival report conforming to prevailing Tree Act.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary, national park, migratory routes of fauna, water bodies, human settlements and
other ecological features should be indicated.

. Proximity to Areas declared as ’Critically Polluted’ should also be indicated and where
so required, clearance certifications from the prescribed Authorities, such as the SPCB
should be secured and furnished to the effect that the proposed Activities could be
considered.

10

Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the authorized
agencies demarcating LTL. HTL, CRZ area, location of the mine lease

w.r.t. CRZ, coastal features such as mangroves, if any, should be furnished. (Note: The
Projects falling under CRZ would also need to obtain Approval of the concernedCoastal
Zone Management Authority).

11

The water requirement for the Project, its availability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the Project
should be indicated.

12

Necessary clearance from the Competent Authority for drawl of requisite quantity of
water for the Project should be provided.

13

Description of water conservation measures proposed to be adopted in the Project should
be given. Details of rainwater harvesting proposed in the Project, if any, should be
provided.

14

Impact of the Project on the water quality, both surface and groundwater, should be
assessed and necessary safeguard measures, if any required, should be provided.

15

Based on actual monitored data, it may clearly be shown whether working will intersect
groundwater. Necessary data and documentation in this regard may be provided. In case
the working will intersect groundwater table, a detailed Hydro Geological Study should
be undertaken and Report furnished. The Report inter-alia, shall include details of the
aquifers present and impact of mining activities on these aquifers. Necessary permission
from Central Ground Water Authority for working below ground water and for pumping
of ground water should also be obtained and copy furnished. '

16

Details of any stream, seasonal or otherwise, passing through the lease area and
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be examined.

e | ]
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17

Information on site elevation, working depth, groundwater table etc. should beprovided
both in AMSL and BGL. A schematic diagram may also be provided for thesame.

@)

Traffi

¢ Impact Study

Traffic Management Plan for the development — Internal circulation indicating road
width and turning radius. Cross section of roads at four places showing clear road width,
distance left from building line, spaces left for plantation, footpath, service lines etc.

Traffic Volume Counts and Turning Movement Counts on all the external
surrounding roads of the proposed project showing the time period taken.

Topographic details of roads and intersection of the surrounding roads where countsare
taken, actual geometry on ground to be shown with dimensions.

Traffic generation values of similar development to be given by actual count by actual
count as support data for assumption made to the particular project.

Impact on local transport infrastructure due to the Project should be indicated.Projected
increase in truck traffic as a result of the Project in the present road network(including
those outside the Project area) should be worked out, indicating whether itis capable of
handling the incremental load. Arrangement for improving the infrastructure, if
contemplated (including action to be taken by other agencies such asState Government)
should be covered. Project Proponent shall conduct Impact of Transportation study as
per Indian Road Congress Guidelines.

@)

Parking statement mentioning parking as per DCR & parking provided actually.

Basement ventilation plan: Fire Tender Movement Plan showing clear road and turning
radius. Cross section of roads at four places including UGT, OWC and DG set location
showing clear road width and distance left from building line & spaces left for plantation,
parking, service lines, foot paths, etc.

=}

Environmental Impact and Management Plan

=}

1

Identify sources of air pollution, indicate mitigation measures to reduce Air
pollution/Noise pollution.

Debris management plan including (a) debris required for refilling, (b) contour plan,

(c) details of site where excess debris will be disposed, capacity of the site and NOCof
plot owner. PP shall also ensure that debris disposed on other plot shall not be disposed
on another plot. If to be disposed on another plot, the same shall be carried out as per
prevailing environmental laws.

Management of solid waste and the construction & demolition waste for the project vis-
a-vis the Solid Waste Management Rules 2016 and the Construction & Demolition
Rules, 2016. Transport, collection, storage and disposal for all types of

wastes like hazardous waste, non-hazardous waste, solid waste, E— waste, and
debris/excess earth etc. PP to provide the detailed solid waste management plan along

with marked locations on the master plan. Design details of waste processing equipment
such as OWC/biogas plants confirming to the technical requirements to meet the quality
products.

_M; A B Mﬁ
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Waste water management (treatment, reuse and disposal) for the project and also the
study area. Design of all STP’s along with BOD load, oxygen requirement calculations
and sizing of the tanks with respect to the design criteria. PP to submit detailed
calculation for the disinfection of the treated STP water; PP to submit cross sectional
drawing of STP’s showing dimensions and ground level; PP to provide ozonation for
tertiary treatment. PP to mark the area required for all STP’s on masterlayout with
dimensions

PP to show internal storm water drain and sewer line arrangements up to final disposal
point.

Provision of mandatory RG area on virgin land and submit the drawing with calculations,
ensuring entire mandatory RG is provided on the plot where residentialbuildings are
proposed.

A detailed phase wise development plan with safety planning where occupancy has
been given.

| If any site specific structures such as creation of water body, alteration of natural storm

water, large alteration of slopes, creation of green areas abutting to water bodies / natural
storm water drain / river etc, is involved, detailed environmental protection approach for
the same shall be provided.

10

Separate chapter on Renewable energy in EIA report. PP to submit terrace plan for
installing solar panels& calculations of energy saving; Energy efficient measures (LED
lights, solar power, etc.) during construction as well as during operational phaseof the
project. Report on ECBC compliance.

11

Provide details of Solar PV and Solar water heater in the specific format. PP to carryout
shadow analysis for identifying the roof-top area for providing solar panels Minimum
5% of the total connected load shall be provided with Solar PV.

12

Environmental status report including analysis reports of all environmental pollution
reduction facilities if any commissioned.

13

PP to submit Disaster management plan.

14

Preparation of site specific, executable and auditable environment management plan
(EMP)

15

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular
form (indicating the linear and quantitative coverage, plant species and time frame) and
submitted, keeping in mind, the same will have to be executed up front on
commencement of the Project. Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under plantation
and the species to be planted. The details of plantation already done shouldbe given. The
plant species selected for green belt should have greater ecological value and should be
of good utility value to the local population with emphasis on local and native species
and the species which are tolerant to pollution.

16

Benefits of the Project if the Project is implemented should be spelt out. The benefitsof
the Project shall clearly indicate environmental, social, economic, employment potential,
etc

Environmental Modelling and additional Studies

- a
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Fugitive dust modelling by using local meteorological data.

Ecological footprint calculation using LLCA approach.

Estimation of Carbon footprint of the project and its analysis to be included.

= o= = o
ol W N -

Assessment of ecological damage with respect to air, water, land and other
environmental attributes. The collection of data and sample analysis shall be done byan
environmental laboratory duly notified under the Environment (Protection) Act, 1986 or
Environmental Laboratory accredited by NABL, or a laboratory of council ofScientific
and Industrial Research (CSIR) institution working in the field of environment.

Gate mass balance analysis for environmental parameters related to solid/liquid waste
material coming to site, waste generated and its treatment and disposal from site.

Public health implications of the Project and related activities for the population in the
impact zone should be systematically evaluated and the proposed remedial measures
should be detailed along with budgetary allocations.

Measures of socio economic significance and influence to the local community proposed
to be provided by the Project Proponent should be indicated. As far as possible,
quantitative dimensions may be given with time frames for implementation.

Detailed environmental management plan (EMP) to mitigate the environmentalimpacts
which, should inter-alia include the impacts of change of land use, loss of agricultural
and grazing land, if any, occupational health impacts besides otherimpacts specific
to the proposed Project.

Public Hearing points raised and commitment of the Project Proponent on the same along
with time bound Action Plan with budgetary provisions to implement the sameshould be
provided and also incorporated in the final EIA/EMP Report of the Project.

PP to refer “approach paper for assessment for environmental damage and estimationof
remediation costs for building construction projects initiated with obtaining mandatory
environmental clearance” available on the portal : “ecmpcb.in”.

F | NOCs,

Undertakings, CER and Litigations

NOC’s required: a) CFO, b)Water supply with quantity, ¢) Drainage, d) Non-
biodegradable waste disposal, €) Aviation f) HRC, G) PESO , H ) Defence/NAD etc

Undertaking to provide DG set backup to all Pollution Control Devices, Water
Supply, Emergency Services including emergency lifts, etc.

Include condition of “maintenance of all Pollution Control Equipment’s and functioning
of Environment Monitoring Cell in PP’s MoU with society /maintenance agencies
/vendors.

PP to submit details of CER activities in consultation with the affected people in the
project area as per MoEF&CC circular dt. 01.05.2018, along with details of fund
utilization & agreement or consent of executor.

PP to submit Roles and Responsibilities of developer etc for compliance of
environmental regulations under the provisions of EP act.

Details of litigation pending against the project, if any, with direction /order passedby
any Court of Law against the Project should be given.

_M—
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Specific Term of Reference

1

The State Government/SPCB shall take action against the project proponent under the
provisions of section 15 read in conjunction with Section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be issued till the project is
granted EC.

As per extant regulations at the time of scoping, if it is viewed that the project activityis
otherwise permissible, Terms of Reference (TOR) shall be issued with directions to
complete impact assessment studies and submit Environment Impact Assessment (EIA)
report and Environment Management Plan (EMP) in a time bound manner.

Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Planand
(c) Community Augmentation Plan.

Assessment of ecological damage with respect to air, water, land and other
environmental attributes shall be done before arriving at quantum environment
remediation and natural and community resource augmentation.

The methodology of calculating this quantum shall be as specified in format for
Assessment of Environmental damages in the paper titled “Approach for Assessmentfor
Environment Damage and Estimation of Remediation Costs for Building Construction
Projects Initiated Without Mandatory Environment Clearance” 2018

Preparation of EMP comprising remediation plan and natural and community resource
augmentation plan corresponding to the ecological damage assessed and economic
benefits derived, which shall be based on cost of project derived from prevailing rates of
construction and land of government approved ready reckoner, dueto violation. The cost
of the Project (capital cost and recurring cost) as prevailing in Annual Statement of Rates
/ District Schedule of Rates/ Government Ready ReckonerRates as well as the cost
towards implementation of EMP should be clearly spelt out.

The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental laboratory
accredited by NABL, or a laboratory of a Council of Scientific and Industrial Research
(CSIR) institution working in the field of environment.

The remediation plan and the natural and community resource augmentation plan shall
be prepared as an independent chapter in the EIA report by the accredited consultants.

It should be clearly stated whether the proponent if it is a Company has a well laid down
Environment Policy approved by its Board of Directors? If so, it may be spelt out in the
EIA Report with description of the prescribed operating process/procedures

to bring into focus any infringement/deviation/violation of the environmental or forest

norms/ conditions? The hierarchical system or administrative order of the Company to
deal with the environmental issues and for ensuring compliance with the EC conditions
may also be given. The system of reporting of non-compliances / violations of
environmental norms to the Board of Directors of the Company and/or shareholdersor
stakeholders at large, may also be detailed in the proposed safeguard measures in each
case should also be provided.
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10 | Besides the above, the below mentioned general points are also to be followed:

a) All documents to be properly referenced with index and continuous page
numbering.

b) Where data are presented in the Report especially in Tables, the period in which
the data were collected and the sources should be indicated.

c) Project Proponent shall enclose all the analysis/testing reports of water, air, soil,
noise etc. using the MOEF&CC/NABL accredited laboratories. All the original
analysis/testing reports should be available during appraisal of the Project.

d) Where the documents provided are ina language other than English, an English
translation should be provided.

11 | In case of continued violation after issue of TOR, the ToR/Environmental Clearance
shall be terminated forthwith.

Project Specific emerged points

1 PP to submit the DP Plan.

a=ff==if==

2 | PP to submit the detail Architect Certificate stating current status of the construction
along with building wise construction done (FSI, NoN- FSI & Total built up area) on
site along with the chronology.

3 | PP to submit the all-approvals details (CC, OC etc) regarding project under
consideration.

4 | PP to submit the details of Court cases / litigations w.r.t. the project and project
location, if any.

5 | PP to submit details of implementation of points mentioned in point number 68 along
with financial requirements for same with EIA

Recommendations of SEAC-

After deliberation, Committee decided to recommend the proposal to SEIAA for grant of ToR.
Deliberation in SETIAA-

Proposal is recommended in 167" meeting of SEAC-3 for grant of Terms of References (ToR)
under violation category as per MoEF&CC OM dted 07.07.2021.

SEIAA further directed SEIAA cell to communicate with MPCB to confirm whether action has
been initiated against the Project Proponent under section 15 of Environment (Protection) Act,
1986 for violating provisions of EIA Notification, 2006.

SEIAA after deliberation decided to grant of Terms of References (ToR) as per recommendation
of SEAC.

SEIAA Decision-

SEIAA after deliberation decided to grant of Terms of References (ToR) as per
recommendation of SEAC.
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Project Name™ :
Project Sector” :
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EXHIBIT-D

TimeLine Details
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SIAMH/INFRAZ/415917/2023
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State Environment Impact Assessment Authority

No. SIA/MH/INFRA2/415917/2023
Environment & Climate Change
Department, 217(Annex),
Mantralaya, Mumbai- 400032.

Date :20.04.2023.

To,

M/s. Raojee Constructions,

S. No. 16 H. No. 2 & 4 at Dhanori,
Taluka Haveli, Dist. Pune.

Subject: ToR for Residential development “Palladium Homes” on S. No. 16 H. No. 2
& 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee Constructions

Ref. : Your application no. SIA/MH/INFRA2/415917/2023

This has reference to your proposal submitted to State Environment Impact Assessment Authority
(SEIAA) for seeking Terms of Reference (ToR) in terms of the provisions of the Environment Impact
Assessment (EIA) Notification, 2006 under the Environment (Protection) Act, 1986 under violation
category as per MOEF&CC OM dated 07.07.2021.

. The proposal for grant of Terms of Reference (ToR) which was considered by the State Expert

Appraisal Committee (SEAC-3) in its 167" meeting and by SEIAA in its 260" (Day-1) meeting held
on 02.05.2023.

3. ToR for the said project is issued as per details of the project, which are as given below:-
1 | Proposal Number SIA/MH/INFRA2/415917/2023
Residential development “Palladium Homes” on S. No. 16 H. No. 2&
2 | Name of Project 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee Constructions
3 |Project category 8a (B1) Application is submitted as per OM dated 07.07.2021
4 Type of Institution Private
Name Mr. Gautam Tingre
5| Project Proponent fggfés?fﬁ“ S. No. 17/1A/2, Dhanori, Pune 411015
Contact number | 020-27028222
e-mail dhanoriec@gmail.com
6 | Consultant Sustainera Solutions Pvt. Ltd.
7 | Applied for Fresh EC — ToR Suo moto violation case
8 | Details of previous EC NA
9 | Location of the project S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune

10 | Latitude and Longitude

Latitude: 18°35'57.49"N
Longitude: 73°54'0.38"E

11 | Total Plot Area (m?) 24,550.00

12 | Deductions (m?)

5,424.34 (RW and Reservation area) + 3,520.00 (amenity) =
8,944.34
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13 | Net Plot area (m?) 15,605.66
14 | Proposed FSI area (m?) 27,680.77
15 | Proposed non-FSI area (m?) 20,978.99
16 | Proposed TBUA (m?) 48,659.76
17 | TBUA (m?) approved by In Process
18 | Planning Authority till date Pune Municipal Corporation (PMC)
19 | Ground coverage (m?) & % 6494.00 & 33.95 %
20 | Total Project Cost (Rs.) 59.49 Cr
1 CER as per MoEF& CC circular| We will follow the conditions mentioned in OM vide no. F.No.22-
dated 01/05/2018 65/2017-1A.11I dated 20.10.2020
Details of Building Configuration:
<Please use following legends: Floor = F, Parking = Pk, Podium = Po, Stilt =S, Lower Rea‘son ff)r
Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> M/og1hﬁcat10n
Previous EEC/ Existing Building Proposed Configuration ange
B;gﬂ::g Configuration | Height (m) | Building Name Configuration Height (m) rCe(c)z:riI\Ij iiitlt% r;
Building A P+10 33.00 Building A P+10 33.00 | Building A,
22 [ BuildingB|  P+1 Building B P+10 | 3520 gii’}%uz; |
Building C P+10 33.00 Building C P+10 33.00 No change
Building D P+10 33.00 Building D P+10 33.00 | proposed in
Building E P+10 33.00 Building E P+10 33.00 buﬁ‘;srfgs.
Building F P+ 10 33.00 Building F P+10 33.00 Building B
(P+1) will be
Club House G+1 8.26 Club House G+1 8.26 constructed
up to P+10
23 | Total number of tenements 430 Nos (Population — 2150 Nos) ’
Dry Season (CMD) Wet Season (CMD)
Fresh Water 282 Fresh Water 282
Flushing (Recycled) 09 Flushing (Recycled) 09
24 | Water Budget Recycled (Gardening) 20 Recycled (Gardening) 00
Swimming Pool 01 Swimming Pool 00
Total 311 Total 291
Excess treated water 233 Excess treated water 253
s g;if;;f;"fr;ge Fire tank for UGWT - 375 CMD |
Firefighting/UGT Fire tank for OHWT - 20 ,CMD for .each wing
26 | Source of water | Pune Municipal Corporation (PMC)
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Level of the Ground
water table:

Summer Season — 13.33 m. to 18.67 m. BGL. (16.00 BGL
Avg.)

Rainy Season — 5.67 m. to 8.67 m. BGL. (7.17 BGL Avg.)
Winter Season — 9.50 m. to 13.67 m. BGL. (11.59 BGL
Avg.)

Size and no of

Rainwater RWH tank(s)and |NA
27 | Harvesting (RWH)| Quantity:
8 Nos. (4 for Roof-Top & 4 for Surface Run-Off)
Size:
) ] a) 2.25 m. X 2.25 m. X 1.75 m. (Or equivalent volume)
Quantity and size of|  with 60 m. Deep 6” Dia. Bore Well via 1 no. of 0.9 m.
recharge pits: Dia. 1.0 m. Deep de-siltation pit. for Roof Top
b) 2.25 m. X 2.25 m. X 1.50 m. (Or equivalent volume)
with 60 m. Deep 6” Dia. Bore Well via 2 no. of 0.9 m.
Dia. 1.0 m. Deep de-siltation pit for Surface
Details of UGT
tanks if any: NA
Sewage generation in CMD: 262 KLD
28 Sewage and STP technology: MBBR
Wastewater
Capacity of STP (CMD): 300 KLD
Quantity .
t t/d
Solid Waste Type (ke/day) Treatment / disposal
Management Dry waste: 05 Will be handed over to authorised agency
29 | during . Wet waste: 08 Will be handed over to authorised agency
Construction _
Phase debris from
Construction waste ‘construction | Debris will be reused within site
activity
Quantity .
Type (kg/day) Treatment / disposal
. Dry waste: 430 Will be handed over to authorized agency
Solid Waste ) Will be treated in OWC machine within
Management Wet waste: 645 Site
30 | during Operation
Phase Hazardous waste: NA NA
Biomedical waste NA NA
E-Waste 06 Will be handed over to authorized agency
STP Sludge (dry) 36 Used as Manure and rest will be handed
over to nursery
Total RG area (m?): 2276.50
Green Belt Existing trees on plot: 487 '
31 Development Number of trees to be planted: Required — 196 Nos
Number of trees to be cut: 00
Number of trees to be transplanted: 00
Source of power supply: MSEDCL
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During Construction Phase
(Demand Load): 18 KW (1 DG set of 25 KVA)
During Operation phase
Power (Connected load): 1998 KW
32 | requirement: Ezg;g Operation phase (Demand 833 KW
Transformer: 2X 630 KVA +1 X 315KVA
DG set: 2 X 82.5KVA
Fuel used: HSD
Energy Conservation Measures in %: 21%
Details of e Solar water heating
33 | Energy saving e Solar PV system
e Energy efficient LED
e V3F drive motors
Environmental . Cost
Type Details .
Management plan P : : : : (Rs. in Lakh)
34 | budget du-rmg Capital All‘,- water, lax.ld, blqloglcal environment and 1491
Construction socioeconomic environment
phase oO&M Air, water and Noise Monitoring 1.25
Capital
0O&M
Component Details (Rs. in .
Lakh) (Rs. in Lakh/Y)
Sewage treatment | STP 34.00 11.84
RWH Recharge pit 10.00 0.80
Environmental Solid Waste OwWC 16.75 4.25
35 | Management plan | Swimming Pool | -- 17.98 1.26
Budget during Green Belt
Operation phase Development Plantation 95.60 2.29
Energy saving Solar water heating + Solar PV 64.0 1.28
Environmental MoEF & CC
Monitori EMP costing approved 15.67
onitoring
laboratory
Disaster .
Management DMP Budgetary Allocation - -
Tvpe Required as per Actual Area per Earking
Traffic YP DCR Provided (m~)
36 | Management 4-Wheeler 235 302 12.5
2-Wheeler 900 915 2
Details of Court cases / litigations w.r.t. the project and project .
37 U NA
location if any. ‘

4. The project/ activity is covered under item 8(a) 'Townships and Area Development Projects' of the
Schedule to the EIA Notification, 2006 under violation category.
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5. SEAC-3 in its 167" meeting after detailed deliberation recommended the project for grant of ToR.As
per the recommendations of the SEAC, the SEIAA hereby accords ToR for preparation of the
Environment Impact Assessment (EIA) Report and Environment Management Plan (EMP) the
following specific and general conditions:-

The following TOR are drafted with reference to Ministry of Environment Forest and Climate Change

impact assessment division TORs for Violation Case a) For Construction Sector vide Notification

S.0.804 (E) dated 14" March 2017 in the matter of TA/HR/NCP/63612/2017 and b)

For Mining Sector dated 12" November 2018 in the proposal No JA/MH/MIN/68113/2017.

A Project Description

A 1 | Project description, its importance and benefits.

A 2 | Project site details (location, topo-sheet of the study area of 10 Km, Coordinates, google

map, layout map, land use, geological features and geo-hydrological status ofthe study

area, drainage). hydro geological survey report with graphs & data.

A 3 | Land use as per the approved Master Plan of the area, Permission/approvals required
from the land owning agencies, Planning / Development Authorities, Local Body, Water
supply & Sewerage Board, etc.

A 4 | Land acquisition status, R & R details.

A S | Forest and Wildlife and eco-sensitive zones, if any in the study area of 10 km. Any
sensitive areas in impact zone such as archaeological structures, reserved forest, noise
sensitive zones etc. Clearances required under the Forest (Conservation) Act, 1980, the
Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986.

A 6 | High Tension lines or Hazard lines if any on the plot.
A 7 | Plan showing HFL/CRZ lines.
A 8 | Permissions granted by State Government in tabular and chronological form.

Comparative statement of components approved and components constructed including
tis configuration as per earlier EC (if applicable) and proposed development.

A 9 | PP to submit the detailed master plan indicating already completed construction and
proposed construction. PP to submit the certificate from registered architect for
completed work, built up area and configuration.

A | 10 | Project cost shall be based on government notified stamp duty ready reckoner at timeof
application including cost of land and construction including civil, MEP works,
environment services, site/land development, horticulture/landscape works etc complete
B | Base Line Data

B 1 | Baseline environmental study for ambient air (PM10, PM2.5, SO2, NOx & CO),water
(both surface and ground), noise and soil for one month (except monsoon period) as per
MOoEF&CC/CPCB guidelines at minimum 5 locations in the study area of 10 km,The
collection and analysis of data shall be done by an environmental laboratory dulynotified
under the Environment (Protection) Act, 1986, or an environmental laboratory duly
notified under the Environment (Protection) Act,1986, or an environmental laboratory
accredited by NABL, or a laboratory of a Council of Scientific and Industrial Research
(CSIR) institution working in the field of environment.

B 2 | Detail on flora and fauna and socio-economic aspects in the study area. Details of tree
cutting, tree transplantation and survival report of existing trees including conformityto
prevailing Tree Act.




Likely 1mpact of the project on the environmental parameters (ambient air surface and
ground water, land, flora and fauna and socio-economic, etc.)

Source of water for different identified purposes with the permissions required from the
concerned authorities, both for surface water and the ground water (by CGWA) as the
case may be, Rain water harvesting, etc.

Socio-economic infrastructure details 1nc1ud1ng public transport arrangements on the
site; PP to mention details of socio-economic in EIA.

PP to submit contour map with slopes, drainage pattern of the site and surrounding area.
Layout showing natural water courses on site; total runoff calculation before andafter
development.

PP to submit details of existing trees, proposed to be cut, proposed to be transplanted
along with tree survival report conforming to prevailing Tree Act.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary, national park, migratory routes of fauna, water bodies, human settlements and
other ecological features should be indicated.

Proximity to Areas declared as ’Critically Polluted’ should also be indicated and where
so required, clearance certifications from the prescribed Authorities, such as the SPCB
should be secured and furnished to the effect that the proposed Activities could be
considered.

10

Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the authorized
agencies demarcating LTL. HTL, CRZ area, location of the mine lease

w.r.t. CRZ, coastal features such as mangroves, if any, should be furnished. (Note: The
Projects falling under CRZ would also need to obtain Approval of the concernedCoastal
Zone Management Authority).

11

The water requirement for the Project, its availability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the Project
should be indicated.

12

Necessary clearance from the Competent Authority for drawl of requisite quantity of
water for the Project should be provided.

13

Description of water conservation measures proposed to be adopted in the Project should
be given. Details of rainwater harvesting proposed in the Project, if any, shouldbe
provided.

14

Impact of the Project on the water quality, both surface and groundwater, should be
assessed and necessary safeguard measures, if any required, should be provided.

15

Based on actual monitored data, it may clearly be shown whether working will intersect
groundwater. Necessary data and documentation in this regard may be provided. In case
the working will intersect groundwater table, a detailed Hydro Geological Study should
be undertaken and Report furnished. The Report inter-alia, shall include details of the
aquifers present and impact of mining activities on these aquifers. Necessary permission
from Central Ground Water Authority for working below ground water and for pumping
of ground water should also be obtained and copy furnished.

16

Details of any stream, seasonal or otherwise, passing through the lease area and
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be examined.
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17

Information on site elevation, working depth, groundwater table etc. should beprovided
both in AMSL and BGL. A schematic diagram may also be provided for thesame.

Traffi

¢ Impact Study

Traffic Management Plan for the development — Internal circulation indicating road
width and turning radius. Cross section of roads at four places showing clear road width,
distance left from building line, spaces left for plantation, footpath, service lines etc.

Traffic Volume Counts and Turning Movement Counts on all the external
surrounding roads of the proposed project showing the time period taken.

Topographic details of roads and intersection of the surrounding roads where countsare
taken, actual geometry on ground to be shown with dimensions.

Traffic generation values of similar development to be given by actual count by actual
count as support data for assumption made to the particular project.

Impact on local transport infrastructure due to the Project should be indicated.Projected
increase in truck traffic as a result of the Project in the present road network(including
those outside the Project area) should be worked out, indicating whether itis capable of
handling the incremental load. Arrangement for improving the infrastructure, if
contemplated (including action to be taken by other agencies such asState Government)
should be covered. Project Proponent shall conduct Impact of Transportation study as
per Indian Road Congress Guidelines.

Parking statement mentioning parking as per DCR & parking provided actually.

Basement ventilation plan: Fire Tender Movement Plan showing clear road and turning
radius. Cross section of roads at four places including UGT, OWC and DG set location
showing clear road width and distance left from building line & spaces left for plantation,
parking, service lines, foot paths, etc.

Environmental Impact and Management Plan

1

Identify sources of air pollution, indicate mitigation measures to reduce Air
pollution/Noise pollution.

Debris management plan including (a) debris required for refilling, (b) contour plan,
(c) details of site where excess debris will be disposed, capacity of the site and NOCof
plot owner. PP shall also ensure that debris disposed on other plot shall not be disposed
on another plot. If to be disposed on another plot, the same shall be carried out as per
prevailing environmental laws.

Management of solid waste and the construction & demolition waste for the project vis-
a-vis the Solid Waste Management Rules 2016 and the Construction & Demolition
Rules, 2016. Transport, collection, storage and disposal for all types of

wastes like hazardous waste, non-hazardous waste, solid waste, E— waste, and
debris/excess earth etc. PP to provide the detailed solid waste management plan along

with marked locations on the master plan. Design details of waste processing equipment
such as OWC/biogas plants confirming to the technical requirements to meet the quality
products.




Waste water management (treatment, reuse and disposal) for the project and also the
study area. Design of all STP’s along with BOD load, oxygen requirement calculations
and sizing of the tanks with respect to the design criteria. PP to submit detailed
calculation for the disinfection of the treated STP water; PP to submit cross sectional
drawing of STP’s showing dimensions and ground level; PP to provide ozonation for
tertiary treatment. PP to mark the area required for all STP’s on masterlayout with
dimensions

PP to show internal storm water drain and sewer line arrangements up to final disposal
point.

Provision of mandatory RG area on virgin land and submit the drawing with calculations,
ensuring entire mandatory RG is provided on the plot where residentialbuildings are
proposed.

A detailed phase wise development plan with safety planning where occupancy has
been given.

If any site specific structures such as creation of water body, alteration of natural storm
water, large alteration of slopes, creation of green areas abutting to water bodies / natural
storm water drain / river etc, is involved, detailed environmental protection approach for
the same shall be provided.

10

Separate chapter on Renewable energy in EIA report. PP to submit terrace plan for
installing solar panels& calculations of energy saving; Energy efficient measures (LED
lights, solar power, etc.) during construction as well as during operational phaseof the
project. Report on ECBC compliance.

11

Provide details of Solar PV and Solar water heater in the specific format. PP to carryout
shadow analysis for identifying the roof-top area for providing solar panels Minimum
5% of the total connected load shall be provided with Solar PV.

12

Environmental status report including analysis reports of all environmental pollution
reduction facilities if any commissioned.

13

PP to submit Disaster management plan.

14

Preparation of site specific, executable and auditable environment management plan
(EMP)

15

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular
form (indicating the linear and quantitative coverage, plant species and time frame) and
submitted, keeping in mind, the same will have to be executed up front on
commencement of the Project. Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under plantation
and the species to be planted. The details of plantation already done shouldbe given. The
plant species selected for green belt should have greater ecological value and should be
of good utility value to the local population with emphasis on local and native species
and the species which are tolerant to pollution.

16

Benefits of the Project if the Project is implemented should be spelt out. The benefitsof
the Project shall clearly indicate environmental, social, economic, employment potential,
etc

1024

Environmental Modelling and additional Studies
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Fugitive dust modelling by using local meteorological data.

Ecological footprint calculation using LCA approach.

Estimation of Carbon footprint of the project and its analysis to be included.

= = =

o W R

Assessment of ecological damage with respect to air, water, land and other
environmental attributes. The collection of data and sample analysis shall be done byan
environmental laboratory duly notified under the Environment (Protection) Act, 1986 or
Environmental Laboratory accredited by NABL, or a laboratory of council ofScientific
and Industrial Research (CSIR) institution working in the field of environment.

Gate mass balance analysis for environmental parameters related to solid/liquid waste
material coming to site, waste generated and its treatment and disposal from site.

Public health implications of the Project and related activities for the population in the
impact zone should be systematically evaluated and the proposed remedial measures
should be detailed along with budgetary allocations.

Measures of socio economic significance and influence to the local community proposed
to be provided by the Project Proponent should be indicated. As far as possible,
quantitative dimensions may be given with time frames for implementation.

Detailed environmental management plan (EMP) to mitigate the environmentalimpacts
which, should inter-alia include the impacts of change of land use, loss of agricultural
and grazing land, if any, occupational health impacts besides otherimpacts specific
to the proposed Project.

10

Public Hearing points raised and commitment of the Project Proponent on the same along
with time bound Action Plan with budgetary provisions to implement the sameshould be
provided and also incorporated in the final EIA/EMP Report of the Project.

11

PP to refer “approach paper for assessment for environmental damage and estimationof
remediation costs for building construction projects initiated with obtaining mandatory
environmental clearance™ available on the portal : “ecmpcb.in”.

NOCs, Undertakings, CER and Litigations

NOC’s required: a) CFO, b)Water supply with quantity, ¢) Drainage, d) Non-
biodegradable waste disposal, e) Aviation f) HRC, G) PESO , H ) Defence/NAD etc

Undertaking to provide DG set backup to all Pollution Control Devices, Water
Supply, Emergency Services including emergency lifts, etc.

Include condition of “maintenance of all Pollution Control Equipment’s and functioning
of Environment Monitoring Cell in PP’s MoU with society /maintenance agencies
/vendors. '

PP to submit details of CER activities in consultation with the affected people in the
project area as per MoEF&CC circular dt. 01.05.2018, along with details of fund
utilization & agreement or consent of executor.

PP to submit Roles and Responsibilities of developer etc for compliance of
environmental regulations under the provisions of EP act.

Details of litigation pending against the project, if any, with direction /order passedby
any Court of LLaw against the Project should be given.
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o

Specific Term of Reference

Q

1

The State Government/SPCB shall take action against the project proponent under the
provisions of section 15 read in conjunction with Section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be issued till the project is
granted EC.

As per extant regulations at the time of scoping, if it is viewed that the project activityis
otherwise permissible, Terms of Reference (TOR) shall be issued with directions to
complete impact assessment studies and submit Environment Impact Assessment (EIA)
report and Environment Management Plan (EMP) in a time bound manner.

Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Planand
(¢) Community Augmentation Plan.

Assessment of ecological damage with respect to air, water, land and other
environmental attributes shall be done before arriving at quantum environment
remediation and natural and community resource augmentation.

The methodology of calculating this quantum shall be as specified in format for
Assessment of Environmental damages in the paper titled “Approach for Assessmentfor
Environment Damage and Estimation of Remediation Costs for Building Construction
Projects Initiated Without Mandatory Environment Clearance” 2018

Preparation of EMP comprising remediation plan and natural and community resource
augmentation plan corresponding to the ecological damage assessed and economic

“benefits derived, which shall be based on cost of project derived from prevailing rates of

construction and land of government approved ready reckoner, dueto violation. The cost
of the Project (capital cost and recurring cost) as prevailing in Annual Statement of Rates
/ District Schedule of Rates/ Government Ready ReckonerRates as well as the cost
towards implementation of EMP should be clearly spelt out.

The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental laboratory
accredited by NABL, or a laboratory of a Council of Scientific and Industrial Research
(CSIR) institution working in the field of environment.

The remediation plan and the natural and community resource augmentation plan shall
be prepared as an independent chapter in the EIA report by the accredited consultants.

It should be clearly stated whether the proponent if it is a Company has a well laid down
Environment Policy approved by its Board of Directors? If so, it may be spelt out in the
EIA Report with description of the prescribed operating process/procedures

to bring into focus any infringement/deviation/violation of the environmental or forest

norms/ conditions? The hierarchical system or administrative order of the Company to
deal with the environmental issues and for ensuring compliance with the EC conditions
may also be given. The system of reporting of non-compliances / violations of
environmental norms to the Board of Directors of the Company and/or shareholdersor
stakeholders at large, may also be detailed in the proposed safeguard measures in each
case should also be provided.
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10

Besides the above, the below mentioned general points are also to be followed:

a) All documents to be properly referenced with index and continuous page
numbering.

b) Where data are presented in the Report especially in Tables, the period in which
the data were collected and the sources should be indicated.

c) Project Proponent shall enclose all the analysis/testing reports of water, air, soil,
noise etc. using the MoEF&CC/NABL accredited laboratories. All the original
analysis/testing reports should be available during appraisal of the Project.

d) Where the documents provided are in a language other than English, an English

translation should be provided.

11

In case of continued violation after issue of TOR, the ToR/Environmental Clearance
shall be terminated forthwith.

Project Specific emerged points

1

PP to submit the DP Plan.

||

2

PP to submit the detail Architect Certificate stating current status of the construction
along with building wise construction done (FSI, NoN- FSI & Total built up area) on
site along with the chronology.

PP to submit the all-approvals details (CC, OC etc) regarding project under
consideration.

PP to submit the details of Court cases / litigations w.r.t. the project and project
location, if any.

PP to submit details of implementation of points mentioned in point number 68 along
with financial requirements for same with EIA

General Guidelines

il.
1.
1v.

Vi.

Vii.
viii.

iX.

The EIA document shall be printed on both sides, as for as possible.

All documents should be properly indexed, page numbered.

Period/date of data collection should be clearly indicated.

The letter/application for EC should quote the Proposal No. and also attach a copy of
the letter prescribing the ToR.

The copy of the letter received from the SEIAA on the ToR prescribed for the project
should be attached as an annexure to the final EIA-EMP Report.

The final EIA-EMP report submitted to the SEIAA must incorporate the issues
mentioned in ToR. The index of the final EIA-EMP report, must indicate the specific
chapter and page no. of the EIA-EMP Report where the specific ToR prescribed by
Ministry. Questionnaire related to the project (posted on MoEF & CC website) with all
sections duly filled in shall also be submitted at the time of applying for EC.

Grant of ToR does not mean grant of EC.

The status of accreditation of the EIA consultant with NABET/QCI shall be specifically
mentioned. The consultant shall certify that his accreditation is for the sector for which
this EIA is prepared.

On the front page of EIA/EMP reports, the name of the consultant/consultancy firm
along with their complete details including their accreditation, if any shall be indicated.
The consultant while submitting the EIA/EMP report shall give an undertaking to the
effect that the prescribed ToRs (ToR proposed by the project proponent and additional
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ToR given by the MoEF & CC) have been complied with and the data submitted is
factually correct (Refer MoEF & CC Office memorandum dated 4™ August, 2009).

X. While submitting the EIA/EMP reports, the name of the experts associated
with/involved in the preparation of these reports and the laboratories through which the
samples have been got analyzed should be stated in the report. It shall clearly be
indicated whether these laboratories are approved under the Environment (Protection)

Act, 1986 and the rules made there under (Please refer MoEF & CC Office
Memorandum dated 4® August, 2009). The project leader of the EIA study shall also
be mentioned.
xi.  All the ToR points as presented before the State Expert Appraisal Committee (SEAC)
shall be covered.
. The above ToR should be considered in addition to all the relevant information as per the 'Generic
Structure of EIA' given in Appendix III and IIIA in the EIA Notification, 2006.
. The project proponent shall submit the detailed final EIA/EMP prepared as per ToR to the SEIAA

for considering the proposal for environmental clearance within 3 years as per the MoEF & CC O.M.

No. J-11013/41/2006-1A-I1 (I) (Part) dated 29.08.2017.

. The consultants involved in preparation of EIA/EMP report after accreditation with Quality Council
of India/National Accreditation Board of Education and Training (QCI/NABET) would need to
include a certificate in this regard in the EIA/EMP reports prepared by them and data provided by
other Organization(s)/ Laboratories including their status of approvals etc. vide Notification of the
MoEF&CC dated 19.07.2013.

. The prescribed ToR would be valid for a period of three years for submission of the EIA/EMP

Reports.
(Pravin Darade)
Principal Secretary &
Member Secretary, SEIAA
Copy to:

I. Chairman, SEIAA (Maharashtra), Mumbai.

2. Principal Secretary, Environment, Room no.217, Annex. Bldg., Mantralaya, Mumbai.

3. Member Secretary, SEAC-3, 15" floor, New Administrative Building, Mantralaya,
Mumbai.

4. Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3™ and 4"
Floor, Opp. Cine Planet, Sion Circle, Mumbai - 400 022.
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EXHIBIT-E

F.No.1A3-22/10/2022-IA.III [E 177258]
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
Fkk

Indira Paryavaran Bhawan
3rd Floor, Vayu Wing, Jor Bagh Road
Ali Ganj, New Delhi-3

Dated: 2nd August, 2023

OFFICE MEMORANDUM

Subject: Procedure for consideration of Category ‘B’ proposals at Central level
due to the non-functionality or delay in constitution of SEIAA/SEAC
- reg.

The State Environmental Impact Assessment Authorities (SEIAAs)/State
Expert Appraisal Committees (SEACs) have been constituted in exercise of the powers
conferred by sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
decentralisation of the Environment Clearance (EC) process and grant of Environment
Clearances at the State level. All projects or activities under Category ‘B’ in the
Schedule of the EIA Notification, 2006 are appraised by the respective SEACs/SEIA As
of the States/UTs.

2 As per the extant provisions of EIA, 2006, in the absence of a duly constituted
SEIAA/SEAC, a Category ‘B’ project shall be considered at the Central Level as a
Category ‘B’ project. However, instances have been brought to the notice of this
Ministry that in the event of non-functionality or delay in constitution of
SEIAA/SEAC, many proposals submitted to SEIAA are held up at different stages of
EC process at the State level. The matter has been examined in the Ministry and it is
observed that there could be different situations arising out of non-functionality or
delay in constitution of SEIAA/SEAC as enumerated below:

i.  Proposals submitted to SEIAA and not accepted by SEIAA.

ii. Proposals received by SEAC/SEIAA and have been processed or are
under processing.

iii. Proposals considered and/or deferred by SEAC for various reasons.

iv.  Proposals recommended by SEAC but not forwarded to/not approved by
SEIAA.

v.  Proposals (which do not require examination of SEAC) accepted by SEIAA but
not processed and/ or deferred for various reasons.

vi.  Proposals approved by SEIAA but minutes/letter not uploaded on PARIVESH.
Page1 of 3
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<} In this regard, the Ministry deems it necessary to clarify the process for
handling such proposals. For the scenarios mentioned at sub para (i) to (v) of para 2
above, the following procedures shall be followed:

i.  Consequent upon the non-functioning/discontinuation of SEIAA/SEACs, the
Member Secretary of SEIAA/State Government shall submit the details of the
pending proposals to the PARIVESH of MoEF&CC with a request to transfer
such proposals to the Central level.

ii. PARIVESH shall examine the aforesaid request and seek the approval of the
Competent Authority for the transfer of proposals from SEIAA/SEAC to the
Central level.

ili. = Thereafter, the proposals from the SEIAA/SEAC shall be transferred through
PARIVESH to the concerned Member Secretary of the EAC at Central level.

iv.  The concerned Member Secretary of the EAC at Central level shall carry out the
due diligence to ascertain the level of examination/appraisal needed to be
carried out by the Central level EAC based on the stage at which the proposal
was pending for appraisal at the concerned SEIAA /SEAC.

4. For the scenario mentioned at sub para (vi) of para 2 above, based on the request
from the Member Secretary of SEIAA /State Government, a window period of 15 days
shall be provided to the Member Secretary SEIAA, extendable by a further period of
15 days, to only upload the minutes/letters for the proposals which were duly
approved by SEIAA before it became non-functional.

5.  Further, in case of only SEIAA becoming non-functional / discontinued due to
various reasons, the proposals pending with SEAC for (re)consideration up to the day
of such discontinuation shall be (re)considered by the respective SEAC and forwarded
to the Ministry along with recommendation as per the procedure prescribed at Para 3
above.

6. This is issued with the approval of Competent Authority. g %
¢
B3]l
(Sundar Ramanat e!n)| L3

Scientist E
To
1. Chairman, Central Pollution Control Board (CPCB).
2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs

Page 2 of 3
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4. Chairpersons/Member Secretaries of all SPCBs/ UTPCCs
5. All the Officers of IA Division

Copy for information to:

PS to Hon'ble Minister for Environment, Forest and Climate Change
PS to Hon'ble MoS (EF&CC)

Sr.PPS to Secretary (EF&CC)

Sr.PPS to AS(TK) / AS (NPG)

Sr.PPS to JS (SKB)

Website, MoEF&CC

Guard file.

# e

Mg

Page 3 of 3



1. Detalls af Terms of Relerance (ToR)

Application for EC (Categor@®Ae], and 82 Viclation - Form |

2. Select noture of tha ToR

EXHIBIT-F

ToR prescbad by EAD ond Ministey

note; Fiease salect option “Standord Tk avoiable an website” in cose of Frponsian wndsr 7 (i) (@)

21 Date atissuonce of ToR/Standard ToR

21, Dote clssuoncs ol Additiona! Tod, i any

23

.4,

MBEFECC [ SEIAA File No,

Upload ToR lattar {FOT only)

20{04/2023

sia e finfro 2/ 4007 /2023

TOR letter:pdl Preaview.

25, Whethar any amencraent 1o ToR hos been obtolved MG

3. Cetalis of Public Consultation

A1 Whether he Projact has best susrmplad [rom Pubilio Hearing?  Yes

3.

REASTn

Baseline Detalls

3. Sumimary of Baseline Dala

Detaiis of Baseling dalo collection

alL

Season
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76, Dote \0foa/2023



1039

EXHIBIT-G

Minutes of 182" SEAC-3 meeting(Day-02) held on 10%, 11" and 12* October, 2023

19.

SIA/MH/INFRA2/438088/2023

Residential development “Palladium Homes” on S. No. 16 H.
No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s.
Raojee Constructions.

Representative of PP was present during the meeting along with environmental consultant

M/s. Sustainera Solutions Pvt. Ltd.

It is noted that, the PP has submitted the application for prior environment clearance under

violation category for proposed project with total plot area of 24,550.00 m2, FSI area 0f27,680.77
m2, Non FSI area of 20,978.99 m2 and total BUA of 48,659.76 m2.

Brief information of the proposal is as below:

1 | Proposal Number SIA/MH/INFRA2/438088/2023
2 | Name of Project Residen.tial developmel.lt “}.)alladium Homes” on S. No. 16 H..No. 2&4at
Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee Constructions.
3 [ Project category 8a (B1) Application is submitted as per OM dated 07.07.2021
4 | Type of Institution Private
» Name Mr. Gautam Tingre
Regd. Office address |S. No. 17/1A/2, Dhanori, Pune 411015
5 | Project Proponent
Contact number 020-27028222
e-mail dhanoriec@gmail.com
6 | Consultant Sustainera Solutions Pvt. Ltd.
7 | Applied for Fresh EC — ToR Suo moto violation case
8 | Details of previous EC NA
9 | Location of the project S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune
10 | Latitude and Longitude iiﬂ‘;?fdelg; ;’ 05 5'3,70439 {;"ﬁlg
11 | Total Plot Area (m?) 24,550.00
12 | Deductions (m?) 5,424.34 (RW and Reservation area) + 3,520.00 (amenity) = 8,944.34
13 | Net Plot area (m?) 15,605.66
14 | Proposed FSI area (m?) 27,680.77
15 | Proposed non-FSI area (m?) |20,978.99
16 | Proposed TBUA (m?) 48,659.76
17 008 ety | OO T e o
18 | Planning Authority till date | Pune Municipal Corporation (PMC)
19 | Ground coverage (m?) & % |6,494.00 & 33.95 %
20 | Total Project Cost (Rs.) 59.49 Cr
21 QER as per MoEF& CC We will follow the conditions mentioned in OM vide no. F.No.22-65/2017-
circular dated 01/05/2018 IA.III dated 20.10.2020
TR
Mem ecretary Chairman
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Minutes of 182" SEAC-3 meeting(Day-02) held on 10", 11" and 12" October, 2023

Details of Building Configuration: Reason for
- — . - Modification /
Previeus EC+ Existing Building Proposed Configuration Change
Building . Height iy . . Completion
Name Configuration (m) Building Name Conﬁguratpn Height (m) received for
Building A P+10 33.00| Building A P+10 33.00 |BuildingA,C,
137 1 D, E,F, Club
- Building B P+1 6.50 Building B P+10 35.20 house. No
Building C P+10 33.00 Building C P+10 33.00 change
1 e proposed in
Building D P+10 33.00 Building D P+ 10 33.00 these
Building E P+10 33.00 Building E P+10 33.00 buildings.
1 o Building B
Building F P+10 33.00 Building F P+10 33.00 (P+1) will be
Club House G+1 8.26 Club House G+1 8.26 constructed up
to P+10
23 | Total number of tenements 430 Nos (Population — 2,150 Nos)
Dry Season (CMD) Wet Season (CMD)
Fresh Water 282 Fresh Water 282
Flushing (Recycled) 09 Flushing (Recycled) 09
24 | Water Budget Recycled (Gardening) 20 Recycled (Gardening) 00
Swimming Pool 01 Swimming Pool 00
Total 311 Total 291
Excess treated water 233 Excess treated water 253
25 Water Storage Capacity for Fire tank for UGWT - 375 CMD

Firefighting/UGT Fire tank for OHWT — 20 CMD for each building
26 | Source of water Pune Municipal Corporation (PMC) '

Level of the Summer Season — 13.33 m. to 18.67 m. BGL. (16.00 BGL Avg.)
Ground water | Rainy Season— 5.67 m. to 8.67 m. BGL. (7.17 BGL Avg.)

table: Winter Season—9.50 m. to 13.67 m. BGL. (11.59 BGL Avg.)
Size and no of RWH tank(s) and Quantity: NA
6 Nos. (2 for Roof-Top & 4 for Surface Run-Off)
Size:
27 Ramwa‘fer Quantity and a) 1.00 m. X 1.00 m. X 1.25 m. (or equivalent volume) with 6”
Harvesting (RWH) size o fty Dia. 60 m. deep bore well via 1 no. of 0.9 m. Dia. 1.0 m. deep

de-siltation pit. for Roof Top pit.

b) 1.00 m. X 1.00 m. X 1.25 m. (or equivalent volume with 6
Dia. 60 m. deep bore well via 0.9 m. dia. 2.0 m. deep de-
siltation pit with O & G trap for Surface pit.

recharge pits:

Details of UGT
tanks NA
Sewage generation in CMD: 262 KLD
Sewage and -
28 | o ror STP technology: MBBR
Capacity of STP (CMD): 300 KLD -
Mem ecretary Chairman
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Minutes of 182" SEAC-

3 meeting(Day-02) held on 10%, 11" and 12" October, 2023

Type Quantity (kg/day) | Treatment / disposal
Solid Waste . | Dry waste: 05 Will be handed over to authorised agency
29 Management during
Construction Wet waste: 08 Will be handed over to authorised agency
Phase i i
Construction debr1.s from_ .. | Debris will be reused within site
waste construction activity
Type Qty.(kg/day)| Treatment / disposal
Dry waste: 430 Will be handed over to authorized agency
Solid Waste | wet waste: 645 Will be treated in OWC machine within site
Management
30 | during Hazardous waste: NA NA
Operation Biomedical waste NA NA
Phase
E-Waste 06 Will be handed over to authorized agency
STP Sludge (dry) 36 Used as Manure and rest will be handed over to
nursery
Required: 1,560.57
2y. s )
Total RG area (m'): Provided: 2,276.50
Existing trees on plot: 484
31 Green Belt
Development Number of trees to be planted: Required — 196 Nos
Number of trees to be cut: 00
Number of trees to be transplanted: 00
Source of power supply: MSEDCL
During Construction Phase
(Demand Load): 18 KW (1 DG set of 25 KVA)
During Operation phase
(Connected load): 1998 KW
32 | Power requirement: | During Operation phase 833 KW
(Demand load):
Transformer: 2X630KVA+1X315KVA
DG set: 2 X 82.5KVA
Fuel used: HSD
. Energy Conservation Measures in %: 21%
Details of .
33 Enerey savin ¢ Solar water heating, Solar PV system
i & o Energy efficient LED,V3F drive motors
Environmental Tvpe Details Cost
Management plan P (Rs. in Lakh)
34 | budget during Capital Air, water, land, biological environment and 1491
Construction socioeconomic environment '
phase O&M Air, water and Noise Monitoring 1.25
Environmental Component Details Capital O&M
35 Management plan P (Rs. in Lakh) (Rs. in Lakh/Y)
g“dget. during Sewage STP 34.00 11.84
peration phase treatment

Member Secretary
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1042

RWH Recharge pit 10.00 0.80
Solid Waste |OWC 16.75 425
Swimming | _ 17.98 1.26
Pool

GreenBelt | 5 ation | 95.60 2.29
Development .

Solar water heating &

Energy saving Solar PV 64.0 1.28
Env1fonr‘nental EMP costing MOoEF & CC approved| 15.67
Monitoring laboratory

Disaster DMP Budgetary 101.38 6.40

Management | Allocation

Type Required as per DCR | Actual Provided | Area per parking (m?)
36 | Traffic 4-Wheeler 235 302 12.5
Management
2-Wheeler 900 915 2
37 | Details of Court cases / litigations w.r.t. the project and project location if any. NA
Deliberations:

PP stated that, the application is for environment clearance under violation category for
residential development “Palladium Homes” on S. No. 16 H. No.2 & 4 at Dhanori, Taluka Haveli,
Dist. Pune.

PP informed that construction activity was initiated on total plot area 24,550.00 m2 as per
the building sanction received vide no CC/2802/09 dated 05.12.2009 for FSI area 16,299.29 m2.
Further construction continued as per revised sanction obtained vide no DPO/CC/1272/11 dated
05.07.2011 for FSI 22,397.14 m?2 and total BUA - 42,934.29 m2. Work completed on site having
total BUA 42,934.29 m2 (FSI Area 22,397.14 m2 + Non-FSI area 20,537.15 m2. Completion is
received for Buildings A, C, D, E & F from PMC.

PP informed that Environmental facilities like STP, vermicompost pits, Rain water
harvesting pits, solar hot water panels are already provided. As construction was initiated on sité
as per the sanction dated 05.12.2009 without obtaining prior EC, application for seeking EC is
submitted as per as per OM dated 07.07.2021 on Parivesh portal vide proposal number
SIA/MH/INFRA?2/438088/2023 dated 10.08.2023 for total plot area 24,550.00 m2 and BUA
48.659.76 m2. PP informed that violation days for construction phase are calculated from the date

of sanction to obtaining OC and Operation phase days are calculated from receipt of OC to date

SR

Member Secretary Chairman

of ToR application.
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Minutes of 182" SEAC-3 meeting(Day-02) held on 10" 11" and 12" QOctober, 2023

The details of sanctions received to the project are as below:

sels . Building Building
r.| Sanctiany Date FSI | Non . FSI|Total BUA|  confipuration as per  |constructed| = Remark
No| €CNo. : ;
ganction on site
DPO/7048/ Sanction received for . ECnot
! Hy3g | 2+11.2003 3 3 Plotted layout Nl required
DPO/9368/ ; ) Sanction received for . ECnot
2 Hs39 | 07022004 - - Plotted layout Nil required
3 EC applicable
) BuildingA-P+ 3
3 |DPO/I06071 5 135007 |15,580.74|15,445.71 | 31,02645| BuildingB &C-P +2 Nil but No
JH/95 N ; construction
Building D,E&F-P+ 9 e
initiated
BuildingA - P +4 Layout
4 DP}O;’%:‘;/ 19| 10.09.2009 |22,212.34|19,596.89| 41,809.23 | BWI4nE B;CI‘(?' E&F-P Nil approval
Club House -G+ 1 received
BuildingA - P +4 Construction
5 [6C/2802/20 oo 15 5009 16,299.26]19,596.89 | 35,896.15 | Bulding B, G D.E&F-F Nil initiated as
09 + 10 per building
Club House -G+ 1 plan approval
BuildingB-P+1 EC required
3 ngfff{ 12} 05.07.2011 [22,397.14(20,537.15|42,934.29 Buﬂdmg;‘f{g’j &F-| 4293429 | butnot
Club House -G+ 1 obtained
Building A, B, C, D, E&F - EC lcati
7 - - 27,680.77|20,978.99| 48,659.76 P+ 10 - arp ‘C:m"“
Club House -G + 1 ' process
Sr. No. Events Date
1 Sanction Layout obtained from Pune municipal corporation vide No. 24.11.2003
DPQ/7048/H/38 for plotted Layout T
., |Revised Sanction Layout obtained from Pune municipal corporation vide No. 07.02.2004
“  |DP0/9368/H/39 for plotted Layout e
_ |sanction obtained from Pune Municipal corporation vide No DP0O/10607/H/95 for ]
3 N 17.03.2007
FSI-15,580.74 m*
4 |Revised layout approval received vide No. DPO/CC/1913/09 for FSI - 22,212.34 m? |10.09.2009
5 Construction was initiated on site as per the building sanction received vide no. 05.12.2009
CC/2802/2009 for FSI - 16,299.26 m?* T
5 Due to change in planning revision in sanction received Vide No 05.07.2011
DPQ/CC/1272/11for FSI - 22,198.07 m? T
7 oc re;eived. for Buildings C. D, E, F, Club house and podium X, Y & Z vide 27 01.2012
0CC/1217/11
8 |OC received for Building A vide letter no. 0CC/0329/13 01.06.2013
9 Submitted application for ToR as per MoEF & CC OM vide- F. No. 22-21/2020-1A.111 31.01.2023
dated 07.07.2021 (Suo moto) vide proposal No SIA/MH/INFRA2/415917/2023 wheEs
10 |Froject is considered in 167% SEAC-1II meeting & decided to recommend the 2103.2023
proposal to SEIAA for grant of ToR s
11 Project is cousidered in 260t SEIAA meeting & after deliberation SEIAA decided to 02.05.2023
Grant ToR as per recommendations of SEAC Sreere
12 |ToR obtained vide File No. SIA/MH/INFRA2/415917,/2023 20.04.2023
_ EIA application submitted vide Proposal No. SIA/MH/INFRA2/438088/2023 for n
13 s 10.08.2023
obtaining EC

Chairman
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The building details are as below:

s . Number of s =l ' | Status of

Building Name floors vHexght (M1irs) |No. pf Flats O tonstruction

it 3 Completed &
Building A P+10 33.00 78 OC received

' Parking and 1 floor
Building B P+10 35.20 40 constructed & Plinth
B ~checking received

N . - Completed &
Building C P+10 33.00 | 78 OC received
B Completed &
Building D P+10 33.00 78 OC received
oy3s . Completed &
Building E P+ 10 33.006 78 OC received
R Completed &
Building F P+10 33.00 78 OC received
Club House G+1 8.26 - Complet'e d&
OC received

Total - 430 -

Damage assessment calculation are as below:

Table 1: Project Details

Sr.No| . . Assess‘ivne‘n:t’.f ‘of Envn‘onment = -
1 [Name and address of Project Palladium Homes
2 |Name of Directors ' M/s. Raojee Constructions
3 Tot.al copstruc‘uon completed (built-up area as per EC 42.934.29 m2
notification):
4 Tot-al copstructlon proposed, built-up area as per EC 48,659.76 m2
notification
Whether the project has any EC; if yes, give details
5 L . - No
including approved built up area
Total cost of the project and total cost of the project already|Total Cost - 59.49 Cr
6 lexecuted? Also, give total cost of the project constructed  [Cost of the project already executed
without EC. 42.93 Cr. _
7 |Date of commencement of project Const.rucuon st'arted on 05th December 2009 as per
Sanction Drawing,.
10.09.2009 - As pe
Date of violation of [r Layout Sanction Drawing DPO/CC/ 1913/09
EC regulation 05.12.2009 - As per Commencement certificate CC/2802/09 - Construction
8 |(please justify with [Started
documentary 05.07.2011 - As per Sanction Drawing CC/1272/11 - Revised Configuration
levidence) . 27.01.2012 - OC Given
1 - 31.01.2023 -Violation TOR Application Date C . X

Member/Secretary
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Total violation days are considered from the date of sanction Plan received
on 05.12.2009, up to TOR application date 31.01.2023.

05.12.2009 — 27.01.2012 - 772 Days (Construction Phase — Sanction to OC)
27.01.2012 (OC) — 31.01.2023 (TOR Application) - 4022 Days (Operation
Phase OC to TOR Application)

The total construction as of today is 42,934.29 sq.m. Since the
building area is more than 20,000 sq.m we have voluntarily
decided to apply for EC under Violation category. We have

Date of first submission
of information of such
violation to the SEIAA or

9 . . applied for the Environmental Clearance vide proposal no.
SEAC, if self- notified, |grs /\ 1y /INFRA2/415917/2023 dated 31.01.2023 and voluntarily
along with stoppage of . L . o s .
construction work disclosed the violation by change in building Configuration

against the one permitted in the earlier EC.
This was voluntary disclosure of probable violation, though the
Environmental Impacts due to this change have been positive and
no negative impact is observed due to this change.
L 772 Days (Construction Phase)
1. No. of days of violation -
4022 Days (Operation Phase)

10 Name and address of Environmental consultant, with date of Sustainera Solutions Pvt. Ltd.
engagement of such consultant
Any other case of EC violation is reported or pending or decided

11 |earlier for projects where any of the directors are involved? If ~ [No
yes, give details
Any court case related to EC violation pending or decided

12 |against any of the directors including High Court, NGT [No

and sessions court?

Table 2: Description of Activities Completed at Site

Sr.

Particulars Details

This is a Green Field

Demolition and Site Preparation .
Project

Whether any demolition work was carried out prior to EC? If yes
what is date of commencement of demolition and also date of NA
completion of demolition?

Whether such demolition or site had some asbestos, industrial waste
or contaminated soil or hazardous waste etc. and if yes, how NA
these types of waste have been segregated and disposed?

If the project is located on any industrial site, whether any due
diligence or environmental status of site was assessed? If yes, No
give details

State the quantity of demolition waste disposed from the site,

4 fincluding quantity and disposal location along with location map NA
and photographs
5 Any air quality (including noise) monitoring done during NA

demolition work? If yes, results

Member Secretary Chairman
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‘Whether building plan and layout approved
local authorities is taken to commence the

demolition work

and permission from

work  prior to NA

7 B. |Construction stage
] Date of commencement of construction | Construction started on 05th December 2009 as per
and completion of construction, if any | Sanction CC / 2802/09
Whether the construction carried out is . .
; . . Yes, Construction carried out as per
o |strictly as per the sanction plan given by} o, i No. CC /1913 /09 and revised Sanction No.
concerned local authority? If yes,
. . o CC /2802 /09
please provide such certification
In the additional construction, how :
much construction material including, Quantity of material required for the complete project
3 |sand, bricks, cement etc was required to|with distance overhauled is mentioned in the CFP
be transported? No. of trucks and its report.
average haulage?
4 |How many labours were engaged in construction, average per day? 50
Whether, the additional construction work, over and above valid EC, if so available,
5 |has any additional ground foot print? If yes please state, ground foot print in sqm |NA
as per EC approved layout and current proposed layout?
Whether the expansion was carried out simultaneously with EC approved ,
6 |work? If not give details of time frame ? If yes, please give incremental NA
additional time required for construction of additional area
Is there any change in foundation design, i.e. depth of foundation, basement etc.
7 |that were done due to additional area? If yes, what is the additional soil quantity NA
excavated for such incremental foundation depth?Where it is disposed?
. What is the quantity of top soil removed 1917 Cum of top soil was e).icavated on site. The same
and how it is managed? was preserved and used at site to develop the open
spaces.
Also, if water is encountered at such
9 foundation depth, what is the volume of | Groundwater water was not encountered during
water pumped for such additional excavation.
depth of excavation?
How much additional water was required
10 for curing and construction purpose? Source: Tanker
Source of ‘Water was required for curing and construction.
water?
6 Nos. (2 for Roof-Top & 4 for Surface Run-Off)
. . . a. 1.00m.X 1.00 m. X 1.25 m. (or
11 Rain Water harvesting details equivalent volume) with 6” Dia. 60 m.
deep bore well via 1 no. of 0.9 m. Dia. 1.0
m. deep de-siltation pit. for Roof Top pit.
Member Secretary Chairman
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b. 1.00 m. X 1.00 m. X 1.25 m. (or
equivalent volume with 6” Dia. 60 m. deep
bore well via 0.9 m. dia. 2.0 m. deep de-
siltation pit with O & G trap for Surface
pit

12 ISolar light, water heating details Solar hot water S)fstem for existing Building and Solar
PV panel system is proposed.
13 Use of fly ash bricks ensured? Details Yes
thereof
Whether any noise or air
14 |pollution  control  measures taken, if [487 No. Tree plantation have been done onsite.
so what are they?
Whether any air quality and noise
15 |level monitoring done during No
construction stage, if yes attach results
16 Whether any third-party rights are No
created on the construction without EC?
‘Whether any of the construction without
EC has already been occupied?
If yes, number of families given such
17 occupation. Yes
Also give total commercial areabeing (390 flats are occupied.
used presently. Also state type of
commercial activity i.e. offices, shops,
hotels, restaurants etc.
How many flats sold which are in the area ;g4 1, ave been sold. 2 1,07,23,08,712.00 is the
18 |of EC violation and total sale value of
sale value of the flats sold
such flats?
How much commercial area sold which
19 lis in area of EC violation and total |NA
sale value of such commercial area.
C- = ICommissioning of project
Date of when the project was made
| [operational either by giving 27.01.2012 - As per the OC Received OCC/1217/11
possession of residential or
commercial areas of the project?
’ HO\.N many families are staying in 390
project?
3 What is total water supply to project, [Source: PMC
source and quality Fresh water Qty:282 KLD - Dry Season
4  |Total sewage generation m3/day 262 KLD
. Technology: MBBR
5 |STP details, Capacity of STP — 300 KLD
6 |Treated wastewater disposal Already connected to municipal sewer lines
7 Any DG sets, are they complying Yes, installed as per norms
the norms 2 No. - 82.5 kVA
Member Secretary Chairman
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ATIRIBUTE : AIR PO
z The cost of
Cost of 1 KL water 50.00 Water Tankers
is referred from
Area of Water the PMC Water
Sprinkling (Driveway
. - Tanker Rate
& excavation Area = h012
8815 m2 i
it of wat Rs. 30/ KL
‘Water requirement for QuZ}n 1y o _wa o For Sprinkling,
sprinkling (KL/day): gggllnlglgng _3 we have
Cost of 1 KL water (Rs): 0OX M considered
additional km
wise costing as
Total cost of per PMC water
sprinkling of water | ¥2,72,582.40 |Tanker rate
for construction is 2012, Thus, the
Total rate is 50
ATTRIBUTE :WATER POLLUTION .
A. Cost of water requirement
No. of
Labours = 50 1. Violation The wa.ter tariff]
Construction area = domestic water
42934.29m?2 rate has been
considered
from
Rate of 2. Total Water Maharashtra
. . Z required during Jeevan
a. Construction Phase drinking 8.80 construction = 27420 Pradhikaran:
water per m3
kl Water Tariff
No of labour Domestic
(50)x 45 1pd 'Water Rate —-
X rate of PMC —Rs. 8.8
water - for domestic
- use
(TI?::'D(;;’;‘ T 19.80 Lot Co%t 27420 | 23.71,000.00
No of Flats 'Water tariff per
under year per
b. Operation Phase violation - household as
(390) x water per PMC
tariff per day Property tax

Member Secretary
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(Per Day)

Total Cost

T 1,548

document. The
Amount varies
from Rs. 2.7 to
Rs. 3.97 per
day has been
considered.
Thus, we have
considered the
average cost as
Rs. 3.97

Scope of saving on
account of
environmental
protection measures

Recurring Cost

Per day

Non-recurring

(Rs.)) cost

(Rs.)

References

B. Cost of sewage treatment, reuse & disposal:

a. Construction phase

1. No. of Labours = 50

2. Approximate Cost

MBBR STP (Rs/m/d)

of sewage treatment in| ¥

10.81

3. Sewage generation
=50 Labours x 45 Ipcd
x 0.9/1000

2.03

4. Cost of treatement
per day

3

21.90

Septic Tank was provided during
construction phase.

The cost of sewage treatment in
MBBR STP per day has been
calculated considering STP
Capacity and O&M Cost - Rs.
10.81/m3/day from EMP

b. Operation Phase

STP has been provided on Site.
Photos of same has been attached
in the document

C. Quantity of water
pumped out during
excavation and a
lumpsum cost of Rs.
|50 per cum for such
unauthorized water
extraction and
disposal

No groundwater was
encountered during
excavation.
Excavation was done
in non monsoon
months.
Groundwater water
level = 16m. ( For
summer s€ason)

D. cost of
construction&
maintenance of
recharge well

RWH has been provided on Site.
Photos of same has been attached
in the document

Member Secretary
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ATTRIBUTE :

In case of demolition has carried
out, the cost of demolition waste
management plan needs to be
discussed and finalized as non- -
recurring cost.

SOIL POLLUTION

1050
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INA

In case there is some hazardous
waste like asbestos or the site is
located on industrial area where
hazardous chemical or waste was
handled, the cost based on due
diligence of the project site, as
given by consultants. (the report
must include soil analysis, water
analysis, MPCB consent copies,
manifest of HW if any). This
requires critical examination from
SPCB.

NA

Cost of preservation of top soil &
excavated earth to be considered.
[Area (m2) x depth (m)x sp.
Gravity (kg/m3) x cost per MT
(Rs.)]

The
excavated top
soil was
preserved and|
used at site to
develop the
open spaces
after the
project is
completed.
Filling
plinths, road
works and
levelling of
surrounding
areas.
Excavated
rock material
used for
compound,
road work
and retaining
wall
structures
required to be
construct
inside

project.

Top Soil used for

landscaping =1917m3

The soil
preservation rate
has been considered|
from the document
“Mahatma Gandhi
Rastriya Gramin
Rozgar Hami
'Yojana” The

Total excavation
quantity =7670m3

document is valid
from 1st April 2022

Rate of soil
. 3
preservation (per m )

T 4352

- Rs. 43.52/m

Total Cost

3
4,17,226.24

.
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ATTRIBUTE : NOISE AND VIBRATION
For damage due to noise pollution Barricading was
& vibration, the cost of barricades Cost of barricading ( done during
around the project site should be per running km) Construction
considered. [perimeter (m) x height phase. Photos have
of the barricade(m) x cost of the . been attached in
sheet) Perimeter the Document.
Total Cost _?
ATTRIBUTE : GREEN BELT
In case of any tree cutting without Total No. of Trees =
EC cost of Rs. 10000/- per tree 484
apart from any statutory action for Trees on site already
such tree cutting if any. Cost of planted = 484 Trees are already
planting & maintaining trees planted on Site.
(Number of trees as per the bye- Tree Survival
laws) Cost of compensatory tree report attached in
plantation rl;‘_’:;igf:t - the Document
(5 trees for each tree cut) ( )
ATTRIBUTE : RH/OHS
Cost of -workers benefit to be Labour Welfare
considered in view of Building and cess paid to the Cost of PPE
Other Construction Workers' concgrne d authority has been
Welfare Cess Act, 199 ) calculated
Cost of PPE and considering
Health Check up the
Safety Harness T 1,000.00 requirements
such as
Helmet T 210.00 Safety
Shoes 2 400.00 Harness:
A. cost of health checkup of Rs.1000,
workers: Goggles N 100.00 Helmet: Rs.
B. cost of safety measures Safety Gloves 3 470.00 210, Shoes:
including PPEs: Rs. 400,
Mask and ear plugs | 100.00 Goggles: Rs.
. e 100, Safety
First Aid Kit Z 200.00 Gloves: Ra.
Total Z 2.,480.00 470, Masks
Health checkup and ear plugs:
once a year ¥ 1,500.00 Rs. 100 and
%
Member Secretary Chairman
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Total Cost

First aid Kits:
Rs. 200 -Rs.
2480 / PPE
Kit. The Cost
of Health
check-up for
labor has
been

k4 2,84,890.41 considered as
per the full
body check-
up plans
available in
the diagnostic
centers - Rs.
1500/
Labour

GRAND TOTAL

T 23,45,699.05

Table 4: Calculation of cost of Remediation and Natural & Community Resource Augmentation Plan

Page 62 of 83

_ Calculation of cost of Remediation and Natural and Community Resource Augmentation Plan
Assessment of Environment
A.
Damages
Cost arrived from above table per
L +bt+c+

day X number of days in violation (atbrotd)
Construction Phase: 772 Days
a) Water Consumption
Cost arrived from Table above for |2
water consumption (per day) 19.80

£4
Total Cost 15,285.6

: b) Sewage Generation
1 Recurring Cost Cost arrived from Table above for |Z 7

sewage treatment per day 2; .90 62,59,455.00
Total Cosrt‘ - | 16,906.8
Operation Phase: 4022 Days =
c¢) Water Consumption
Cost arrived from Table above for |Z
water consumption (per day) 1,548.30

£4
Total Cost 62,27,262.60
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d) Sewage Generation
Cost arrived from Table above for
water consumption (per day) - STP | -
Already provided on Site
Total Cost -
. . k4
Non - Recurring Cost Cost as arrived from above table 23 ,45,699.05
Sub Total (142 above) (Su.bject to minimum Rs. 1 crore or
2 whichever is higher)
Total 1 + 2 =2345699.05 + N
6259910.48 86,05,154.05
. . 3
Hence, Cost to be considered is 1,00,00,000.00
Calculation of cost of Remediation and Natural and Community Resource Augmentation Plan
Sr. No.;Description Details Amount
Economic benefits accrued due . Z
B- lto violation Total Project cost 42,93,13,621.73
1% of Total Project cost including land, z
1 |Economic benefits as declgred by PP before SEAC, subject 42,93,136.22
to maximum Rs. 10 Cr.
. Incremental cost of Rs. 10 lakhs for each
2 Track Record of Project EC violation by PP observed at any other NA
proponent . .
projects in last 3 years
Sum of A and B above or amount
equivalent to the CER amount as per the 7
MOEF&CC’s office Memorandum No: A +B
FNO22N022-65/2017 2017-1A -1II 1,42,93,136.22
dated 01/05/2018,whichever is higher.
Cost of remediation plan and NA
C |natural & community resource ) -CER is
augmentation plan Amount equivalent to the CER amount NotApplicable as
as per the MOEF&CC’s office er MoEF & CC
Memorandum No: F NO22 NO22- l(j)M F No. 22
65/2017 2017-1A -11I dated -
01/05/2018 22-65/2017
’ 2017-1A.111
dt.30.09.2020
Damage costing as per MoEF OM - SOP on handling Violation cases, dated 07.07.2021
Damage costing as per MoOEF OM - SOP on handling Violation cases, dated 07.07.2021
Sr. No | Details ‘ Amount in INR | Referrence
Member Secretary Chairman
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Total project cost incurred up
A. to the date of filing of the T 42,93,13,621.73 |Project cost of area under violation
application
Cost of remedial measures as T 1,42,93,136.22 |[Cost of Damage Assessment
per damage assessment
1% of A T 42,93,136.22
p,  |[otal projecttumover during |5 o7 53 g 712,00 [Total Turnover
the period of violation
0.25% of the total turnover
E. during the period of violation X 26,80,771.78
F. Total Penalty C+E ¥ 69,73,908.00
As per MoEF OM - SOP on handling
The amount shall be halved if Violation cases, dated 07.07.2021
PP reports such violation The percentage rates, as above, shall be
G. . . T 34,86,954.00 halved if the PP Suo-moto reports such
without coming to the olati ; -olati .
knowledge of the Government violations without such violation coming to
the knowledge of the Government either on
inquiry or complaint

Table 5: Allocation of Damage EMP Costing

1054

Sr.| Description of % Cost Implementing Remarks Probable Activities to be
No. Activity Allocation agency carried out
The
afforestation
:ﬁ;ge; ither These locations will be
Afforestation sociaig identified and
(can include Social forestry forestry or recommended by the local
1 |plantation, 25% ¥35,73,284.05| and Local Yy body. Mass plantation in
the Local
garden body bod fallow land or barren area
development) Y- suggested by the Local
Preferably .
within 50 km body for social forestry
from project
site
Provision of water
Water efficient faucets in nearby
. Preferably . .
conservation within 50 km schools, public hospitals.
2 |program 25% ¥ 35,73,284.05 radius of Construction of
(Jalyuktshivar, oiect site percolation tanks in area
etc) Pro) suggested by the local .
body
Urban
environment and Provision of RWH in
sanitation (can o I public schools, hospitals,
3 include swaccha 20% 28,58,627.24 Local body Road side beautification,
Bharat, public park recreation
playground
Me r Secretary Chairman
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development,
urban ground-
water recharge
schemes etc)

Provision of community

Sewerage line . .
ewerage uncs dustbins, conducting

and STP, solid Z

9, .
4 | vaste 20% | )g.58.627.24 Local body health camps at public
schools suggested by
management, Local body

Tree plantation, provision
of sound barriers if
required at any location

Z identified by the local
14,29,313.62 Local body body, provision of solar
heating/lighting system in
public spaces or public
infrastructures.

Urban air/noise
5 |pollution control 10%
initiatives

PP clarified that mandatory RG is on ground. )
The case was discussed on the basis of the documents submitted and presentation made by the
proponent. All issues relating to environment, including air, water, land, soil, ecology, biodiversity
and social aspects were examined. The proposal is appraised as category 8(a) b2.
During discussion following points emerged:
1. The Committee noted that:
(a) As per the Office Memorandum issued by Ministry of Environment Forest and
Climate Change vide orders no F.No0.22-21/2020-IA.III Dated 7th July 2021, The
penalty cost is arrived at T 34,86,954.00/- (Considering sue moto declaration)
(b) As per format given in SEIAA Circular, the Damage Assessment value is arrived
at ¥ 1,42,93,136.22 /-.
2. PP to provide electric charging facility by providing charging points at suitable places
as per Maharashtra Electric Vehicle Policy, 2021.
3. PP to ensure that, the water proposed to be used for construction phase should not be
drinking water. They can use recycled water or tanker water for proposed construction.
Decision: -
After deliberation, Committee decided to recommend the proposal for

Environmental Clearance to SEIAA, subject to compliance of above points.

*kkokkok
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Item no. 24

Proposal No.:- SIA/MH/INFRA2/438088/2023 Type of Project: EC
Subject- Environmental Clearance for Residential development “Palladium Homes” on S. No.
16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee Constructions.

Project Details-

Representative of PP was present during the meeting along with environmental consultant M/s.
Sustainera Solutions Pvt. Ltd.

It is noted that, the PP has submitted the application for prior environment clearance under
violation category for proposed project with total plot area of 24,550.00 m2, FSI area of
27,680.77 m2, Non FSI area of 20,978.99 m2 and total BUA of 48,659.76 m2.

Brief information of the proposal is as below:

1 | Proposal Number SIA/MH/INFRA?2/438088/2023

Residential development “Palladium Homes” on S. No. 16 H. No. 2 & 4 at

2 | Name of Project Dhanori, Taluka Haveli, Dist. Pune by M/s. Raojee Constructions.

Project category 8a (B1) Application is submitted as per OM dated 07.07.2021
4 | Type of Institution Private
Name Mr. Gautam Tingre
5| Project Proponent Regd. Office address |S. No. 17/1A/2, Dhanori, Pune 411015
. Contact number 020-27028222
e-mail dhanoriec@gmail.com
6 | Consultant Sustainera Solutions Pvt. Ltd.
7 | Applied for Fresh EC — ToR Suo moto violation case
8 | Details of previous EC NA
9 | Location of the project S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune

Latitude: 18°35'57.49"N

10 | Latitude and Longitude Longitude: 73°54'0.38"E

11 | Total Plot Area (m?) 24,550.00
12 | Deductions (m?) 5,424.34 (RW and Reservation area) + 3,520.00 (amenity) = 8,944.34
13 | Net Plot area (m?) 15,605.66
14 | Proposed FSI area (m?) 27,680.77
15 | Proposed non-FSI area (m?) | 20,978.99
16 | Proposed TBUA (m?) 48,659.76

DPO/CC/1272/11 dated 05.07.2011 for total BUA - 42,934.29 m* Approved by

2
17'| TBUA (m’) approved by PMC. Application for proposed BUA in process.

18 | Planning Authority till date | Pune Municipal Corporation (PMC)

19 | Ground coverage (m?) & % | 6,494.00 & 33.95 %

20 | Total Project Cost (Rs.) 59.49 Cr

CER as per MoEF& CC We will follow the conditions mentioned in OM vide no. F.No.22-65/2017-
circular dated 01/05/2018 | IA.III dated 20.10.2020

21

22 [Details of Building Configuration: Reason for
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Previeus EC+ Existing Building Proposed Configuration Mogi}f::r?gion /
B;ggigg Configuration H(ering)ht Building Name | Configuration | Height (m) Completion
Building A P+10 33.00 Building A P+10 33.00 received for
Building B P+1 6.50 |  Building B P+10 35.20 ]E:lgfhé‘ﬁ{:‘;lg’ls]zj
Building C P+10 33.00 Building C P+10 33.00 No change
Building D P+10 33.00| BuildingD P+10 33.00 brflri(l)giz?s glutilllgisr‘fg
Building E P+10 33.00 Building E P+10 33.00 B (P+1) will be
Building F P+10  |33.00| BuildingF P+10 33.00 °°n5tr;itleg up to
Club House G+1 8.26 Club House G+1 8.26
23 | Total number of tenements 430 Nos (Population — 2,150 Nos)
Dry Season (CMD) Wet Season (CMD)
Fresh Water 282 Fresh Water 282
Flushing (Recycled) 09 Flushing (Recycled) 09
24 | Water Budget Recycled (Gardening) 20 Recycled (Gardening) 00
Swimming Pool 01 Swimming Pool 00
Total 311 Total 291
Excess treated water 233 Excess treated water 253

25

Water Storage Capacity for
Firefighting/UGT

Fire tank for UGWT - 375 CMD
Fire tank for OHWT — 20 CMD for each building

26

Source of water

Pune Municipal Corporation (PMC)

Level of the
Ground water
table:

Summer Season — 13.33 m. to 18.67 m. BGL. (16.00 BGL Avg.)
Rainy Season — 5.67 m. to 8.67 m. BGL. (7.17 BGL Avg.)
Winter Season — 9.50 m. to 13.67 m. BGL. (11.59 BGL Avg.)

Size and no of RWH tank(s) and Quantity:

NA

6 Nos. (2 for Roof-Top & 4 for Surface Run-Off)

Size:
27 Ramwat'er Quantity and a) 1.00 m. X 1.00 m. X 1.25 m. (or equivalent volume) with 6 Dia.
Harvesting (RWH) size o fty 60 m. deep bore well via 1 no. of 0.9 m. Dia. 1.0 m. deep de-siltation
recharee bits: pit. for Roof Top pit.
ge piis: b) 1.00m.X 1.00 m. X 1.25 m. (or equivalent volume with 6” Dia. 60
m. deep bore well via 0.9 m. dia. 2.0 m. deep de-siltation pit with
O & G trap for Surface pit.
Details of UGT|
tanks NA
Sewage generation in CMD: 262 KLD
Sewage and .
28 Wastowater STP technology: MBBR
Capacity of STP (CMD): 300 KLD
Type Quantity (kg/day) | Treatment / disposal
Solid Waste . | Dry waste: 05 Will be handed over to authorised agency
29 Management during .
Construction Wet waste: 08 Will be handed over to authorised agency
Phase i i
Construction debris from | pepyris will be reused within site
waste construction activity

V\A%nrpfnw
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Type Qty.(kg/day)| Treatment / disposal
Dry waste: 430 Will be handed over to authorized agency
Solid Waste . ; - .
M Wet waste: 645 Will be treated in OWC machine within site
anagement
30 { during Hazardous waste: NA NA
Operation Biomedical waste NA NA
Phase
E-Waste 06 Will be handed over to authorized agency
STP Sludge (dry) 36 Used as Manure and rest will be handed over to nursery
Required: 1,560.57 , Provided:
2. > ’
Total RG area (m?): 2,276.50
Existing trees on plot: 484
31 Green Belt
Development Number of trees to be planted: Required — 196 Nos

Number of trees to be cut:

00

Number of trees to be transplanted:

00

Source of power supply:

MSEDCL

During Construction Phase

18 KW (1 DG set of 25 KVA)

32 | Power requirement:

(Demand Load):

During Operation phase

(Connected load): 1998 KW

During Operation phase

(Demand load): 833 KW

Transformer: 2X 630 KVA +1X315KVA
DG set: 2 X 82.5 KVA

Fuel used: HSD

Details of

33 .
Energy saving

Energy Conservation Measures in %: 21%
s  Solar water heating, Solar PV system

o Energy efficient LED,V3F drive motors

Environmental Tvpe Details (_:OSt
Management plan : P i i i ) (Rs. in Lakh)
34 | budget during Capital A1rZ water, lapd, bl(')loglcal environment and 1491
Construction socioeconomic environment
phase oO&M Air, water and Noise Monitoring 1.25
. Capital O&M
Component Details (Rs. in Lakh) (Rs. in Lakh/Y)
Sewage STP 34.00 11.84
treatment
RWH Recharge pit 10.00 0.80
Environmental Solid Waste |{OWC 16.75 425
35 Management plan Swimmin )
Budget during Pool & |- 17.98 126
Operation phase Green Belt
Plantation 95.60 2.29
Development
. | Solar water heating &
Energy saving Solar PV 64.0 1.28
Env1¥om_nental EMP costing MoEF & CC approved 15.67
Monitoring laboratory

et
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Disaster DMP Budgetary
Management | Allocation _ 101.38 6.40
Type Required as per DCR | Actual Provided Area per parking (m?)
36 | raific 4-Wheeler 235 302 12.5
Management
2-Wheeler 900 915 2
37 | Details of Court cases / litigations w.r.t. the project and project location if any. NA
SEAC Deliberation —

PP stated that, the application is for environment clearance under violation category for
residential development “Palladium Homes” on S. No. 16 H. No. 2 & 4 at Dhanori, Taluka
Haveli, Dist. Pune.

PP informed that construction activity was initiated on total plot area 24,550.00 m2 as per the
building sanction received vide no CC/2802/09 dated 05.12.2009 for FSI area 16,299.29 m2.
Further construction continued as per revised sanction obtained vide no DPO/CC/1272/11
dated 05.07.2011 for FSI 22,397.14 m2 and total BUA - 42,934.29 m2. Work completed on
site having total BUA 42,934.29 m2 (FSI Area 22,397.14 m2 + Non-FSI area 20,537.15 m2.
Completion is received for Buildings A, C,D,E & F from PMC.

PP informed that Environmental facilities like STP, vermicompost pits, Rain water harvesting
pits, solar hot water panels are already provided. As construction was initiated on site as per
the sanction dated 05.12.2009 without obtaining prior EC, application for seeking EC is
submitted as per as per OM dated 07.07.2021 on Parivesh portal vide proposal number
SIA/MH/INFRA2/438088/2023 dated 10.08.2023 for total plot area 24,550.00 m2 and BUA
48,659.76 m2. PP informed that violation days for construction phase are calculated from the
date of sanction to obtaining OC and Operation phase days are calculated from receipt of OC
to date of ToR application.

The details of sanctions received to the project are as below:

ke \\ﬁ
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. Sa 3 = E - Bnﬂding i b Building 4 & .
r ncdon) | Total BUA| confisurationasper |constructed| Remark
No| CCNo. i on X ;
Gk . - __sanction _onsite |
DPO/7048/ Sanction received for . ECnot
L /3 | 2112008 ) - - Plotted layout Nil required
DP0/9368/ Sanction received for . EC not
2 H/39 | 07022004 - - - Plotted layout Nl required
‘ Building A— P + 3 EC applicable
3 |PPO/I06071 5 43 5007 |15,580.74(15,445.71[31,026.45| BuildingB&C-P +2 Nil butNo
/H/95 s construction
BuildingD,E&F-P+9 s
initiated
Buildng A-P+4
DPO/CC/19 Building B, C, D, E & F - P Layout
4 13/09 10.09.2009 |22,212.34/19,596.89 | 41,809.23 P Mil approval
ClubHouse-G+1 received
BuildingA-P + 4 Construction
5 [6C/2802/200 o 15 5000 |16,299.26|19,596.89 | 35,806.15| BUilding B, C. D, E&F - P Nil injtiated as
69 +10 per building
Chib House =G +1 plan approval
BuildingB-P +1 EC required
6 Dpséff{n 05.07.2011 [22,397.14|20,537.15 | 42,934.29 Bmldmg;} ;Cic?' E&F-1 4293429 | butnot
Club House - G+ 1 obtained
Building A, B,C,D,E&F - EC apnlicatt
7 - - 27,680.77|20,978.99|48,659.76 P+10 o e |
Club House —G + 1 proces
Sr. No. Events Date
1 Sanction Layout obtained from Pune municipal corporation vide No. 24.11.2003
DPO/7048/H/38 for plotted Layout o
, |Revised Sanction Layout obtained from Pune municipal corporation vide No. 07.02.2004
= |DP0/9368/H/39 for plotted Layout e
3 Sanction obtained from Pune Municipal corporation vide No DP0/10607 /H/95 for 17.03.2007
FSI-15,580.74 m? T
4 |Revised layout approval received vide No. DPO/CC/1913/09 for FS1 - 22,212.34 m? {10.09.2009
Construction was initiated on site as per the building sanction received vide no. 05.12.2009
€C/2802/2009 for FS1 - 16,299.26 m* o
6 Due to change in planning revision in sanction received Vide No 05.07.2011
DPG/CC/1272/11for FS1-22,198.07 m? T
OC received for Buildings C, D, E, F, Club house and podium X, Y & Z vide 97012012
0CC/1217/11 o
8 |OC received for Building A vide letter no. 0CC/0329/13 01.06.2013
9 Submitted application for ToR as per MoEF & CC OM vide- E. No. 22-21 /2020-1A111 31.01.2023
dated 07.07.2021 (Suo moto) vide proposal No SIA/MH/INFRA2/415917/2023 T
10 Project is considered in 167% SEAC-1II meeting & decided to recommend the 21.03.2023
proposal to SEIAA for grant of ToR o
11 Project is considered in 260%™ SEIAA meeting & after deliberation SEIAA decided to 02.05.2023
Grant ToR as per recommendations of SEAC T
12 |ToR obtained vide File No. S1A/MH/INFRA2/415917/2023 20.04.2023
EIA application submitted vide Proposal No. SIA/MH/INFRA2/438088 /2023 for
13 ol 10.08.2023
obtaining EC_ |

The building details are as below:

bk
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iy e Number of - . Status of
Building Name floors Height {Mtr's) |No. of Flats consiruction
- ) Completed &
Building A P+ 10 33.00 78 OC received
Parking and 1 floor
Building B P+10 35.20 40 constructed & Plinth
; checking received
s Completed &
Building C P+ 10 33.00 78 OC received
I Completed &
Building D P+ 10 33.00 78 OC received
s Completed &
Building E P+ 10 33.00 78 OC received
s Completed &
Building F P+ 10 33.00 78 OC received
Club House G+1 8.26 - Complet_e d&
OC received
Total -~ 430 --

Damage assessment calculation are as below:

Table 1: Project Details

S‘r.‘ No

. ~ Assessment of Environment
1 [Name and address of Project Palladium Homes
2 |Name of Directors M/s. Raojee Constructions
3 Tot.al copstructlon completed (built-up area as per EC 42.934.29 m2
notification):
4 Tot.al copstructlon proposed, built-up area as per EC 48.659.76 m2
notification
Whether the project has any EC; if yes, give details
5 | . . No
including approved built up area
Total cost of the project and total cost of the project Total Cost - 59.49 Cr
6 |already executed? Also, give total cost of the project Cost of the project already executed — 42.93
constructed without EC. Cr.
' . Construction started on 05th December 2009 as per Sanction
7  |Date of commencement of project .
Drawing.
10.09.2009 - As pe
r Layout Sanction Drawing DPO/CC/ 1913/09
05.12.2009 - As per Commencement certificate CC/2802/09 - Construction
Date of violation Started .
. 05.07.2011 - As per Sanction Drawing CC/1272/11 - Revised Configuration
of EC regulation .
8 |(please justify with 27.01.2012 - OC Given .
Jocumenta 31.01.2023 -Violation TOR Application Date
evidence) Yy Total violation days are considered from the date of sanction Plan received on
05.12.2009, up to TOR application date 31.01.2023.
05.12.2009 —-27.01.2012 - 772 Days (Construction Phase — Sanction to OC)
27.01.2012 (OC) —31.01.2023 (TOR Application) - 4022 Days (Operation Phase
OC to TOR Application)
T
AA v O anratortr C 217rIMNAan
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Date of first submission [The total construction as of today is 42,934.29 sq.m. Since the building
of information of such area is more than 20,000 sq.m we have voluntarily decided to apply for
9 violation to the SEIAA or{EC under Violation category. We have applied for the Environmental
SEAC, if self- notified, |Clearance vide proposal no. SIA/MH/INFRA2/415917/2023 dated
along with stoppage of 31.01.2023 and voluntarily disclosed the violation by change in building
construction work Configuration against the one permitted in the earlier EC.
This was voluntary disclosure of probable violation, though the
Environmental Impacts due to this change have been positive and no
negative impact is observed due to this change.
L 772 Days (Construction Phase)
1. No. of days of violation -
4022 Days (Operation Phase)
10 Name and address of Environmental consultant, with date of Sustainera Solutions Pvt. Ltd.

engagement of such consultant

Any other case of EC violation is reported or pending or
11 |decided earlier for projects where any of the directors are No
involved? If yes, give details

Any court case related to EC violation pending or decided
12 |against any of the directors including High Court, NGT [No
and sessions court?

Table 2: Description of Activities Completed at Site

Sr. Particulars Details

This is a Green

A [Demolition and Site Preparation Field Project

Whether any demolition work was carried out prior to EC? If yes what is date

of commencement of demolition and also date of completion of demolition? NA

‘Whether such demolition or site had some asbestos, industrial waste or
2 |contaminated soil or hazardous waste etc. and if yes, how these types of NA
waste have been segregated and disposed?

If the project is located on any industrial site, whether any due diligence or

3 environmental status of site was assessed? If yes, give details No
State the quantity of demolition waste disposed from the site, including quantity

4 . . . . NA
and disposal location along with location map and photographs

5 Any air quality (including noise) monitoring done during demolition work? If NA
yes, results

6 Whether building plan and layout approved and permission from local authorities NA

is taken to commence the work prior to demolition work

7 B. |Construction stage
1 Date of commencement of construction Construction started on 05th December 2009 as per
and completion of construction, if any Sanction CC / 2802/09
Whether the construction carried out is . .
strictly as per the sanction plan given by Yes, Construction carried out as pet
2 . Sanction No. CC/ 1913 /09 and revised Sanction
concerned local authority? If yes,
. A No. CC /2802 /09
please provide such certification
In the additional construction, how Quantity of material required for the complete project
3 | much construction material including, with distance overhauled is mentioned in the CFP
sand, bricks, cement etc was required to |report.

AAnvnhnr CAarnprotaryr C}lam
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be transported? No. of trucks and its
average haulage?
4 |How many labours were engaged in construction, average per day? 50
Whether, the additional construction work, over and above valid EC, if so
5 |available, has any additional ground foot print? If yes please state, ground foot |NA
print in sqm as per EC approved layout and current proposed layout?
Whether the expansion was carried out simultaneously with EC approved
6 |work? If not give details of time frame ? If yes, please give incremental NA
additional time required for construction of additional area
Is there any change in foundation design, i.e. depth of foundation, basement etc.
7 |that were done due to additional area? If yes, what is the additional soil quantity |NA
excavated for such incremental foundation depth?Where it is disposed?
What is the quantity of top soil removed 1917 Cum of top soil was excavat.ed on site. The
8 . . same was preserved and used at site to develop the
and how it is managed?
open spaces.
Also, if water is encountered at such
9 foundation depth, what is the volume of | Groundwater water was not encountered during
water pumped for such additional ~ depth |excavation.
of excavation?
How much additional water was required
10 for curing and construction purpose? Source [Source: Tanker
of Water was required for curing and construction.
water?
6 Nos. (2 for Roof-Top & 4 for Surface Run-Off)
a. 1.00m.X1.00m.X 1.25m. (or
equivalent volume) with 6” Dia. 60 m.
deep bore well via 1 no. of 0.9 m. Dia. 1.0
11 [Rain Water harvesting details m. deep de-siltation pit. for Roof Top pit.
b. 1.00m.X 1.00 m. X 1.25 m. (or
equivalent volume with 6” Dia. 60 m.
deep bore well via 0.9 m. dia. 2.0 m. deep
de-siltation pit with O & G trap for
Surface pit
12 |Solar light, water heating details Solar hot water S}fstem for existing Building and Solar
PV panel system is proposed.
13 Use of fly ash bricks ensured? Details Ves
thereof
Whether any. noise or air pollution
14 |control  measures taken, if so what are {487 No. Tree plantation have been done onsite.
they?
Whether any air quality and noise level
15 |monitoring done during construction stage, |No
if yes attach results
16 Whether any third-party rights are created No
on the construction without EC?

AAariher Qoacrafaryg
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Whether any of the construction without
EC has already been occupied?
If yes, number of families given such

17 occupation. Yes
Also give total commercial areabeing  [390 flats are occupied.
used presently. Also state type of
commercial activity i.e. offices, shops,
hotels, restaurants etc.
How many flats sold which are inthe area 344 ¢ pave been sold. ¥ 1,07,23,08,712.00 is the
18 |of EC violation and total sale value of such
sale value of the flats sold
flats?
How much commercial area sold which is
19 lin area of EC violationand total sale [NA
value of such commercial area.
_C_ |Commissioning of project - . ..
Date of when the project was made
| |operational cither by giving 27.01.2012 - As per the OC Received OCC/1217/11
possession of residential or
commercial areas of the project?
2 H0\.>v many families are staying in 390
project?
3 What is total water supply to project,|Source: PMC
source and quality Fresh water Qty:282 KLD - Dry Season
4 {Total sewage generation m3/day 262 KLD
. Technology: MBBR
5 |STP details, Capacity of STP — 300 KLD
6 |Treated wastewater disposal Already connected to municipal sewer lines
7 Any DG sets, are they complying Yes, installed as per norms
the norms 2 No. - 82.5 kVA
account of environmental | - ng eroay. Non-recurring cost|  (Rs.) | References.
e o = , Cost | (Rs) el eieadt S e STEnees
rotection measures . E 5 o : » i
ATTRIBUTE : AIR POLLUTION - .
3 The cost of
Cost of 1 KL water 50.00 Water Tankers
is referred
‘S*;fﬁll‘;lfiz;ater from the PMC
(Driveway & Water Tanker
excavation Area = Rate 2012,
Rs. 30/ KL
. 8815 m2 L
'Water requirement for v of wal For Sprinkling,
sprinkling (KL/day): Quantiy of water we have
Cost of 1 KL water (Rs): 55;11 p SH)l(gm_S considered
: additional km
wise costing as
Total cost of per PMC water
sprinkling of water | 32,72,582.40 Tanker rate
for construction is 2012, Thus,
the Total rate
is 50 Rs./ KL

Mamher QSecretary
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ATTRIBUTE :WATER POLLUTION
A. Cost of water requirement
No. of
Labours = 50 . The water
1. Vlolatlgn tariff domestic
Construction area = water rate has
42934.29m?2 been
considered
from
2. Total Water
) Ra}te 9f g required during Maharashtra
a. Construction Phase drinking 3 80 construction = 27420 Jeevan
water per m3 Kl Pradhikaran:
‘Water Tariff
[No of labour Domestic
E(ngt: :)1f5 lpd Water Rate —
» PMC —Rs. 8.8
water .
Total Cost |% Total Cost = 27420 usf;’r domestic
(Per Day) - [19.80 x 50= 33,71,000.00
(No of Flats Water tariff
under per year per
violation household as
(390) x water per PMC
tariff per day Property tax
document. The
Amount varies
b. Operation Phase - from Rs. 2.7 to
v Rs. 3.97 per
Total Cost | ¥ day has been
(Per Day) 11,548 considered.
Thus, we have
considered the
average cost as
Rs. 3.97

Scope of saving on
accountof =

Per day |Non-recurring|

el}ifirdninental = Recur m‘_g ,C(;’St.v ~ (Rs) | cost / (Rs.)~ I Rf:fgre/yces
protection measures ' p . . . =
B. Cost of sewage treatment, reuse & disposal:
1. No. of Labours =
50 . 3
2. Approximate Cost Sep_tlc Tank was provided
of sewage treatment during construction phase. .
. in MBBR STP ¥ 10.81 The cost of sewage treatment in
a. Construction phase 3 MBBR STP per day has been
(Rs/m /d) calculated considering STP
3. Sewage generation Capacity and O&M Cost - Rs.
=50 Labours x 45 2.03 10.81/m3/day from EMP
Ipcd x 0.9/1000

AAarhaor Qanrataryr Chairman
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| Cost

- (Rs)

measures . 0
'ATTRIBUTE : SOIL POLLUTION

4. Cost of T
treatement per day (21.90
STP has been provided on Site.
b. Operation Phase Photos of same has been
attached in the document
C. Quantity of water No groundwater. was
. encountered during
pumped out during .
. excavation.
excavation and a .
Excavation was done
lumpsum cost of Rs. |.
in non monsoon
50 per cum for such
. months.
unauthorized water
. Groundwater water
extraction and _
. level = 16m. ( For
disposal
summer season)
D. cost of .
. RWH has been provided on
construction& i \
. Site. Photos of same has been
maintenance of .
attached in the document
recharge well
Scope of saying on account of | R‘ecdilvrrih’ . Perda e .
environmental protection | 8 1 A Non-recurring cost (Rs.) ‘References -

In case of demolition has carried
out, the cost of demolition waste
management plan needs to be
discussed and finalized as non-
recurring cost.

(NA

In case there is some hazardous
waste like asbestos or the site is
located on industrial area where
hazardous chemical or waste was
handled, the cost based on due
ditigence of the project site, as
given by consultants. (the report
must include soil analysis, water
analysis, MPCB consent copies,
manifest ofHW if any). This
requires critical examination
from SPCB.

INA

Cost of preservation of top soil &
excavated earth to be considered.
[Area (m2) x depth (m)x sp.
Gravity (kg/m3) x cost per MT
(Rs.)]

The
excavated
top soil was
preserved
and used at
site to
develop the
open spaces
after the
project is
completed.
Filling

Top Soil used for
landscaping =1917m3

The soil
preservation rate
has been
considered from
the document
“Mahatma Gandhi
Rastriya Gramin
Rozgar Hami

Total excavation
quantity =7670m3

'Yojana” The
document is valid

Rate of soil
. 3
preservation (perm )

3

43.52

from 1st April
2022 - Rs. 43.52/m

ANNMarm oy
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plinths, road
works and
levelling of
surrounding
areas.
Excavated
rock material
used for
compound,
road work
and retaining
wall
structures
required to
be construct
inside

project.

Total Cost

ATTRIBUTE : NOISE AND VIBRATION

4
4,17,226.24

For damage due to noise
pollution & vibration, the cost of
barricades around the project site
should be considered. [perimeter
(m) x height of the barricade(m) x
cost of the sheet)

per running km)

Cost of barricading (

Perimeter

Total Cost

Barricading was
done during
Construction
phase. Photos
have been
attached in the
Document.

ATTRIBUTE : GREEN BELT

In case of any tree cutting without
EC cost of Rs. 10000/- per tree

apart from any statutory action for

484

Total No. of Trees =

Trees on site already

such tree cutting if any. Cost of planted = 484 Trees are already

planting & maintaining trees planted on Site.

(Number of trees as per the bye- Tree Survival

laws) (;ost of compensatory tree Total Cost report attached in

plantation 1424344 - the Document

(5 trees for each tree cut) ( )

ATTRIBUTE : RH/OHS e

Cost of -workers benefit to be Labour Welfare

considered in view of Building cess paid to the Cost of PPE

and Other Construction Workers' concerned has been

'Welfare Cess Act, 199 authority. calculated
Cost of PPE and considering

l\?v.o:l(()eslt'sc-)f health checkup of Health Check up the

B. cost of safety measures Safety Harness T 1,000.00 reql;llrements

including PPEs: suchas

inctuding : Helmet 21000 Safety

ek

Memher Secretary
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Shoes

400.00

Harness:

Goggles

100.00

Rs.1000,
Helmet: Rs.

Safety Gloves

210, Shoes:

Mask and ear plugs

100.00

Rs. 400,
Goggles: Rs.

First Aid Kit

200.00

100, Safety
Gloves: Rs.

Total

Z
Z
4 470.00
£4
Z
3z

2,480.00

470, Masks

Health checkup
once a year

4 1,500.00

and ear
plugs: Rs.

Total Cost

3
2,84,890.41

100 and First
aid Kits: Rs.
200 -Rs.
2480 / PPE
Kit. The Cost
of Health
check-up for
labor has
been
considered as
per the full
body check-
up plans
available in
the
diagnostic
centers - Rs.
1500/
Labour

GRAND TOTAL

T
23,45,699.05

Table 4: Calculation of cost of Remediation and Natural & Community Resource

Augmentation Plan

So Descrlptlon

' Detalls

Ca lculatlon of cost of Remedlatlon and Natural and Commnmty Resource Augmentatlon Plan

Amount

[Assessment of Env1ronment

A Damages
Cost arrived from above table per
+

day X number of days in violation (atbretd)
Construction Phase: 772 Days
a) Water Consumption
Cost arrived from Table above for |

1 Recurring Cost water consumption (per day) 19.80 z
Total Cost hy 62,59,455.00

,285.

b) Sewage Generation

Cost arrived from Table above for |

sewage treatment per day

21.90

__ .

Memher Secretarv
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k4
Total CQst i ] 16,906.8
Operation Phase: 4022 Days
¢) Water Consumption
Cost arrived from Table above for | Z
water consumption (per day) 1,548.30

k4
Total Cost 62,27,262.60
d) Sewage Generation
Cost arrived from Table above for
water consumption (per day) - -
STP Already provided on Site
Total Cost -
. . k4§
Non - Recurring Cost Cost as arrived from above table 23,45,699.05
(Subject to minimum Rs. 1 crore
+
Sub Total (1+2 above) or whichever is higher)
Total 1 +2 =2345699.05 + E4
6259910.48 86,05,154.05
. . 4

Hence, Cost to be considered is 1,00,00,000.00

"Calculation of cost of Remediation and Natural and Community Resource Au mentation Plan
Economic benefits accrued due . £4
B. i violation Total Project cost 42.93,13,621.73
1% of Total Project cost including land, z
1 |Economic benefits as declared by PP before SEAC, subject
. 42,93,136.22
to maximum Rs. 10 Cr.
. Incremental cost of Rs. 10 lakhs for
2 Track Record of Project each EC violation by PP observed at  [NA
proponent . .
any other projects in last 3 years
Sum of A and B above or amount
equivalent to the CER amount as per
the A+B E 4
MOEF&CC’s office Memorandum No: 1,42,93,136.22
FNO22N022-65/2017 2017-1A 11T
Cost of remediation plan and dated 01/05/2018,whichever is higher. —
C |natural & community resource CER i
augmentation plan Amount equivalent to the CER amount N s
\ NotApplicable
as per the MOEF&CC’s office as per MOEF &
Memorandum No: F NO22 NO22- [ CP OMF. No
65/2017 2017-1A -III dated L
01/05/2018 22 22-65/2017
’ 2017-IA.I11
dt.30.09.2020

Damage costing as per MoEF OM - SOP on handling Violation cases, dated 07.07.2021

Ao har Qanrotaryy
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Damage costing as per MoEF OM - SOP on handling Violation céses, dated 07.07.2021

Sr. No Details Amount in INR Referrence
Total project cost incurred up
A. to the date of filing of the T 42,93,13,621.73 [Project cost of area under violation
application
B. Cost of remedial measures as T 1,42,93,136.22 |Cost of Damage Assessment
per damage assessment
1% of A T 42,93,136.22
Total project tumover during | 7 | 47 53 g 712.00(Total Turnover
the period of violation
0.25% of the total turnover
E. during the period of violation X 26,80,771.78
F. Total Penalty C+E T 69,73,908.00
As per MOEF OM - SOP on handling Violation
The amount shall be halved if cases, dated 07.07.2021
G PP reports such violation % 34.86.954.00 The percentage rates, as above, shall be halved if
) without coming to the [t the PP Suo-moto reports such violations without
knowledge of the Government such violation coming to the knowledge of the
Government either on inquiry or complaint

Table 5: Allocation of Damage EMP Costing

Sr. | Description of % Cost Implementing Remarks Probable Activities to be
No. Activity Allocation agency carried out
The
afforestation
can be either
Afforestation thrqugh tl“hesc.e locations will be
. . social identified and recommended
(can include Social forestry ;
1 | plantation 5% T and Local forestry or | by the local body. Mass
p ’ ®  135,73,284.05 the Local plantation in fallow land or
garden body
body. batren area suggested by the
development) -
Preferably  |Local body for social forestry
within 50
km from
project site
Water Provision of water efficient
: Preferably .
conservation oo faucets in nearby schools,
2 |program 25% 2 within 50 public hospitals. Construction
. 35,73,284.05 km radius of SR
(Jalyuktshivar, roiect site of percolation tanks in area
etc) proj suggested by the local body
Urban
environment
and sanitation
(can include Provision of RWH in public
swaccha E4 schools, hospitals, Road side
0, s >
3 |Bharat, 20% 28,58,627.24 Local body beautification, public park
playground .
recreation
development,
urban ground-
water recharge
schemes etc)

el

er———

Member Secretarv
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Sewerage lines Provision of community
and STP, solid 0 N dustbins, conducting health
waste 20% 28,58,627.24 Local body camps at public schools
management, suggested by Local body
Tree plantation, provision of
o sound barriers if required at
Urban air/noise L .
pollution s any location identified by the
o .
control 10% 14,29,313.62 Local body loca! bod.y, provision of.solar
C heating/lighting system in
Initiatives . .
public spaces or public
infrastructures.

PP clarified that mandatory RG is on ground.

The case was discussed on the basis of the documents submitted and presentation made by the

proponent. All issues relating to environment, including air, water, land, soil, ecology,

biodiversity and social aspects were examined. The proposal is appraised as category 8(a) b2.

During discussion following points emerged:

1. The Committee noted that:

(a) As per the Office Memorandum issued by Ministry of Environment Forest and Climate
Change vide orders no F.No0.22-21/2020-IA.III Dated 7th July 2021, The penalty cost is
arrived at ¥ 34,86,954.00/- (Considering sue moto declaration)

(b) As per format given in SEIAA Circular, the Damage Assessment value is arrived at X
1,42,93,136.22 /-.

2. PP to provide electric charging facility by providing charging points at suitable places as per
Mabharashtra Electric Vehicle Policy, 2021.

3. PP to ensure that, the water proposed to be used for construction phase should not be drinking
water. They can use recycled water or tanker water for proposed construction.

Recommendations of SEAC-
After deliberation, Committee decided to recommend the proposal for Environmental Clearance

to SEIAA, subject to compliance of above points.

Deliberation in SETAA-

Proposal is a new construction project under violation category as per MoEF&CC Office
Memorandum dated 07.07.2021. Proposal is recommended by SEAC-3 in its 182" meeting for
grant of Environment Clearance total plot area of 24,550.00 m2, FSI area of 27,680.77 m2, Non
FSI area of 20,978.99 m2 and total BUA of 48,659.76 m2.

Proposal is recommended by SEAC for grant of Environment Clearance subject to submission
of Damage Assessment value of X 1,42,93,136.22 /- and penalty of X 34,86,954.00/-.

During the meeting, SEIAA observed that, PP has not obtained plan approval form competent
authority. PP submitted that, they are in final stage of obtaining layout approval and requested
authority to allow them few days’ time to submit the same. SEIAA noted the same and decided

to process the application. PP submitted the same dated 18.01.2024.
The authority noted the ecological damage assessment and the economic benefits accruing as a
result of the violation and also the penalty amount as appraised by SEAC. Authority also noted

the corresponding Environment Management Plan stipulated by the SEAC costing 2

4 ~ ]
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1,42,93,136.22/- taking into consideration the remediation plan and Natural and Community
Resource augmentation Plan. The Authority accepted the recommendations of the SEAC and
decided to grant Environment Clearance subject to submission of Bank Guarantee of 2
1,42,93,136.22/- towards effective implementation of remediation plan and Natural and
Community Resource augmentation Plan and submission of penalty of % 34,86,954.00/-.
Further, SEIAA also directed SEIAA cell to confirm with Maharashtra Pollution Control Board
whether action has been initiated against the PP under the Section 15 (read with Section 19) of
Environment (Protection) Act, 1986.

During the meeting, SEIAA asked PP regarding the provision of RG. PP submitted that, they
have provided 1912.57 m2 of mandatory RG on mother earth without any construction i.e. Club
House, Swimming pool etc. SEIAA noted the same and asked PP to submit area undertaking to
that effect. PP submitted the same dated 24.12.2023.

SEIAA also asked PP to submit undertaking regarding the complying the SEAC conditions. PP
submitted the same dated 11.12.2023.

SEIAA after deliberation decided to grant EC for-FSI-27,680.77 m2, Non FSI-20,978.99 m2,
total BUA-48,659.76 m2. (Plan approval No-Zone-1/6418, dated-18.01.2024)

SEIAA after deliberation decided to grant Environment Clearance subject to compliance of
following conditions-

1. PP to submit Bank Guarantee of X 1,42,93,136.22/- towards effective implementation of
remediation plan and Natural and Community Resource augmentation Plan. PP to
implement remediation plan and Natural and Community Resource augmentation Plan
within 6 months from grant of this Environment Clearance. PP also to submit penalty of
% 34,86,954.00/-.

2. Maharashtra Pollution Control Board to ensure that, action has been initiated against the
PP under the Section 15 (read with Section 19) of Environment (Protection) Act, 1986
for violation provisions of EIA notification, 2006.

3. PP submitted that, they have provided m2 of mandatory RG on mother earth without any
construction. Local planning authority to ensure the compliance of the same.

4. PP to keep open space unpaved so as to ensure permeability of water. However, whenever
paving is deemed necessary, PP to provide grass pavers of suitable types & strength to
increase the water permeable area as well as to allow effective fire tender movement.

5. PP to achieve at least 5% of total energy requirement from solar/other renewable sources.
PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No0.22-34/2018-1A 111 dt.04.01.2019.

7. SEIAA after deliberation decided to grant EC for-FSI-27,680.77 m2, Non FSI-20,978.99
m2, total BUA-48,659.76 m2. (Plan approval No-Zone-1/6418, dated-18.01.2024)

SEIAA Decision-
SEJAA after deliberation decided to grant Environment Clearance.

i NV
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EXHIBIT-T

GOVERNNMENT OF MAHARASHTRA

No. SEIAA-2023/C.R.140 /SEIAA
Environment and Climate Change
Department

Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 32.

Date: 09.01.2024.

To
The Secretary,

Ministry of Environment, Forest and Climate Change,

Government of India,
Indira Paryavaran Bhavan, Jor Baug, Ali Ganj,

New Delhi-110001.

Subject: Access to operate PARIVESH Portal for 1 month .

K”sfe&fs:»? Madaw Y

COllglinglzedI\tflI111xqst1'y oﬂ‘f Environment, Forest and Climate Change, Government of India
: cd the State Environment Impact Assessment Authority and SEACs in the State of

Maharashtra vide notification no S.0. 107(E), dated 11.01.2021 and tenure of the same is
024. After the expiry of tenure of the SEIAA and SEACs, respective
Member Secretary on the PARIVESIH portal will stop working.
g minutes of meeting of State Environment Impact Assessment
uested to allow access of the respective logins of the
the PARIVESH portal for 1 month beyond 10.01.2023.

oxpiring on 10.01.2
logins of the Chairman and
In order to upload the pendin
Authority and SEACs, you are req

Chairman and Member Secretary on

Thanking you.
Yours Sincerely

/

- 9024

(Pravﬁﬁt%llade)
Principal Secretary,

Govt. of Maharashtra.

orest and Climate Change,

Copy to,
Jor Baug, Ali Ganj, New Delhi-110001.

Additional Sccretary, Ministry of Environment, I
Government of India, Indira Paryavaran Bhavan,



EXHIBIT-J

GOVERNMENT OF MAHARASHTRA

No. SEIAA-2023/C.R.140 /SEIAA

Environment and Climate Change
. Department

Room No. 217, 2™ Floor,

Mantralaya, Mumbai- 32.

Date: 92.01.2024.

To

The Secretary,

Ministry of Environment, Forest and Climate Change,
Government of India,

Indira Paryavaran Bhavan, Jor Baug, Ali Ganj,

New Delhi-110001.

Subject: Access to operate PARIVESH Portal for another 15 days beyond 25
January, 2024 .

Ref. : 1.Environment and Climate Change Department, Govt of Maharashtra
letter dated 09.01.2024.

2. Your email dated 24.01.2024.

Resp oted Mad am’,

The Ministry of Environment, Forest and Climate Change, Government of India vide

email dated 24.01.2024 activated the PARIVESH portal for 15 days’ time period w.c.f.

10.01.2024 i.e. till 25.01.2024. However, taking into consideration the amount of workload

before SEIAA/SEACs, you are again requested to allow access of the respective logins of

the Chairman and Member Secretary of SEIAA/ SEACs on the PARIVESH portal for further
15 days w.e.f. 25.01.2024.

Thanking you.

Yours Sincerely

(?%%

Principal Secretary,
Govt. of Maharashtra.

Copy to,
Additional Secretary, Ministry of Environment, Forest and Climate Change,

Government of India, Indira Paryavaran Bhavan, Jor Baug, Ali Ganj, New Delhi-110001.

J Y

({1
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Mail - psec.env@maharashtra.gov.in = 6: ~

1/24/24, 12:23 PM

1078 Activate the parivesh portal for next 15 days time period w.e.f
10.01.2024 for SEIAA Maharashtra

MOHIT SAXENA <mohit.saxena@gov.in>

Wed 1/24/2024 12:10 PM

To:Pravin Darade <psec.env@maharashtra.gov.in>;

Ce:Sujit Kumar Bajpayee <sujit.baju@gov.in>; Dr R. B. Lal <rb.lal@nic.in>; Navin Kishore Karn <navinkk@nic.in>; Dr R. B. Lal
<rb.lal@nic.in>; vkb nic <vkb.nic@gmail.com>;

@ 1 attachments (482 KB)

SEIAA Maharashtra.pdf;

Sir

?/lamedaselrefe; to trailing mail regarding activation of PARIVESH Portal for login till 25th Jan 2024. NIC has also informed the same to Master
rainer deployed in SEIAA, Maharashtra. F i ion i i ! inti ini
e advancg ra. Further, if any extension is required beyond 25th Jan 2024 for another 15 days, please intimate Ministry

Ragarde

Dr Mohit Saxena

Scientist D/Joint Director

IA Division

MoEF&CC

Vayu 3rd Floor, Indira Paryavaran Bhawan, Jorbagh

New Delhi-110003
Tel No 011-20819383

From: "Vikash Kumar" <vikash.kumar53@nic.in>

To: "Dr R. B. Lal" <rb.lal@nic.in>

Cc: "Navin Kishore Karn" <navinkk@nic.in>, "Sujit Kumar Bajpayee’ <sujit.baju@gov.in>,
* <prabhakar.kumar52@nic.in>, "Mukesh Kumar Bhatia” <mukeshk bhatia@nic.in>, "vkb nic" <vkb.nic@gmail.com>,

“MOHIT SAXENA" <mohit.saxena@gov.in>, "Prabhakar
Kur. "Monitoring Cell"
<madTitoring-ec@nic.in>

Sent; Thursday, January 18, 2024 11:37:03 AM

Subject: Re: Activate the parivesh portal for next 15 days time period w.e.f 10.01.2024 for SEIAA Maharashtra

Dear Sir,

As per trailing mail, Login of SEIAA/SEAC Maharashtra extended till 25th Jan. 2024.
We will inform the State office through separate mail.

Ta¥/Regards,
g™ PHR/Vikash Kumar
-t / Scientist-C
Tafaur =T 33 UHFT/Environment Informatics division
. J[AI-fO] dsi/National Informatics Centre
UIiaRU Ya/Indira Paryavaran Bhawan
Ext: 5358

https://webmail1.maharashtra.gov.infowa/#path=/mail/inbox 1/
3
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1/24/24, 12:23 PM Mail - psec.env@maharashtra.gov.in

---- On Thu, 18 Jan 2024 10:30:19 +0530 Dr R. B. Lal <rb.lal@nic.in> wrote ---

After activation please inform to SEIAA also

Best Regards,

(Dr. R. B. LAL)

Director/Scientist 'F' &

Member Secretary, Expert Appraisal Committee (Industry-1 Sector)
Impact Assessment Division,

Ministry of Environment, Forest and Climate Change,
Government of India,

Room No. V-304, 3rd Floor, Vayu Wing,

Indira Paryavaran Bhawan

Aliganj, Jor Bagh Road,

New Delhi - 110 003, INDIA Email- rb.lal@nic.in
Telephone +91-11-20819346

Save Environment & Biodiversity & Zero Effect to the Environment

Erom: "MOHIT SAXENA" <mohit.saxena@gov.in>
To: "Navin Kishore Karn" <navinkk@nic.in>, "Vikash Kumar" <vikash.kumar53@nic.in>

Ce: "Sujit Kumar Bajpayee” <sujit.baju@gov.in>, "Dr R. B. Lal" <rb.lal@nic.in>

Sent: Thursday, January 18, 2024 10:24:18 AM
Subject: Activate the parivesh portal for next 15 days time period w.e.f 10.01.2024 for SEIAA Maharashtra

Sir

been expired on 10.01.2024. Please activate the parivesh portal for next 15 days

Tenure of SEIAA/SEAC, Maharashtra has
h are duly approved by SEIAA

time period w.e.f 10.01.2024 to allow SEIAA Maharashtra to upload minutes/letters whic

Approval on file has been obtained. NIC is requested for n/a in this regard

Regards

Dr Mohit Saxena

Scientist D/Joint Director

1A Division

MoEF&CC

Vayu 3rd Floor, Indira Paryavaran Bhawan, Jorbagh

New Delhi-110003
Tel No 011-20819383

Dr Mohit Saxena
Scientist D/Joint Director

https://webmail1.maharashtra.gov.in/owa/#path=/mail/inbox 2/
3
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1A Division

10/

Vayu 3rd Floor, Indira Paryavaran Bhawan, Jorbagh
New Delhi-110003

Tel No 011-20819383

https://webmail1.maharashtra.gov.in/owa/#path=/mail/inbox 3/3



EXHIBIT-K 1078

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The Partner
MS RAOJEE CONSTRUCTIONS
S No. 17/1A/2, Dhanori, Pune -411015

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/MH/INFRA2/438088/2023 dated 10 Aug, 2023. The particulars of the
environmental clearance granted to-the-project:are as below.

1. EC Identification No. EC24B038MH117578

2. File No. SIA/IMH/INFRA2/438088/2023

3. Project Type New

4. Category B

5. Project/Activity including 8(a) Building and.-Construction projects
Schedule No.

6. Name of Project Palladium Homes

7. Name of Company/Organization  MS-RAOJEE CONSTRUCTIONS

8. Location of Project MAHARASHTRA

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Pravin C. Darade, I.A.S.
Date: 09/02/2024 Member Secretary

and Virtuous Environmental Single=-Window Hub)

SEIAA - (MAHARASHTRA)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B038MH117578  File No. - SIA/MH/INFRA2/438088/2023 Date of Issue EC - 09/02/2024 Page 1 of 11
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No.
SIA/MH/INFRA2/438088/2023
Environment & Climate
Change Department

Room No. 217, 2™ Floor,
Mantralaya, Mumbai-

400032.
To
M/s. Raojee Constructions,
S. No. 16 H. No. 2 & 4 at Dhanori,
Taluka Haveli, Dist. Pune.
Subject  : Environmental Clearance for Residential development “Palladium

Homes” on S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist.
Pune by M/s. Raojee Constructions. (violation Cattegory)

Reference : Application no. SIA/MH/INFRA2/438088/2023

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 182" meeting under screening category 8 (a) B2
as per EIA Notification, 2006 under violation category as per MOEF&CC OM dated 07.07.2021
and recommend to SEIAA. Proposal then considered in 272" (Day-3) meeting of State Level
Environment Impact Assessment Authority (SEIAA) held on 28" December, 2023.

2. . Brief Information of the project submitted by you is as below:-
1 | Proposal Number SIA/MH/INFRA?2/438088/2023
Residential development “Palladium Homes” on S. No. 16
2 | Name of Project H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune by M/s.

Raojee Constructions.
8a (B1) Application is submitted as per OM dated
07.07.2021

4 | Type of Institution Private

3 | Project category

Name Mr. Gautam Tingre
Regd. Office address| S. No. 17/1A/2, Dhanori, Pune 411015
Contact number 020-27028222

5 | Project Proponent

e-mail dhanoriec@gmail.com
Consultant Sustainera Solutions Pvt. Ltd.
Applied for Fresh EC — ToR Suo moto violation case

Details of previous EC | NA

Location of the project | S. No. 16 H. No. 2 & 4 at Dhanori, Taluka Haveli, Dist. Pune
Latitude: 18°35'57.49"N

Longitude: 73°54'0.38"E

Total Plot Area (m?) 24,550.00

O [ ||

10| Latitude and Longitude
1

—

EC Identification No. - EC24B038MH117578  File No. - SIA/MH/INFRA2/438088/2023 Date of Issue EC - 09/02/2024 Page 2 of 11



12| Deductions (m?) 5,424.34 (RW and Reservation area) + 3 ,520.00 (amenity) =
8,944.34
13| Net Plot area (m?) 15,605.66
14| Proposed FSI area (m?) |27,680.77
15 Prgposed non-FSI area 20,978.99
(m?)
16| Proposed TBUA (m?) 48,659.76
DPO/CC/ 1272/ 11 dated 05.07.2011 for total BUA -
17| TBUA (m?) approved by 42,934.29 m’ Approved by PMC Application for proposed
BUA in process 5
18 gel:tl:mng Authorlty tlll ‘| Pune Mun1c1pal Corporatlon (PMC)
2 ]
19 gmund coverage (m ) & 6, 494 00 & 33 95 %
20| Total PI‘O_]CCt Cost (Rs ) 59.49 Cr - : s
71 CER as per MoEF& CC | We will follow the condrtlons mentloned in OM v1de no.
circular dated 01/05/2018 F.No.22- 65/2017-IA 11 dated 20 10. 2020
Details of Bulldlng Conﬁguratlon : ' Reason for
, o — Modification
Prewe&s—E@/ Ex1st1ng Bulldmg Proposed Conﬁguratron / Change
Bu1ld1ng Helght R R . |Height| Completion
Name Conﬁguratlon (m) Bu1ld1ng Name Conﬁguratlon “(m) | feceived for
BuildingA| P+10  |33.00| BuildingA | P+10 |[33.00 | Building A,
T TR FER C,D,E,F,
’ Bnrldlng B| P+1 6‘.50 v BurldlngB P+ 10 / 35.20 Club house.
BuildingC|  P+10  |33.00 | Building C P+10 |33.00| No change
Building D “P+10  |33.00| BuildingD P+10 |[33.00 progfsed in
— , SR o r ~ these
Bulldmg E: i P 10": | 33700, ~ Building E P+10 33.00 | buildings.
| BuildingF| = P+10  |33.00| Bu}ilding F P+10 133.00| Building B
e T (@ will be
; Club House | 7 G—+",l» ;ﬁ' 8.26 »»Club House G+1 | 826 | constructed
: e | uptoP+10
23 Total number of tenements i 430 Nos (Populatlon 2, 150 Nos) -
Dry Season (CMD) - Wet Season (CMD)
- Fresh Water e 282 Fresh Water 282
' Flushing
‘Flnshmg (Recycled) 09 (Recycled) 09
: c . Recycled
24| Water Budget Recycled (Gardenlng) 20 (Gardening) 00
Swimming Pool 01 Swimming Pool 00
Total 311 Total 291
Excess treated "
Excess treated water 233 253
water

25

Water Storage Capacity for
Firefighting/UGT

Fire tank for UGWT - 375 CMD
Fire tank for OHWT — 20 CMD for each building

26

Source of water

Pune Municipal Corporation (PMC)

27

Rainwater
Harvesting

Level of the
Ground water

Summer Season — 13.33 m. to 18.67 m. BGL.'(16.00
BGL Avg.)

EC Identification No. -

EC24B038MH117578

File No. - SIA/MH/INFRA2/438088/2023 Date of Issue EC - 09/02/2024

1080

Page 3 of 11



1081

(RWH) table: Rainy Season — 5.67 m. to 8.67 m. BGL. (7.17 BGL
Avg.)
Winter Season — 9.50 m. to 13.67 m. BGL. (11.59
: BGL Avg.)
Size and no of RWH tank(s) and Quantity: NA
6 Nos. (2 for Roof-Top & 4 for Surface Run-Off)
Size:
a) 1.00 m. X 1.00 m. X 1.25 m. (or equivalent
Quantity and volume) with 6” Dia. 60 m. deep bore well via 1
size Ofty no. of 0.9 m. Dia. 1.0 m. deep de-siltation pit. for
recharge pits: Roof Top pit.
8EPIS 1h) 1.00 m. X 1.00 m. X 1.25 m. (or equivalent
volume with 6” Dia. 60 m. deep bore well via 0.9
m. dia. 2.0 m. deep de-siltation pit with O & G
trap for Surface pit.
Details of UGT]
tanks NA
Sewage generation in CMD: 262 KLD
Sewage and )
28 Wastewater STP technology: MBBR
Capacity of STP (CMD): 300 KLD
Type Quantity (kg/day)| Treatment / disposal
Solid Waste Dry waste: 05 Will be handed over to authorised
Jianagement Wil be handed horised
29| during Wet waste: 08 1 | € handed over to authorise
Construction , T agency
Phase . ebris from ,
’ Construction construction | Debris will be reused within site
: waste .
activity
Type Qty.(kg/day)| Treatment / disposal
Dry waste: 430 Will be handed over to authorized
’ agency
Solid Waste | et waste: 645 Will be treated in OWC machine
Management ) within site
30| during Hazardous waste: NA |NA
gf;l)eratlon Biomedical waste NA NA
ase - .
E-Waste 06 Will be handed over to authorized
. agency
Used as Manure and rest will be
STP Sludge (dry) 36 handed over to nursery
Required: 1,560.57
AN ’ ’
Total RG area (m”): Provided: 2,276.50
. Green Belt Existing trees on plot: 484
Development Number of trees to be planted: Required — 196 Nos
Number of trees to be cut: 00
Number of trees to be transplanted: 00
" Power ]S)0u‘rce ocf po:verts.upplii/l: MSEDCL
requirement: uring Construction Phase
q (Demand Load): 18 KW (1 DG set of 25 KVA)
EC Identification No. - EC24B038MH117578  File No. - SIA/MH/INFRA2/438088/2023 Date of Issue EC - 09/02/2024

Page 4 of 11 {
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During Operation phase
(Connected load): 1998 KW
During Operation phase
(Demand load): 833 KW
Transformer: 2X 630 KVA+1X315KVA
DG set: 2X 82.5KVA
Fuel used: HSD ‘
. Energy Conservation Measures in %: 21%
Details of
33 Eneray savin ¢ Solar water heating, Solar PV system
gy g Energy efﬁ01ent LED V3F drlve motors :
Environmental - Deta1ls | Cost
Management - » s : “. | (Rs. in Lakh)
plan budget‘” F P LB A1r water, land blologlcal o
34 during =~ " | Capital environment and socroeconomlc b 1491
Constructlon T envrronment ) e
phase . - |O&M A1r water and N01se Momtormg ";_.7 125
e P 0&M
S i . L Capltal i .
Cor_nponent etails | 1 (Rs.in
e A n (RS inLakh) | [y ryy
- [Sewage o |
~ |treatment STP - B 34 OO‘ 5 11 84
RWH ~  |Rechargepit | 1000 | 080
Environmental | |SOlid Waste [owC | 1675 425
Management ~|Swimming | 1798 . 1.26
35| plan Budget Pool 1 gl o T
during Qperatlon Green Belt Plantatlon ' /r‘ A 9560 999
phase - Development . Sl
“ Ly, Solarwater heatmg;_' & fo
Energy ;eavmg & ,SOl_ar v 64.0 L 1.28
b nvitenmaatail. R MoEF&CC,' . I
- M mmeeases EMP costing | approved | 15.67
Monltorlng e S|
- : laboratory" :
 |Disaster DMPBudgetary
Management | Allocation = 1"0’1'38 o e
W s ;fRequ1red as per Actual Area per parking
. 0 . Type_m_ e P id d 2
Traffic : rovide (m*)
36 Management' | 4-Wheeler | e 302 12.5
| 2-Wheeler | 900 915 | 2
37 Details of Court cases / htlgatlons wrt ‘the pro_lect and pI’Q]CCt ‘ NA
location if any. Vo - :
3. Proposal is a new construction project under violation category as per MoEF&CC

Office Memorandum dated 07.07.2021. Proposal has been considered by SEIAA in its 2720
(Day-3) meeting held on 28™ December, 2023 and decided to accord Environment Clearance to
the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to submission of BG of ¥ 1,42,93,136.22 /- and penalty of ¥ 34,86,954.00/-. Now, PP
submitted the BG of ¥ 1,42,93,136.22 /- and penalty of ¥ 34,86,954.00/- on 03.02.2024 and
31.12.2023 respectively. SETIAA decided to grant Environment Clearance subject to implantation
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of following terms and conditions-
Specific Conditions:
A. SEAC Conditions-
1. The Committee noted that:

(a) As per the Office Memorandum issued by Ministry of Environment Forest
and Climate Change vide orders no F.No0.22-21/2020-IA.III Dated 7th July
2021, The penalty cost is arrived at ¥ 34,86,954.00/- (Considering sue moto
declaration)
(b) As per format given in SEIAA Circular, the Damage Assessment value is
arrived at ¥ 1,42,93,136.22 /-.
2. PP to provide electric charging facility by providing charging points at suitable
places as per Maharashtra Electric Vehicle Policy, 2021.
3. PP to ensure that, the water proposed to be used for construction phase should not
be drinking water. They can use recycled water or tanker water for proposed

construction.

B. SEIAA Conditions-
1. PP to submit Bank Guarantee of ¥ 1,42,93,136.22/- towards effective implementation

of remediation plan and Natural and Community Resource augmentation Plan. PP to

implement remediation plan and Natural and Community Resource augmentation
Plan within 6 months from grant of this Environment Clearance. PP also to submit
penalty of X 34,86,954.00/-.

2. Maharashtra Pollution Control Board to ensure that, action has been initiated against
the PP under the Section 15 (read with Section 19) of Environment (Protection) Act,
1986 for violation provisions of EIA notification, 2006.

3. PP submitted that, they have provided 1912.57m2 of mandatory RG on mother earth
without any construction. Local planning authority to ensure the compliance of the
same.

4. PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as to allow effective fire tender
movement.

5. PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

6. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
issued by MoEF& CC vide F.No0.22-34/2018-IA III dt.04.01.2019.

7. SEIAA after deliberation decided to grant EC for-FSI1-27,680.77 m2, Non FSI-
20,978.99 m2, total BUA-48,659.76 m2. (Plan approval No-Zone-1/6418, dated-
18.01.2024)

General Conditions:
a) Construction Phase :-

[ The solid waste generated should be properly collected and segregated. Dry/inert
solid waste should be disposed of to the approved sites for land filling after
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II.

1.

IV.

VI

VIL

VIIL

IX.

XI.

XIL

XII1L.

XIV.

XV.

XVIL

XVIL

XVIIL

EC Identification No. - EC24B038MH117578

recovering recyclable material.

Disposal of muck, Construction spoils, including bituminous material during
construction phase should not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority.

Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra
Pollution Control Board.

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured.

Arrangement shall be made that waste water and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrele,
curing agents and other best practices.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

Permission to draw ground water for construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the project.
Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

The Energy Conservation Building code shall be strictly adhered to.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for levelling of the proposed site shall be generated within the sites
(to the extent possible) so that natural drainage system of the area is protected and
improved.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for
air and noise emission standards.

Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The
vehicle shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
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XIX.

conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel is preferred. The location of the DG
sets may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings by a separate environment cell /designated person.

B) Operation phase:-

L.

II.

II1.

IV.

VI

. VIL

VIIL

IX.

XI.

a) The solid waste generated should be properly collected and segregated. b) Wet
waste should be treated by Organic Waste Converter and treated waste (manure)
should be utilized in the existing premises for gardening. And, no wet garbage will
be disposed outside the premises. ¢) Dry/inert solid waste should be disposed of to
the approved sites for land filling after recovering recyclable material.

E-waste shall be disposed through Authorized vendor as per E-waste (Management

and Handling) Rules, 2016.

a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP. b) PP
to givel00 % treatment to sewage /Liquid waste and explore the possibility to
recycle at least 50 % of water, Local authority should ensure this.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent
area for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement.

The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per
environmental norms.

Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).

Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.
A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes.

The project management shall advertise at least in two local newspapers widely
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circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Control Board and may also be
seen at Website at parivesh.nic.in
XII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal The clearance letter shall also be
put on the website of the Company by the proponent
XML The proponent shall upload the status of comphance of the stipulated EC conditions,
1nclud1ng results of momtored data on their Webs1te and shall update the same
: usly-be sent to the Regronal Ofﬁce of MoEFF, the
respectwe Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM RSPM SO2 NOx (ambrent levels as well as stack em1ss1ons) or critical sector
parameters mdrcated for the prOJect shall be momtored and dlsplayed at a
convement locatron near the mam gate of the company in the publrc domam
C) General EC Condltlons e
I. PPhasto strlctly ablde by the cond1t10ns strpulated by SEAC& SEIAA
1. It appl1cable Consent for Estabhshmen " shall be obtamed from Maharashtra
Pollutron Control Board under Air and Water Act and a copy shall be submitted to
vthe Environment department before start of any construction work at the site.
ML Under the provisions of Env1ronment (Protection) Act, 1986, legal action shall be
initiated against the prOJect proponent if it was found that constructron of the project
has been started without obtaining environmental clearance S
IV. The project proponent shall also submit six monthly reports on the status of
comphance of the stipulated EC conditions including results of monitored data (both

in hard copies as well as by e-mail) to the respectrve Regronal Ofﬁce of MoEF, the
respectrve Zonal Office of CPCB and the SPCB. : '

o 'V',. The env1ronmental statement for each financial year endmg 3 Ist March in Form- Vi

‘:;»_,as is mandated to be submitted by the project proponent to. the concerned State
"::‘:Pollutron Control Board as prescribed under the Env1ronment (Protectlon) Rules,
13'ﬁf1986 as amended subsequently, shall also be put on the website of the company
along with the status of compllance of EC cond1t10ns and shall also be sent to the
respective Regronal Ofﬁces of MoEF by e-mail. i
VI. No further Expansion or. modifications, other: than ment1oned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval
of the SEIAA. In case of deviations or alterations in the project proposal from those
submitted to SEIAA for clearance, a fresh reference shall be made to the SEIAA as
applicable to assess the adequacy of conditions imposed and to add additional
environmental protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National
Board for Wild life as if applicable & this environment clearance does not
necessarily implies that Forestry & Wild life clearance granted to the project which
will be considered separately on merit.
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4. The environmental clearance is being issued without prejudice to the action initiated
under EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision under EP
Act or of the Hon’ble court will be binding on the project proponent. Hence this clearance does
not give immunity to the project proponent in the case filed against him, if any or action initiated
under EP Act.

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site.

6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

9. Any appeal against this Environment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D-Wing, Opposite
Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

Pravin Darade
(Member Secretary, SEIAA)

Copy to:
1. Chairman, SEIAA, Mumbai.
. Secretary, MoEF & CC, IA- Division MOEF & CC '
. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
. District Collector, Pune.
. Commissioner, Pune Municipal Corporation
. Regional Officer, Maharashtra Pollution Control Board, Pune.

NN R WN
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